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CORRIGENDU M. 

In the, Legislative Assembly Debates, Budget Session, 1936, V ()[ullle I, 
dated the 10th February, 1936, page 471, faT the subject ~  

"DEMAND OF .• SECURITY .. FROM THE .dBHYUD.AY.A OF ALLAHABAD." 

svvstitu't the following independent heading, namely:-

"MOO'lON TO DISCUSS A .. QUESTION OF PRIVILEGE, NAMELY, 
HOW' FAIt PRESS PUBLICATION OF A·MEMBER'S SPEECH. 
IN" THE-ASSEMBLY IS.PRIVILEGED." 



LEGISLATIVE ASSEMBLY. 
Tuesday. 4th November, 1941. 

~  Assembly mf't in the Assembly Chamber of the Council House 9t 
Eleven of the Cloele, Mr. President ('1'he Honourable Sir Abdur Rahim) 
in the Chair. 

MEMBERS SWORN: 

Sri Addf.'\pall.V SatJanarayana Moorty, M.L.A. (East Godavari and 
West Godavari cum Kistna: N M ~  Rural); ~  

Mr. Rajm:.l La"khIChand, M.L.A. (Bombay Central Division: NOll-
Muhammadan Rural); and 

Sir Vithal Narayan Chandavarkar, M.L.A. (Bombay MiIlowners' Asso-
ciation: IndiaJ1 Commerce). 

~  

STARRED QUESTIONS 'AND ANSWERS. 
(a) ORALAN"SWERS. 

TALKING POINTge ON INDIA PREPARED BY THE RIGHT HONOURABLE MR. DUFF 
COOPER. 

65. *:Mr. LalchaDd Bavalrai: (a) Will the Honourable the. Home 
Member be pleased to state if his attention has been drawn to an editorial 
iD the Sind ObBerver of Sunday, the 22nd June, 1941, under the caption 
"Miss Mayos of Information Ministry to and did the Honourable Member 
already know of the matter contained in the editorial? If so, when? And 
what steps did the Government of India take? If none, why Got? 

(b) Is it a fact that certain talking points, which are supposed to be 
a sort of compendium depicting the evils pI Indians, were prepared in 
London for the purpose of sending to talkers to proclaim them in America? 

(c) Is it a fact that the talking points, among other things, stated that 
India has immensely benefited under British rule, that, iis sorrows and 
miseries, where they existed, are self-inflicted? Is it a fact that a few 
weeks ago Mr. Sorensen, a Labour Member of the Parliament; raised this 
question of talking points in the House of Commons? 

(d) Is it a fact that the Right HonoUJ.'ab,le Mr. ~  rel!lied that 
though they were prepared by the Right Honourable Mr. Duff 1!ooper, : a 
member of the British Cabinet and placed in the hands of the speakers, 
they were not shown to Mr. Amery? 

(e) Will Government be pleased to state when Mr. Amery came to 
know of these talking points having ~  '"'Bnd ,what immediate 
steps he took to prevent their dissemination? 

,tF.orthe8eque8\ions ¥1d ~  8ee pages 3¥i36 ~ ~  Debates. ~ 
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(f) Will the Honourable Member be pleased to state the full contents 
of these talking pointS? 

(g) Was it permissible to Mr. Duff Cooper to prepare such talking 
point.s for being procll/oiroed even 8S his persona.l views ~ If so, under what 
rule or authority? If not, what st!lP.s did the India Office, which was 
responsible for the safeguarding of the good name and honour of India, 
talte against the author'? If none, why not? . , 

(h) Was the Ministry of Information authorised to issue the talking 
points as the personal views of Mr. Duff Cooper without the consultation 
of the Secretary of State for India? • 

(i) Did the Government of India make any reference to the Secretary 
ot State for India objecting to the proclamation of the talking points? If 
so, when and with what results? 

(j) Is it a fact that the New Statesman wrote that the compilation was 
full of half-truths and glaring omissions and should be suppressed with 
apologies to the intelligentsia of this nation? If so, were they suppressed, 
or were any apologies tendered? 

The Honourable Sir Reginald lIazwell: (a) to (j). I have seen the 
editorial in the Sind Observer regarding the publication-Talking Points 
on India, I would refer the Honourable Member to the replies given 
by me on the 14th March, 1941, to Dr .P. N. Banerjea's question No. 334 
and hIli ~  question on the !>ubject. I have" nothing to add 
except that this publication came to the notice of the India Office about 
the midule uf February, 1941, and was completely withdrawn by the 
M ~  of Information at the beginning of March, 1941. 

llr. Lalchand Navalral: May 1 know from the Honourable Member 
whether Mr, Duff Cooper had authonty from the Secretary of State to give 
that talk? 

The Honourable Sir Reginald It&xw&ll: It is not a question of Mr. Duff 
Cooper. It is e question of the action of some subordinate official ~ the 
Ministry of Information. 

Jlr. Lalchand Bavalral: May I understand that the answer to this ques-
tion, No. (d), is in the negative, that is to say, Mr. Duff Cooper had nothing 
to do with it? 

The 801lourable Sir BeglDIld JlU1nIll: I have not the slightest doubt 
that Mr. Duff Cooper never ssw it at an. 

JIr. Lalchand Bavalral: May I know who was responsible for it? 

The 'J![ollourahle Sir BeglDatd JluweD: I said 80me subordinate ofIicial 
in the Ministry of Information. 

JIr. LalcbaDd Bavalral: Then, what has been done to him for taking 
the liberty of maligning India? 
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'The Honourable BtrB.eRiDald Mowell: That has nothing to do with 
\he Government of India. 

Mr. Lalchand Bav&lrai: May I know from the Honourable Member 
whether the Government of India have nothing to do if India is maligned 
outsidei' . 

The Honourable Sir RegiDald lI&xWell: The India Office looks after the 
interests of the Government of India in England . 

. -
Kl. Preaident (The Honourable Sir Abdur Rahim): The Honourable 

Membt'.r it arguing. 

Mr. Lalchand Bav&lra.i.: No, Sir. I have to put one or two more 
questiom. Is it not in the interest of tbeGovernment of fudia to vouch-
safe tha interests of India and to see that no one maJigBS India in any 
way'? 

The Honourable Sir B.eginaJ.d Maxwell: Yes, Sir. The Government of 
IndiA had already, as I explained in my replies to Dr. Banerjea, taken ~ 
necessary action by making enquiries from the India Office and theresuli 
was tbat the offending document was withdrawn some time before I 
answtlred Dr. Banerjea's question at the last Session. 

Pmdit Lahhml Kanta Kaitra: Did the Honourable Memuer represent 
-to the Home (Jovernmemt that there was great resentment among Indians 
in regm-d to this question (' 

Mr. PruideDt (The Honourable Sir Abdur Rahim): Next question. 

fte JIoIlounble Sir Beg.inald Vuwell: I did not hear the Honourable 
Member'. question. 

EXPANSION OF THB INDIAN Am FoltOE. 

86. *Kr. Lalchand Nav&lrai: Will the Defenee Secretary make a full 
atatement on the expansion of the Indian Air Force in India stating: 

(a) how far the plans made by Government to eJqland the Indian 
Air Force have been carried out; 

(b) how many squadrons of Indian Air Force .have been made ready 
-up to now; 

(c) whether .G{)vernment announced in .June 1940, that 1he Indian 
Air Force was to be mcreased from one squadron to four in 
two years; if so, whether this was done; if not, why not; 

(cl) how lar Indianisation of the Air Force bas been brought into 
·efi$Ct in India; 

(e) how many Indian pilots have been trained since the commence-
'ment of the war, and how many of them have heen employed 
in the Indian Air defence and how many are under training; 
and 

.2 

• 



• 

LBGISLATIV. ASSBIIBLY [4TH Nov. 1941 

(f> what arrangements Government ~  ~  ~ 
tions throughout India, and whatfinancjal help they ~  
given to each Province in India; whether it is a fact that 
Provinces stand in, need of more financial ~ if so, which 
Prov4lCes have asked for such help and how qlUch has been 
given to them? 

Sir Gurunath Bewoor:. (a), (b') and (e). oAs stated by. the ~  
Member, it was announced :by His Excelleney the Commander-m-Chief ·)n 
31st May, 1940, that the Indian Air Force was to be increased from onll 
squadron to four. This expansion is making satisfactory progress and 
three. of the four squadrons have been fortned, though they are not yet 
up to full strength nor is their training completed. The Honourable the 
Finance Member announced in this Rouse on November ~  194:0, that 
C08tlt l>efence flights of the Indian Air Force Volunteer Reserve were 
alreaJ,)' cperating. I am now able to announce that these flights are iloon 
robe increased in number and each flight is to be expanded to form:a 
squadron. When this is complete the Indian Air Force will have tensqlls-
dro'l>' 3S compared with one at the time of the outbreak of War. 

I  lDust, however,' remind the Rouse that it wilt' be 'some time before 
these new squadrons ,are completely up to strength. An Air Force is DQt 
,made up merely of pilots and aircraft. A very large ground organisation 
'is also required, and fo):, one.pilot in the air ~  has.to'be maintained,a 
very large number of men on the ground. These men must have technical 

~ which they.cannot -get quickly. The system in peace. is tJoctrain 
an apprentice. fO.r two to ~  years before he becomes an Aircraft&man and 
it thoo takes a further one year before he becomes qualified for promotion 
to ~ aircraftsman. We have now speeded this up as much as is 
possible without·endliUlgeringthe lives of our pilots, and we DOW accept 11 
mechanic after six months training; but it takes considerably longer before 
, be call l>ecome a Non-Commissioned Offioeror is fit for one of the higher 
trade grClups. A school for technical training has been formed, and its 
output is now 600 men per annum. But the great bar to swift expansion 
continues to be the lack of ~  Non-Commissioned Officers. There 
has alse been great difficulty in getting aircraft; but in that respect, pro-
~  are now very much ~  . 

Some idea of £he expansion already achieved may be judged from the 
fact that there are DOW about 20. times the pumber of officers and seven 
times ~ number of aimien. in the Indian Air Force ~  compared with 
thOf;e nt the outbreak of War. This !;lumber is going to increase con-
aitiel'abJy when the full expansion to teD squadrons has been achieved. 

. .. @ 'l:p£ Indian Air Force is entirely Iodian.There are iIOme British 
Hlstructors at present, but they are merely attached temporarily to the 
Indian Air Force. .  . 

. (e) I am unable t? .give ~ ~  number of Indian pilot. 
tramed or uuder trammg as It IS conSidered not Ill. the public interest to 
do so but I milY say that all the, Indian pilots who have completed their 
: training since t:he outbreak of war have been. employed in the Indian Air 
. Fnl'ce'auda)arge number are now ~ training. 

(f) I lay a statement on 'Ghe table. 
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. Statcfn,ellt. 

Air Raid Precautions ~  ~ been ~  ~  in the ~ ~  ~  the 
following arr.ugements, items viii to xviii of which being still under active plamring: 

Air Raid Precautions organisation in the Provinces involves the following: 
(i) a wanling system" and tlOntrot -arrangements. 
(ii) an air raid warden staff to provide general guidance and control of the 

civilian population. 
(iii) fire-fighting arrangements (including provision for incendiary bomb control) 
• and supplementary eqUipment. . 
(iv)6.rst-aid and other medical arrangements. 
(v) provision of shelters. 
(vi) anti-gas arrangements. 

(vii) lighting restrictions. 
(viii) maintenance of vital aervicea. 

(ix) disposal of unexploded bombs. 
(x) (a) maintenance of communications and essential services, e.g., repairs to 

roada, sewers, watermains, electric cables. 
(h) provision of aida to movement in darkened streets. 

('xi) evacuation, both local, i.e., of heavily bombed areu and wide-spread •• ,., 
owing to panic. 

(xii) clearance of debris. 
(xiiiLsalvage. 
(xiv) repair of slightly damaged buildings and determining ,.priority of IUppl, of 

materialll for such repair. 
~  extensive .demolitions and demolitions involving use of explosives. 

(xvi) civili6l1 war deaths organization and recording and notification of casualties. 
(xvii) care ofepersons rendered homeless by air attack. 

(xviii) regional plans in connection with food, fuel, sanitation! etc. 

Since the neceasity of these measures arose as a result of the war and as it was 
~ ~ that the success of the country's effort to meet the emergency should not be 

~  by the inability of the Provinces to find necessary funds, the Government 
of Indla at first undertook to finance 'the burden and reimburse Provincial Govern-
ments for expenditure on Air Raid Precautions incurred on the advice or with the 
approval of the Central GoveTnnlent. The experuliture in the Provinces became 

~ ~  so .la.rge as to represent an embarrassing burden ~ Central. Finances. . The 
~  deCl.slOn that the Centre should solely bear Air Rald PrecautlOns expendlt11l'8 
lD the ProvlDces has had to be revised and the Provinces were approached and asked 
to share the burden with the Centre in the following manner. All Non-recurriug 
expenditure which is either sanctioned by the Centre after 1st July, 1941, or which 
though sanctioned prior to that date carries with it a stipulation te, this effect and 
all approved recurring expenditure incurred after 1st July 1941 will be pooled. The 
Central GoveTnnlent will in the case of each Province bear 60 per cent. of the first 
crore of pooled expenditure and 75 per cent. of the expenditure ioourred beyond the 
first crore. The rest will be borne by the Provincial Government cor.cerned. Recoverles 
will be shared between the Central and the Provincial Governments in the same 
proportion in which expenditure on the particular item in queytion has been met. 
In the case of Provinces which find it difficult to find immediate ways and means to 
meet their share of the expenaiture the Central Government haH also agreed to make 
necessary advances and interest-free loans repayable in uot m07e than five .years. . It 
has been laid down however that no expenditure measure in r. Province will q.ua11fT 
for an advance or be regarded as pooled expenditure unless it receives the pnor or 
8ubaequent approval of the G'overnment of IndIa. 
. All the Provinces ha.ve accepted this financial arrangemsnt. Actual expenditnr. 
m the Provinces in the years 1939-40 and 1940-41 are a. follows: 

lQ319..1940 
1940-1941 

BB. 
97,260 

8,17,385 
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The poaition with regard to expenditure in 1941-1942 is likely to be as shown below: 

Expenditure in the Pro-
vinces. (Centre's aha.re) 

Expenditure at Centre. 

Recun-ing in 11141·'2 and 
subsquent ye&rll. 

Re. 

23,71,000 

5,40,000 
29,11,000 

Non-recurring. 

Re. 

J,71,95,000 

3,10.000 
1, 75,05,000 

.As is evident .Air Ra.id Precautions is an expanding organiaatipn and the ~  

menta have to be modified and expanded from time to time in ~  WIth .the 
dictates of the international situation and the tactics of the enemy. It 18 unp08s1ble 
to give any approximation of t.he total expenditnre that may ultimately be involved 
in the 'measures. 

1Ir. Lalchand l1'avalra.i: May I know from the Honourable .Member !f 
thE'> Government of India in the Defence Department are ready In the AU' 
Force and other arms to oppose the enemy if it comes into India now? 

Sir Gurunath BewOOl': That, Sir, does not, I think, arise out of thie 
questhn. 

Sa.rdar Sant Si!lgh: With reference to the reply to part (a) of the ques-
tion, may I know, Sir, how many aeroplanes are there in a squadron, 
because you stated that by the 31st of May four squadrons were employed 
by the Government of India. Will the Honourable Member please ~  
us how many trained pilots and how many aeroplanes are--theM? 

Sir Gurunath BewOOl': I do not think I can give exact figures. 

Sardar Sant Singh: Is it a fact that there are only 48 in .numbers? 

(No reply.) 

POWERS AND FuNCTIONS OF THE NATIONAL DEFENCE COUNcn... 

87. *Ilr. Lalchand Bavaaai: (a) Will the Honourable the Home 
Member be pleased to state the powers and functions of the newly created 
National Defence Council? 

(b) Are the matters brought before the National Defence Council, 
submitted to a vote of the members of the Council, and are their recom-
mendations by the majority of votes accepted? If not, what weight is 
given to their advice, and what is the remedy in case of non-acceptance 
of the advice of the majority? 

(c) Has the Central Legislature any authority, or power, over the acts 
and doings of the' National Defence Council? If so, which? If not, why 
not? 

(d) Is the Council set up by the British Government, or His Excellency 
the Vireroy, or the Government of India, and under what authority or 
statute has it been set up? 

The Honourable Kr .•• S. Aney: (a) and (d). The National Defence 
Council haE been set up by His Excellency the Viceroy, with the approval 
of His Majesty's Government. The Council is an advisory body. and i, 
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has such powers !hnd functions as are necess/1,ry for Of incidtntal to,stCur.Ulg 
the purpose for which it has been established, which is, the association of 
Indinu non-offioial opinion as fully as possible with the proeeeuti.olJof tIt'3 
War. Itreeeives from the Governor General and his advisers informa-
tiun ('n all important aspects of the war position and India's war eftor' 
and .it gives them the benefit of its oWn suggestions and advice on these 
mattera. . 

(b) The reply to the first part of the question is ,in the negative; the 
other partE. do not therefore arise. ' 

(c) No. I am not aware of any provision of law which confers on the 
Central Legislature any exe('.utive authority or power of the Dature referred 
to. 

JIr. Lalchand Bavalrai: May I know, if the majority of the opinion or 
the advice given is not accepted. what is the consequence? 

The Honourable JIr. K. S. Aney: There is no question of accepting or 
rejecting the advice. Advice given by everybody is duly noted and con-
sidered by the authority concerned. 

MEASURES FOR THE DEFENCE AND SAFETY OF INDIA. 

68. *JIr. Lalchand Bavalrai: Has the attention of the Defence Secre-
. tary been drawn to the statement by the Right Honourable Mr. Amery, 

the Secretary of State for India, made during the debate on India and 
Burma estimates in the House of Commons on 1st August, 1941, to the 
effect that India is at war and the menace may well draw close to the 
frontiers, both east and west, within the next few months? If so, what is 
the present po;ition of India in connection with the war, and what further 
stronger measures have the Government of India taken to provide against 
that impending danger? 

Sir Gurunath Bewoor: Government bave seen the statement referred 
to b.y tho; Honourable Member. They are fully alive to the danger which 
threatenfj India and have taken and are continuing to take all possible 

~ ~  for the defence of India, but it is obviously undeilirable in thf' 
publIc mterest to announce the details of such measures. 

KauIvi Abdur Rasheed Ohaudhury: May I know, Sir, if the measures 
taken are sufficient for the defence of the country? 

Sir Glllunath Bewoor: I have stated that we are continuing to take all 
possible measures for the defence of the country . 

• awvi .Abdur Rasheed Ohaudhury: I want to know whether the 
measures already taken are quite sufficient for the dilfence of the country? 

Sir Gurunath Bewoor: That is a matter of opinion. 

Sardar Set Singh: In view of the fact that some of ~  answers 
camlOt be given in public in the public interest, may I know if the Hon· 

~ Member proposes to request. the Hon(\urable the Leader of .the 
House to call a secret Session of this House, so that we may be JD a 
position to know where we stand in regard to the defence of our country? 
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: Sir Guranatll. B.woor: No, Sir. 

Pandi\ I.abl!m1 ltanta JIalt.ra: May I know if these measures taken for 
the defence of India are also taken under the Defence of India Act? 

Sir CJunmatb BewOOl: They are under the usual. activities of the 
Defence Department. 

Sarda.r Sant Singh: May I know why the Defence Department does not. 
propose to call a secret Session of this House? 

Sir Gurunath Bewoor: Because, that is a matter for the Leader of the 
House. 

Sardar Sant Singh: Why should not the Defence Department ask the 
Leader of the House to take this House into his confidence? 

(No reply.) 

DOUBLE CENSORSHIP OVO CINEMA. FILMs FOR ADULT AND FOR UNIVERSAL 
EXHIBITION. 

89. *Kr. Govind V. Deahmukh.: Is the Honourable the Home 
Member aware that a group of talented American research workers have 
come to the conclusion that exhibition of films depicting crime and ~ 
scenes have an evil influence on children? Do Government propose to 
introduce a system of two censor certificates-for adult and for universal 
exhibition-to prevent child delinquency? If not, why not? .. 

The Honourable Sir Reginald Kaxwell: The question has not been re-
exami'lled since the report of the Indian Cinematograph Committee. If 
the Honourable Member will furnish me with a copy of the document to 
whi 1h he alludes, I will see whether there is a case for consulting the Pro-
vinces again on the subject. 

Mr. Govind V. Deshmukh: Do the Government of India consider that 
the aystem of issuing two ~  for adult and the other for univer-
sal exhibition-would not prevent child delinquency? 

The Honourable Sir Reginald Kuwell: As the Honourable Member 
knows, the opinion of the Indian Cinematograph Committee was not very 
definite on that subject. They were inclined to favour a system of two 

~  but they doubted whether it would have the advantages claimed 
for it. Ot! further examinatiOlll and consultation with Provincial Govern-

~  the Government of India then came to the conclusion that sucb !l 
system 'Would not be likely to be effective, because If the distinction 
bet,wet\D t.he two kinds of licenses were sufficiently explicit, then it would 
draw r.t.tention to the fact that certam films were of a ~  character 
and if it were not explicit the system would not serve the purposes for 
which it was intended. Therefore, the question was dropped at that time, 
but if t,he Honourable Memhel' eRn give me grounds for taking up the 
queition I am quite willing to do so. 

Kr. Govlnd V. Deahmukh: Is tae system of issuing two licenses pre-
valent in England? 
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'!'he Honourable Sir Beginald Kowen: Some such system exists, but 
I cannot 88y exactly what it is. 

SBOWING IN INDIA. OF THE FILMS OF T1IlI: Fn.M:s DIVISION OF TJ[B BBlTI8JI 
MINISTRY IN INDIAN LANGUA.GES. 

70 .• )[r. GoviDd V. Deshmukh: Will the Honourable the Home 
Member please state whether Government propose to get copies of the 
fiims of the films division of the British Ministry and dub them with 
Indian languages to make the country ~ war minded? 

The Honourable Sir BegiDald KuweU: Films are obtained from the 
Ministry of Information regularly and distributed in English. Selecwd 
ones are also dubbed in Indian IlIInguages, but it will be realised that a 
certRin number of War films depend for their effect upon the dialect or 
e:..-presiji0n& used by the characters in them and may not therefore be 
suitable for re-production in ot.her languages. Of the films so far received, 
"British Navy", "Drums in the Desert", "Raising Air Fighters", "Fighter 
Pilots" and "Lofoten Islands" have been dubbed in Hindustani, Bengali, 
Tamil Dnd Telugu. 

MOKOPOLY TO MR. C. B. NEWBURY FOR DISTRIBUTION OF NBws RBELS. 

71. .)[r. Govind V. Deshmukb.: Will the Honourable the Home 
Member please state if a monopoly has been given to Mr. C. B. Newbury 
of the 20th Century Fox Corporation to dub and distribute the news reels? 
If so, what are the conditions of the contract? 

The HODotrable Sir Begtnald J[azwell: No monopoly of the right to 
pr(:duce or dub news reels has been given to the Twentieth Century Fox 
Corporation or to anybody else. Twentieth Century Fox Corporation itself 

~ out British Movietone News Reels in English and prep8l'EIe and dill' 
tributes Indian language versions of them. 

REQUISITIONING UNDER THE DEFBNCE OF INDIA. RULES RESIDENTU L Rous. 
IN REMOUNT DE!OT, SA.HA.BANPUR. 

f'7!. ·Qazi Kuhammad Ahmad Kumi: (a) Will the Defent'e ~ Y 
please state the purpose and the use for which the six residential houses 
in Remount Depot. Saharanpur, have been requisitioned under rule 76 of 
the Defence of India Rules? 

. (b) Is it or is it not a fact t.hat those requisitioned houses are kutcha 
and pucca built and they cannot serve any military purpose, whatsoever? 

(c) Is it or. is it not a fact that notices of 24 hours to vacate those 
~~ .were ~ to the owners, and that those he uses ever since their 

reqUIsltlOn are lymg vacant and have not been utiiised for any military 
purpose whatsoever? Will Government be pleased to state wh·at urgencv 
or necessity arose f9r having those houses vacated at a short notice of 24 
hours? 

(d) Is it or is it not a fact that there has been existing a dispute between 
the owners of those houses and the Officer Commanding, Remount Depot, 
Saharanpur, since 1937? 

~t Answer to this qaeatioll laid on the table, the questioner being sbsent. 
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(e) Is;it or is it. n()t. a. faet. that for the last fom: yearsth6 O ~  Com-
manding, Remount Depot, Saharanpur, had cut off all sanitary arrange-
ments and also closed the road leading to these houses for all sorts of 
conveyances for bringing their foodstuff, etc.? :; : 

(f) Do Government want to acquire those houses compulsorily? If so, 
for what purpose? 

(g) Is it or is it not a fact that these houses have been in existence iDr'! 
over a century and Government never required or used them for any mili-
tary or Government PUrpORP, before? 

(h) Have Government considered the fu.tility of spending so much 
money on the acquisitjon of those houses, which are not required at all for 
any military ~  .. 

(i) In case they are required temporarily, have Goyernment considered 
the advisability of taking them on rent for the duration of the war? 

Sir Gurunath Bewoor: (a), (b) and (f). The houses have been reciuisi. 
tioned nnd are being permanently acquired for military purposes. Twc> 
partly pucca and partly kutcha arp- required for office, residential and 
stores accommodation, the remainder which are kutcha and in a ruinous 
condition and thus a source of danger to quarters of military personnel in 
the vicinit,y are intended to be pulled down. 

(c) Government. understand that a notice was issued on 18th June. 
1941, by the Collector, Saharanpur, requisitioning the houses with imme-
diate effect. Some of the houses were, however. taken over from the owners 
on 1st July and the remainder on 4th July. Those fit for occupation are 
qccupieu. L 

(d) No. 
(e) The fact is not as stated by the Honourable Member. Govern-

ment are not responsible for the sanitary arrangements of private houses 
in Remount Depots. Vehicles drawn by privately owned horses are not; 
allowed to enter Remount Depots owing to the danger of spreading equine 
diseases. 

(g) Witt> regard to the first part of the question, Government have no 
inlonnation. With regard to the second part. the reply is in the ail'trma-
ave. 

(h) a!ld (i). Do not arise in view of the reply to parts (a), (b) IIJIld. 
(f). 

PERSONS EXTERNED FROM HONGXONG AND INTERNED IN THE PvNJAB. 

73. ·Sardar Sant Singh: Will the Honourable the Home Member 
please state: 

(a) whether it is a fact that about 30 persons-25 belonging to the 
Hongkong British Police-were extemed from Hongkong at 
l.he beginning of this year and brought to the Punjab where 
they were interned for sometime; 

(b) whether it is a. fact that six persons have been detained in jails 
under rule 26 of the Defence of India Rules; 

(c) whether Government contemplate qetaining them indefinitely. 
or order their release as there is no charge against them; 
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(d) how they are being treated in jail; and 
(e) whether Government intend to give them B Class in jail; if not, 

why not? 

Tlle Honourable Sir BegiDald Kowell: (a) Some 60 persons, inoludina 
32 persons formerfy serving in the Hongkong Police force have been 
dF.ported from Hongkong to India, on account of attempts by them to 
spread disaffection among Indian Troops and the Police Force in Hong-
kong . 

. , (b) On arrival six of these persons were detained under rule 26 of the 
Dpfence of India Rules under the orders of the Central GQvernment, but 
of these, one has since been released unconditioDluly, and ~  been 
restricted to their respective villages. The sixth is also shortly to be 
rell'ased. 

(c), (d) and (e). Do not ariae. 

S&rdar Sant Singh:_¥ay I know, Sir, if these persons were ext.erDf-d 
from Hongkong after intimating to them of any definite charges against 
them? . 

The Honourable Sir BegiDal4 Kawell: It was not a CBse of hrm31· 
charge. They were deported because they were acting in the opinion of the 
Hongkong Government in a manner prejudicial to public &afety and the 

defence of Rongkong. 

SaMar BaA SiDgh:. May I know if any charge was made against them 
before they were deport.ed, or action was taken against them only on these 
technical terms used in the Defence of India Act without their being 
informed of ~ deDnite charge against them? 

TJae Hcmoarable Sir BegiDald )luwell: The Defence of India Act is 
not in force in Hongkcmg. 

(Mr. President then called out Mr. Kazmi's name to put his question in 
the second round, but the Honourable Member was absent.) 

,TRAXSFERRED STARRED QUESTIONS AND A'S8WERS.t 

REFOBKS COMMISSIONER'S VISITS TO PROVINCES FOB COLLECTING PUBLW 
OPINION ON MODIFICATIONS IN THJ: PBJ:8ENT CONSTITUTION OF llTDIA. 

59. *Kr. Govind V. Deshmukh: Will the Honourable the Leader of 
the House please state: 

(8) if the Reforms Commissioner visited seve!"ai Provinces in India 
. and interviewed persons with a view to collect information 

• for introducing modifications in the present constitution c.f 
India, or frame a new constitution; 

tThe meeting of the Assembly that waa to be held on the 31st October 1941 
having been cancelled, the answers to starred questions for that day ~  U; 
pursuance of convention, laid on the table oftbe House today. Ed. 0/ D. 
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allY instructions were received from the Secretary of State, 
or given by the Governpr General, ,.or the Government of 
India, to pursue any particular line along which opinion was 
to be gathered; 

(c) if it is correct to state that the Reforms Co!JllDis8ioners ~  
concern in these visits to the Provinces was to gather publJc 
opinion on the two items "iIl'removable Executive" Bnd 
.. Functional Franchise"; ,and 

(d) if the Reforms Commissioner is going to publish any report on 
the public opinion collected 'by him in these visits to the 
Provinces? 

The Honourable Kr ••• S. Alley: 1. I think it will be most convenient 
if I answer these two questions (Nos. 59 and 00) together. The busmesa 
of the Reforms Commissioner is to engage in purely factual and objective 
study of every aspect of the constitutional problem so far as practicable 
80 that when the moment arrives fur those to whom will fall the task of 
framing the new Constitution to undertake their labours, as much prelimi-
nury work of a fact-finding and objective nature as possible may have been 
done in the interests of reducing delay in the implementing of the policy 
of His Majesty's Government. With that object in view Mr. Hodson has 
made and will continue to make visits to the provinces. 

2. I am unable to make any statement as to the nature of .k.he Re-
forms CommiBBioner's discussioIlll. As I have already explained, his, 
business is to engage in purely factual and objective study. 

Ral'ORM8 CoMMISSIONER'S VISITS TO PROVINOES YOR' ·OOLL.OTING PuBLIO 
OPINION ON MODIFICATIONS IN TIIlI:"PRBSENT CONSTITUTION 'OF INDIA. 

t60. *)[r. GoviDd V. DeahmDkb.: Will the Honourable the Leader of 
the House please state: 

(a) the Provinces in British India visited by the RefoIins Colll!Jli.ri-
sioner since June 1941; 

(b) the nature of the work done by him on his visits to these Pro-
vinces; 

(c) the amount spent by him in visiting these Provinces; and 
(d) if any report of his work done since June 1941 will be issued; 

if so, when? 

DlIrlD:(rw:( OF }i't. R. K. SIDIIWA BY T.IIIC MEDICAL OFFICER AT M.uiDAPAll 
CAMP BN BourE TO CoLOMBO I'OB ATTBNDlNG THE CoNJrBBBNOlI: 0:1' .Au., 
INDU. BURMAH AND CEYLON MAYOBS. 

61. *lIr. Lalchand Navalrai: (a) Will the Secretary for Education, 
Health and Lands be pleased to state if it is a fact that a conference oI 
All-India Burmah and Ceylon Mayors was held at Colombo on the 19th 
and 20th August, 1941? . 

(b) Is it a fact that all Mayors from India and an ez-Mayor of Karachi, 
Mr. R. K. Sidhwa, M.L.A., who was the founder of this conference were 
invited by the Mayor of Colombo? ' 

tFor answer to this queetion, .ee an.wer to question No. 59. 
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(c), Is it a fact that 'the Quarantine Headquarters authorities at. 
Mandapam Camp Were apprised by the Mayor of Colombo of the proposed 
visit of the Delegates and asked to give them all facilities? 

(d) Is it a fact that Mr. M. H. Gazder, the Mayor of Karachi, who 
was travelling in upper class and his servant who was travelling in third 
class, were allowed to proceed further at Mandapam Camp by the quaran-
tine authorities? 

(e) Is it a fact that Mr. R. K. Sidhwa, M.L.A. (ez-Mayor of Karachi), 
with his two daughters who were travelling in the third class, were detained 
by the Medical Officer at Mandapam Camp? 

(f) Is it a fact that Mr. R. K. Sidhwa, M.L.A., produced vaccination 
certificates signed by the Health Officer, Karachi Municipal Corporation, 
to the effect that his two daughters and himself were duly vaccinated 
only a fortnight ago before proceeding to ,Colombo just as Mr. Gazder 
produced? 

(g) Will the Education Secretary please state the reasons why Mr. R,A. 
Sidhwa, M.L.A., and his two daughters were detained and the Mayor 'if 
Karachi and his servant were allowed to proceed further to Colombo? 

(h) Will the Honourable Member please state why discriminating 
treatment was meted out by the Medical Officer at Mandapam Camp? 

, The Honourable JIr .•. S. hey: (a), GovelllIDent have seen ~ ,report 
in the press to that effect. 

(b) to (f). Government have no information. 
(g) and ~  The Government of India will invite the attention of the 

Ceylon Government responsible for the quarantine arrangements at Man-
dapam to tha regrettable incident referred to in the question and try to 
ascertain the grounds OlD. which Mr. 6idhwa and his two, daughters were 
detained at Mandapam. The Govemment of India in the ~ 
desire to draw the attention of the Honourable M:ember to the fact ~  
under the Ceylon, Quarantine Regulations, third class, passengers are 
generally detained for, 24 hours' for disinfection, vaccination" &,Ijl.i observa-
tion. Upper class passengers are also examined but if they satisfy certain 
conditions regarding vaccination, freedom from contact with or exposure 
to infection from plague, cholera, etc., they are given a health certificate 
and allowed to proceed. Servants of such persons are also passed at the 
discretion of the Medical Officer Oll the guarantee of their employers .. 

DBTEl!TTION OF MR. R. K. SIDHWA BY THE MEDICAL OFlfIClm A:.T MAND.Al'AM 
CAMP EN 1l0UTB TO COLOMBO FOR ATTENDllfG THE CONFERENCE OF ALL-
INDIA BURMAH AND CEYLON MAYORS. 

62. *Mr.,Lalchand N ~  (a) Will the E-duaationbecretary please 
state whether it is a fact that m the Mand{l.pam Camp MI;. R. K Sidhwa, 
M.L.A., ez-Mayor of Karachi, and his two daughters, who were going to 
Ceylon, were npt provided with proper facilities excep .. ing a l'0<tm in which 
-they were asked to stay? 

(b) IS it a fact that, at the Mandapam Camp Railwa.y Station, Mr. R. K. 
Sidhwa drew the -attention of the Medical Officer repeateQlv 'to' the fact 
that he .w.as on his way to Colombo to attend the coaferenee of· Mayors as a 
guest of the Worshipful Mayoi' of Colombo and that ~ 'W"sndfi going to 
Ceylon for any business or service? ' ~ . , , 
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J." 
. (c) Is. it a fact that the Medical Officer at Mandapam Camp admitted 
:that, but refused to accede to the request to allow Mr. Bidhwa and his two 
daughters to proceed further? 

(d) Is it a fact that Mandapam Camp is situated on Indian soil? 

(e) Will the Honourable Member please state why this insult is being 
hurled by foreigners on Indian soil? 

(f) In what way do Government propose to take up this matter with 
the Government of Ceylon for the insult that was ~ on Mr. R. K. 
Sidhwa, M.L.A., by the conduct of Ceylon Government? 

(g) Are Government prepared to take up this matter with the Govern-
ment of Ceylon with a view to seeing that such humiliati()n is removed 
and Indians visiting Ceylon are not treated, as it.is now being done at 
Mandapam Camp? 

(h) What steps do Government of India intend to take for the removal 
of the Mandapam Camp? 

Tbe Honourable JIr. 11. S. Aney: (a) to (c). Govemment have no in-
formation. 

(d) Yell. 

(e) to (g). I regret I am not clear what the Honourahl. Member mf'ans 
and what acti()n be wishes the Govemment to take. Government has 
already stated in ~ his last question what they Propole to do. 

(h) As at present advised, Government do not consider the proposed 
action necessary in the interests of immigrants to Ceylon. 

ABOLITION 0:1' THE CIVIL SmE 0:1' THE INDIAN MEDIOAL SERVICE. 

64. *JIr. GoviDd V. Deshmukh: Will the Education Secretary please 
state if the civil side of the Indian Medic81 Service bas now been abolished? 
If not, wby not? 

The KODOar&ble 'JIr ••• B. Barker: No. The reasons for the continu-
ance of the Civil Braneb of the Indian Medical Service are set out in the 
first four paragraphs of the Press Communique issued in 1937 regarding 
the re-organisation of the Inman Medical Service under the new constitu-
tion and Part I-B of the Defence Department Resolution No. 205, dated 
t.he 25t.h M&reb, 1937, attached thereto. Copies of the CommuniqutS and 
of the Resolution ha" been placed in the Library of the House. 

tThia quMtiOD wu ~ called by ~ Chair, u it. .... from a Mamber of tile Mulim 
League Party.-.tl. 01 D. 



STATEMENTS LAID Ol! THE TABLE. 

Information promised in reply .io{JtaTTed _quelitions Nos. 408, 409 and 410 
asked by Mr, Muhammad Azhar Ali on the 17th March, 1941. 

INFERIOR QUALITY iwMATERIALS USED N ER T ~ BUILDING CONSTRUCTIONS 
. . AT JIWANI AERODROME. . 

No. f08. (a) <Alrtain works ~ by ~ .CeDt:al Publio Worka Depart-
ment at .1iwani for the Air Ministry of His Majesty' •. Government and the British 
Overseas Airway. CorpOII"ation, at the instan<;e of the Civil Aviation Directorate of 
ihe Government, of India. 

(b) As the works have not been satisfactorily ~  by the cOntractor, th_ 
have not been accepted by the Central Public Works Department. The question of 
their approval and taking over by the Civil Aviation Department does not therefore 
arise. 

(c) Though the construction of the roofs is defective, they cannot be said to be 
cominJ down. 

(d) The Central Public Works Department had a sample of the cement CODcret.e 
blocks tested by the Government Teat House, Alipore. The quantitative aD"llsis has 
revealed that the proportion of cement in the mixture is very nearly correct. Silt the 
quality of cement concrete was not found up to the mark and the work had therefore 
to be rejected. . 

(e) No. 
(f) Does not arise. 
m) The specified thickneaaes of the roofs for the varigUB building. range between 

~ to 7 inches. As a result of the investigations carried out by the Central Public 
Works Department, it has been found that Bome of the roofs have not been built. 
according to ~  specified thickness. 

(h) As soon as the defects became known the running payments to the oontractor 
eoncerned were stopped and he was asked to make good all the deficiencies. 

INFERIOR QUALITY OF MATERIALS USED IN CERTAIN BUILDING CONSTRUCTIONS 
AT JIWANI AERODROME. 

No. -#09. (a) and (c). The mortar and the plaster uled in the construction of the 
buildings was found to be of inferior quality in placea. It ia hoped that the defet't 
will be rectified at the contractor's expenae. 

(b) Yea. 
(d) In the early stages of the work Rai Bahadur Narian Das was the Executive 

Eagineer in charge and thereafter Mr. A. M. M. D'Mellow took over from him. 
(e) The enquiries regarding the ofticerl and the ltaft' reaponaible for the unsatis-

factory work are in progress. 
(f) It is hoped that there will be no 1088 to Governmeat al the defects are being 

removed at the eost of the contractor concerned, or by departmental action after deduc-
tion of the COlt. from hi. aecurity deposit if pOl8ible. 

INFERIOR QUALITY OF MATERIALS USED IN CERTAIN BUILDING CONSTRUCTIONS 
AT JIWANI AERODROME. 

No,. pO. (a) Under. the terms of his contract the< contractor is respoDBible to make 
~  all unllOund and unperfect. work and to reconltruct all work at. his own expense 
if the imperfecti01l8 are detected wit.hin t.hree month. of the date of the grant of the 
final certificate of the _pletioo of the work. In this cue the final certiftcate haa 
not yet. been given. 
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(b) The fact that the defects are to be remedied at the cost of the contractor doea 
not absolve the Ceatral Publio Works Department. staff of their responaibilitiea. The 
mat.ter is therefore under investigation at present. 

Information promised in reply t·o ttrlstaned q1Le8tion No. 142 iI&ked by Mr. 
. Govind V. De8hmukh on the 17t.h Ma.rch, 1941. 

"PuBLIO EDUCATIONAL TBusTLIMITED ", SIMLA.. 

(a) T~  Public Educational Trust. Limited, Simla, was registered in the PUDjab 
under the Indian Companies Act, 1913, on the 22nd February 1938. Mr. B. N. Khanna, 
Principal of the Simla Public School and College was one of the promoters of the 
Coolpany 4 

(b) No grant appears to have ever been paid to the School by the Education 
Department, Punjab. 

(c) The first statement of capital of the Company prepared up to the 15th August 
1939, which was filed under section 32 of the Indian Companies Act., 1913, shows that 
"the full share value had been called up by tbe Company befOl'e this date. The 
liquidator has intimated that the calls were made in March, June and August, 1939." 

(d) The details of the expenditure are given in the first balance sheet of' the 
Company prepared up to ~ 31st March 1939, a copy of which is enclosed. 

(e) The Coml'any went into liquidation on the 17th December, 1939, that is, after 
4 months of the date of the last call. 

(f) The question of any action by Government to safeguard the interests of tbe 
share-holders on the general public does not arise as the Company is in voluntary 
liquidation. 
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[4TH Nov. 1941 

~  promiaed' ~ reply to stamd question No. 511 Q;8kei by Qa.i 
:... Muhammad Ahmad Kasmi on the 27th March, 1941. . 

CnTArS )NCOME-TAX OfFICERS STOPPED AS THE SECOND EFFICIENcr·· BAR IN 

THE UNITED PROVINCES. 

(a) Three. The procedure-prescribed in sub-paragraph 6(i) of paragraph 30 of \be 
lncome-tax Office Manual is obligatory in the case of Subordinate S"ervices only and 
~  not followed in any of these cases. 

. (0) The Government do not consider it necessary to undertake examina.tion of Buch 
·.case)' ~  ~  as suggested or to witlldraw or restrict the powers given '" the 

~  authonty In the matter of imposition of penalties since it is open to the 
,aggt.leved party to appeal to the Governor G'eneral in· Counoil in .uch oases. 

1<0) No, as it was not necessary. 
~  The reply to the first 'part. is in the negative and tae second part doeI not 
~ 

(e) ~  241(2) and (3) of the Government of ~  1935 under which 
. P!OVlncia). Go.vemments or Govemors have no control over officers serving in connection 
~  the aifalra of the Central Government. . 

lnformation promi.ea ~ ~  to part {f) of sta.ffed questioft, No.· 526 fU'ked 
by Maul11i M",hammttd .4bdul Ghani (on bdralf tif Maulana  Zafar Ali 
Khan) on the B8th March, 1941_ 

MmlUMS APl'OlNTED TO CERTAIN POI!ITS IN TtfE DEHI TELEGRAPH ENGlNEEB-

INO DlVISION. 

(f) 'Tke -answer is in the affirmat.ive except that only one DOD-matriealate w .. 
retaineci The rea80n wU that hill work was regarded &8 better while those diacJtatgea 
were ~  most junior among the temporary ~  The ~ ~  or a ... 
matrical.ta. when men whet had pasaed the matnculatlon examinatIon were available 
W&8 at). itftguiarity. The a\tention iJf the officer concerned has been drawn to the 
matter 6nd the non-matriculate in question is no longer employed. . 

Information promised in reply to unBtaTTet! qU6,tioA No .. 16 IJ8ked .by 
PaAdit LakBhmi KCl'nia MaitN {1ft, ~ 97th ,Qotobn, ~  

STATIONS. ON CERTAIN RAILWAYS WHERE REFRESIIMENT RooMS 01' MUSLIMS 

ARE CATERED BY HINDU .CONTRA,C'fORQ. 

Great lndiall Peninsula Railway-Badnera and Murtazapur .. 

MOTIONS POOR ADJOURNMENT. 

STATEMEN-r OF SIR SHANMUKBA", CHETn ON POST-WAR RECONSTRUCTION. 

:](r. prea1dent .(The Honourable Sir Abdur' 1tahim): The first notice of 
~  adjellll'llIdant motion is in the name oLMr. Gomd V. Deshmukh who 
wishes thal the business of the Assembly be adjoUl'ned for the purpose of 
~  a' ~  ~  ~  namely: 
:.. "The statement -dated (letober ,.I!OUI, • 1941· M ···1Jii -Shiidmiukham ' .. Chetty, who 
·.Je'piesented India at tae InternaiiOllal 'Labodr ~O  Soflf.rinl!e·; N ~ York at 

~ pleas were' advanced .for post·war reconstruction based on the Atlailtic Charter 



.' / -

.uggeeting that the I. L. O. should examine the: ~  ~  t.Ia. ~ 
effort, Eastern Group Supply Conference, to meet Asiatic requiremeniii and oondltion., 

~  he failed. to point. Gut to the.!. L. O. Conference that economic ~  for 
IDdia and' other nattOOstalring part in the Conference would be meanmgleee without 
8eC1lring from His Majesty's Government an inlmediate assurance of its political 
independence within two or three years after the war." 

. ObviouSly, it iaout of order. 

F AlLL'IlB OF mH' GOVl!:llBMBNT OF llmiA TO nf8'l'BUCT, Sm' S'HoUTMUJ[BAM 
CHBTTT r6 -'lHB oRA.N'l'TO· INDIA OF 'l'HB STATUS OF A BELP·GoVEamNG 

DOMINION. 

'-
Mr. President (The Honourable Sir Abdur Rahim): The next one is 

all!o from Mr. Deshmukh.' He wanta that the business .oft,4e Assembly 
be adjourned for the purpose of discussing a definite matter of urgen$ 
public importance, namely: 
"The failure of the Government of India to instruct Sir Shanmukham Chetty, who 

represented India at the International Labour Office Conference at New York and 
made. a Ipeech on October 30, 1941, to inform it (i.e .• I. L. O. Conferenoe) t.b¥ 
eocmomic 8eC1lrity hued an the Atlantic Charter, for India and the natioD. taldlll 
part in it would be meaningless unleu and· antil it brought moral pressure on Hi. 
Majesty's Government to secure an inlmediate a88urance to grant India the statUI of a 

Y ~ DOIDinioD within two or three ¥_s after·the war." •. -

This is also out of order. 

ASSlJRANCF. TO ~NT INDIA THE STATUR OF A SBLl<'·GOVEllNIXG DOMINION. 

Kr. Pre8ldent (The Honourabie Sir' AMur Rahim): The third one is 
also from Mr. Deshmukh, who wants that the business of the Assembly 
be adjourned fq the purpose of diticU8Sing a. definite matter of urgent 
public importance, namely: 
"The nrgent necessity of inatructing India's representatives, Sir Shanmnkham 

Chetty and Mr. ,H. S. Malik, who are taking p\\rt in the International Labour Office 
Coahrenee to inform it. (i.e., I. L. O. ConferenCe) that economic security based on 
tile Atlantic Charter, fDr India and t.he natioDB taking part in it would be meaningleu 
unle8B and until it brought moral pre88ure on His Majesty's Government to Ilecure an 
inlmediate assurance to grant India the statu8 of a self-governing Dominion within two 
or three years after the war." 

This is also, I think, out of order. 

PLACING OF THE S. S. "AKBAR" AT THE CALCUTTA PORT TO CARny R.u 
PILGRIMS. 

Kr. President (The Honourable Sir Abdur Rahim): The next one 18 in 
the name of Sir Abdul Halim Ghuzna.vi who wishes to move the adjourn. 
ment of the business of the House for the purpose of discussing a definite 
matter of urgent public importance, namely: 
"That instead of placing a boat of the t:pe of the 8.S. "Bezwani" or the 8.8. 

"B..J"llImi", an ill-equipped boat, namely, the S.8. "Akbar" baa been placed at the 
CaiC1ltta Port to carry the Haj pilgrims which is too IDlalI to accommodate the large 
number !d pilgrima who are pouring in to avail of the sailiDg from Calcutta." 
What is the accommodation on tJlls boat? 

Bit Abdul BaUm Qlulmavt (Dacca. cum M,YDlensingh: Muhammadan 
Rural): 1,100. '. 

, " ' •.. :rr "d_. (Tl¥l lIont?urable Sir Abdur RaJ:!im); And w.bat-ia the 
~ otihe ~  .. : 
(;.: ~ 'r·, ~  ...... :1 ~ ,<-~ ~ . ~  ;: .. ' ;"';! [:.':' \ 
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Sir ~ BIIIm G ~  1,400.· ~ .. ,: ..... . 

. JIr. Pruklen\ (The Honourable Sir Abdur Rahim): Is ~  any (Ilojeo-
tion? 

The Jlcmoarable Mr ••. S. Aney: There is no objection to the motio:l. 

III. PreIldent (The Honourable Sir Abdur Rahim): Then the motion 
will be taken up .at 4 O'clock, .unless the agenda iafinished earlier. 

. Sir .Abdul BaUm G ~  What about my other ~  motion? 
;. .' '. . ' .. 
. . Mr. PreIld8ll\ (The Honourable Sir Abdm. Rahim): That will come on 

'. the next day. 

NOTIFICATIONS AMENDING CERTAIN MOTOR VEHICLES 
·RULES.· . 

The Honourable tIr .•. S • .&Dey (Leader of the House): Elir,.! lay on 
the table a copy each of: "  . 

. ---.. --.. ,'-
(1) Notification, No. F. 12 (3)/41-General, dated the 22nd April, 

1941, issued by the Chief Coinmissioner of Delhi, amending 
the Delhi Motor Vehioles Roles, 1940;, . 

(2) Notification, No. F: 12 (3)/ll/41-General, dated the 14th June, 
1941, issued by the Chief Commissioner, Del!.i, amending t,he 
Delhi Motor Vehicles Rules, 1940; 

(3) Notification, No. 1179/35-40-M. V., dated the 7th June, 1941, 
issued by the Chief Commissioner of British Baluchistan, 
amending the British Baluchistan ~  Vehicles Eules, 
1940; and 

(4) Notification, No. 245-C./W. F. IIIj40·(2), dated the 26th July. 
1941, issued by the Chief Commissioner, ~  

amending the Ajmer-Merwara Motor Vehicles Rules, 1940. 

OFFICE OF THE CHIEF COMMISSIONER, DELHI. 

NOTIFICATION .. 

DtlAi, the 2!rul April 19lJ., 

No. F. 12 (3) / .p-General.-In exercise of the ·powers conferred by section 68 of the 
;Motor Vehicles Act., 1939, read with tlie Notifica.tion of the Government of India in tht 
l>epartment of Communications, No. R. 60, dated the 28th June. 1939, the Chief 
CommiBBioner is pleased to make the following amendment in the· Delhi Motor Vehiclel 
Roles 1940, the same having been previonsly publiBhed with hi. notification No. F. 
12 (3)j41-General, dated the ~  1941: .. 

,  . Amendmeat. u  , .• ,. 

, .. I. The 'existing rUle 4.1 shall-be ~  as ~~ ~  (1) of E ~~  ';,;,_, '1 
,II, A:fter ~ ~  (ill. of, ruYl. 4.1.the ~ ~ sub.roll! shalJ. •. be ~~  ~ 
e' ". '(2): A:iloif .. omcmt. DUBnber O ~ ,ProylncLit ~ ~ ~  ... ~  ~~  
to receive a fee of eight rupees ~ ~~ ~ ~ O  
Aathority, and an! sach member performing any journey under the ord ... of the 



L; ~ . NO~ T ON  ~ -C.U"Dr KO'OR VBRlCLBS BULBS ~ 

Chairman in ~  wit.h ~ buaineaa of the Authorit.,., ot.h6r Ulan'. joVueY to 
attend a meetmg of the Authority, ahall be entitled to receive traveUina 1IPd: haltiq 
allowancee at the BCale and on the conditions admissible to a Centra! Government. 
~  of the First Grade, the halting allowance for this purpote beiBg taken &I 

<eIght l'1lpeea a day." 

A. V. ASKWITIf, 
Olliel Oommillilnte,: 'Dellti 

THE CHIEF COMMISSIONER, DELHI. 
NOTIFICATION. 

lhl'i, eAe IleA IVft8 19l1. 
No. ,. 11 (.f)-Il/lI-GeneTal.-Il! exercise Of. the powm:s ~  by ~O  21 

4Ind 41 of the Motor ~ ~  . ~  r6!'d With ~ O  of the Government 
of India in the ~  of Communications, No. ~  dated the 28th ~  1939. 
the Chief CommiBsloller III pleased to make the followlOg twes the lame having belln 
Ilreviously published with his notification No. F. 1t (3FII/41.Geru;ta1,dated the 23rd 
.AprU 1941:-

Bvlu. 
1. Notwithstanding anything contained in the Delhi _Motor Vehicles Bules, 1940, 

no fee ahall. be charged for the issue or alteration of certificatel of registration ~  
to motor wlUcha which are the property of personnel of the Nepal_ Cuntinpat in 
India or for the examination or mapection of such motor vehicles . 
. , 2. If' any member of' the Nepalese Contingent in India shall have paid or shall 
!hereafter pay a fee for the iaoe or renewal of a license to drive a motor vehicle or for 
undergoing a test of competency to drive the fee shall on his application be refundclil 
~ hi:ln. 

• A. V. ASKWITH, 
Ohief Oommi"iont.T, DelAi 

THE CHIEF COMMISSIONER OF BRITISH BALUCHISTAN. 

NOTIFICATION. 

Quetta, eAt 710\ . lane 19p. 

No. 1179/85-lfJ/M. V.-In exercise of the power. conferred by Section 21 of ~  
Motor Vehicles Act, 1939 (VI of 1939) the Chief Commissioner of British Baluchistan 
is pleased to direct that the followlOg tuoeodmentB ahall be made to the British 
lBalUchi.ataD. :Motor Vehiclet Rlile&, 1940, publisbed in fJae NG ~ No, 347 ;M.. V., 
dated the 1st April 1940, printed at. pagel 841 to 982, of the GAzette of India, 
Part II-A. dated the 27t.h April 1940: 

In the First Schedule of the' said Rules Bubstitute the foll"wing: 
(a.) for the h8!'ding ~  Roads" the heading "Roads in British Baluchistau". 
(b) after the' aaid heading as eo substituted and t.he entries thereunder the 

following headings and entries be inserted ~ 

Road, in the T ~ of Buluc.hi,Uln. 
1. Saidak to Kachaw. 
~  &r;a&n 'to ·DaikuDa.· 
3. Kl!Chaw to . Bobat .. 

-4. snuillan to' Aiaratsari . 
. 5. -MJU'gha ~~  --to M_khel. 
~  ~ ~~ <i:' . . ' .. 

. 7. Hoan to Barkhan.:' ,.,' : ,'; ,; .... _. <. 
8. Kapip to Dhanaaar. . .' 

- '. " . ~ 

" , -. ',.."\1; 
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'[1lr. M. S. May.] 
U. 1'0", $aDdaman to ~ 

10. Fori Sandeman to Mughalkot. 
11. Mani Kawa to Ahmedi Darga. 

12: !.i islloit.o M;urgba Faqirzai. 
13. Fort Bandeman to Gul Kachh. 

14. Gowal Haider.zai to. M ~  

15. Fort Sandeman to Babar •. 
16. Lakaband to Gurlana; 

17. Fort BandemlloD ~~  

"lloatl, (a tAli LetMed d,... of' BalvcAidaa" 

1. Quett&. to mile 25, 1.7 fwloDg 011 Qn.,ttr,..Ziarat· Road. 
2. Kolepur to Rindli. 
3. Zawarkar to Main QU.,tta·Ziarat Road Dear Barantangi. 

By.rder,. 

(Sd.) R.A. C,HILL, 
Seeretttry to the 4gmt to the Gowmor 

GefWl'Dl a..a Chief Commi,riotau w. 
BalucAwtaJI. i. the Police DepartfM .... 

THE CHIEF COMMISSIONER, AJMER-MERWARA 

NOTIFICATION. 

Camp 4jfMr, the B6th July, 194-1. 

No. 1.#5-0/ W. F. 111 f.lO·(B).-The Chief Commissioner is pleased to make :he 
following amendment in the Ajmer·Merwara Motor Vehicles Rules, 1940, published 
with his Notification No. 1141/34-W.,.III, dated the 12th June, 1940, the amendment 
having been previously published in this Administration's notification No. 137·C. /111. 
W /1tO, dated the 7th February, 1941 : 

In rule 6·1 (al of C1!aPter VI-Control of Traffic-for t.he words "eight t.onB" ill 
. line • 11II.tit.1de the worda "be toM" and for the worda "fiTe toDa" fD 

lin .. 5 and 6 I1Ibstitute the _de "three tom". 

By Order, 
T. B. CREAGH COEN, 

8Uf'dary to the CAi'l C_wio"er, 
.4.i_·MenDaFG. 

THE CODE OF CIVIL PROCEDURE (AMENDMENT) BILL. 

PRESENTATION OF TBB REPORT OF TBB SELECT COIllMITTBl!I. 

Dr. P ••• Banerjea (Calcutta Suburbtl: Nou.MuhRDlmadnnnt:ban): 
Sir, I present the Report of the Seleet Committee on the BID to ebnplify 
the procedure in appeals to the Federal Court. 



THE PROFESSION,S TAX LIMITATION BILL .. 

~ ENT T ON OF' THE fu;PORT O~ E ~ T 'CoMmtin., 

Sir ".:1. J .... (Madras: EUropean): Sir, I present the ReJlort ~  ~ 
Select Committee ~  the' Bill to limit to a maximum of Rs; ISO per llnnuta 
the ~ payable mreapect of any person by way of taxon professions. 
trades, callings or ~  ' , 

.;'. " 

'THE' INDIAN IN:OOME-TAX (AMENDM:ENT) BILL. 

,,- PRESENTAtION 'OF 'TId: REPORT' OF THE SELECT O~ TTEE  

' ... ourabiISir Jeremy BliRnu (Finance ~  :Sir, I prescot. 
~  Report of the Select Committee on the Bill further to amend the Indian. 

Income-t,iU Act, 1922. ' , 

PRESENTA.TION OF TaE REPOR';r OJ' THE PUB.LIC OO ~  
OOlOUl'TEE. 

The Honourable Sir Jeremy B.nM (Finance Member): Sir, J lIre-
sent the Report* of the Public Accounts Committee on the accounts" of 
193940, Volume I-Report. 

THE N O R~ IMMIGRATION AGREEMENT AND TUE JOINT' 
. REPORT OF THE WDO-CEYLON DELEGATION . 

• The Honourable Mr. II. S. Aney (Leader of the .H;ouse): Sir, I lay on:. 
the table a copy each of: 

(i) the lndo-Burma Immigration Agreement; and 
(ii) the Joint Report by the Delegations from India and Ceylon on. 

their reoeJlt discussions in Colombo. 

JOINT STATEMENT BY THE GOVERNMENT OF INDIA AND THE 
GOVERNMENT OF BURMA. 

In two Reports iaaued at the end of 1938 and early in 1939, the Riot Inquiry 
Committee, under the Chairmanship of the Hon'ble Mr. Justice Braund, drew particular-
attention to the existence of a serious apprehension in the minds of many Burmana that.. 
Indian immigration was largely responsible for unemployment or under-emplopneDt. 
among the indigenoas population of Burma. The Committee recommended that, In th&, 
iDteretlta of both countries, some public examinatiClll of the gnmllds for the exiltiq; 
apPrehension ift Burman minds should be undertaken urgently. 

2. Accordingly the Govtlrnment of Burma in a Resolution, dlUAld the 15th Ju.iy 1939. 
after coIl8Ultation with the Government of India, appointed 4.be Hon'ble Mr. ~  
Baxter·to examine the question of Indian immigration into Burma, with the 888istanC8' 
of two A-.ora, U Tin Tnt, I.C.S., and Mr. Rati1&1 Desai, M.A. Mr. Bader' 
presented his Repon to the ao.ernment of Barma in Oet.ober HMO. Hi. recommend-
ations were carefully examined by both Government. and it waa agreed without . 
commitment on either aide that these recommendationa formed a auitable basis far' 
IleFtiaUon. The ~  of Banna. ttter.fore innte'd the GeovernmeJlt of India. 
to send a Ilelegation to Duma &Ild .- iavUatien ... gladly _pted. 

-Not iftCluded in then Debatu, l1ut a cOf1!I _ "«'eft 7Jlaud in the Library of tie.· 
..... ~ •• rof D. 



LEGISLATIVE ASSBMBLY [4TH Nov. 1941 

[Mr. M; S: An-ey.] 
3. .Aa a. Ielult..of t.he l;Ouyeraaf,iona the two Govermnent& have agreed upon certain 

.measures which in t.heir· view are calculated bot.h to remove from :Burman minde any 
-Ze&8Onable apprehension t.hat Burma may be subjected to undue economic competition 
.1 reuon ofll1dia immigration and at the same time to 88Q11.re tor.!fbe IDdiail commu-
.,uity settled and ~  in Burma recognition. of their legitimate rights. 
" 4. The text of .the agreement. is attached. to t.hia statement. 'the agmement is hued 
upon two main principles, firstly, that Burma has, subject to the {lroviBiona of the 

'Government of Burma Act, 1935, the right to determine the composition of her own 
,population, and secondly, that Indianil who have wholly identified themselves with the 
'interesta of. Burma shollld enjoy tIie ~  &8 members of the permanent. 
~  

5. It is obvious that in the peculiar circlJIll5t.ancea of the two countries, their 
; geographical proximity, their cultural and economic ties and their long political &880-
-ciation, .the problems ariBing from regnlation of immigration are of. special ~  
.and debcacy. Both Governments have eppl'Oliebed..tlieae· problem. m a.plrit.'ol cor-
.diality and mutual underetanding and are agreed that in giTing administrative ·effect. 
to the measures now proposed the clo!!est co·operation will be required in the same 
:1Ipirit of mutual adjustment and identity of purpose which characterised the negotia-
tions. It is their earnest deli ~  that· the agHeJBent now achieved will serve to remove 

'.any causes for miaapprehenaion which may haye arisen ,either between the two countries 
·or· bet'lfeen 'the two communitiell in :Burma and. may fumillh a laating foundation for 
-the development in the future of the ~  ot friendship and goodwill. 

G E~T . 
. .De /initiona. 

1. In this agreement, unless there is anything repugnant ·in the subject. or conterl,-
(a) "dependant" means a ~ ~  iB wholly and directly dependent for main-

, tenance and support on a person who holds or it .about to be pnted a 
permit Jlnder. the provieiona m t.hia Agreelllent and is ~  to such person 
as being- . 

(i) his wife, or 
(ii) his or hiB wife's parent, or 

(iii) his or his wife's daughter, or grand·daughter who is either unmarried or 
a widow or is divorced, or 

"(iv) hia or hi. wife's son or grandson who is under the age of 18 years or 
~  over that age, is permanently disabled and incapable of supporting 

himlllllf; ... 
"(b) "Indian" means a British subject domiciled in India or the Bubject of an 

Indian State; 
(e) "work", "skilled work" and "unskilled work" have the meanings assigned 

to them in section 2 of the Indian Emigration Act, 1922. 
'Operation of Order in Oouncil. 

. 2. The Government of Burma agree that the notice given by thelll to terminate the 
-operation .of the Government of Burma (Immigration) Order, 1937, with effect from the 
1st April, 1942, will be treated as withdrawn, and that notice to terminate the same 
"will not be given before the Ist October, 1945 . 

. 1Jate of Uperation ~  Mell8ure of OMtrol. 
"' 3. lndiaa immigration into BunDa will, with effect from the 1st October 1941, be 

subject. to regulatioDl and reatrictiona, in the m&UllIIr hereinafter explained. 

4?.auporu. 
, . 4. No Indian may enter Burma without a valid Indian passport eontaining' 'm 

'Photograph and other partieu'lah sullei8lli to eeiablisli hi. idetititj'. . 
~ ~  ~  " .. ' ,\ . ,. " 

5, No Indian may enter Burma without a paesport viall iBBUed by or'oribehlf of. 
'Government of Burma or an immigration -;Mmit issued by or under authority of the 
IQovernment of BUnn&-



T' • 
~ 3..i' .. .' ~ M  IIOIIGBA-mYi(: O~ 'iNn JOINT lIBPORT 01' 

INnO-CEYLON DELEGATION 

E'aMport Villas.,. 
'. 6 •. (1) The Government of ~  or officers employed by them, maT juue, OD behalf 
Of the Government of ~~ and ,subJect, too terma and, .conditions ~ bl .. 
~ ~  of ~  1M1U. on passports granted to Indians d\l8iring to eDt.er BU'IDa 
:as V18ltors or as ~  educational institut¥>qa. 

(2) A 'I1iaa on an Indian visitor's pauport will be valid for three montha but thia 
period may be extended by or under the authority of the Government of Burma up to 
• total stay in Burma of twelve months. . 

': (3) A ~  of RB. l?D will be charged for' viIIit<.rs' "j'1U but no fee will be charged 
for extensions. "  ' 

" (4) A student.'s lIiaa, will' be ~  .for..a ltated ~  ~  ~  
(5) No fee will be charged for a student's "iaa. 

fmmigration. Permit.. ,";.... . 

, .. ' 7. (1) Save, ~  otherwiee proyidedby the terms of this agreement, DO IDdiaa may 
:enter Burma without one of the .following classes of permits :_ .' 
, , 

. ~  ~  which will entitle the holder to rt'JIl&in in ~ for AD 
, indefinite period and to accept employment therein. No bar will be placed 
on the acquisition of 3 Burma domicile by holders of "A" permits: ' 

(ii) "B" 'permits, which will entitltt the holder ,to reside ill Burma for ~ specified 
~  and to accept employment therein, "B" permits being for lilbitecl 

perl()ds, will not allow the holders to acquire a Burma domicile. They will 
~ ~  for a maximum period of three years and may be extended at the 

~ ~  of ~  Government of Burma for further periods which, wit}! 
the orlgmal perloo, may not exceed a total of nine years. The holder of a 
"B" permit may apply for an "An permit on the same terms as an original 
a.pplicant for an "A" permit. 

,(2) The issue of immigration permits will be subject to the, t:erms and conditions set 
out in this ~  and also to ~  other terms and condltlo!!s al ~ Government 
of Burma ma?,prescri.be after ~  the Governme!!t of .Indla; prOVided ~  any 
~  terms and condltiOflS so prescribed shall not be mconlldent with. the obJects of 
this agreement, The acceptance of these terl!'s and conditions Ihall be a conditIon 
for the entry of the immigrants into Burma. 
Restrictions on the numbers ()f permits and visas, 
8, (1) The number of "A" permits to be issued will be at the diaCf"etion of the 

Government of Burma and they will be wued only to persons whom the Government 
of Burma consider to be of sufficient financial standing or possessed of an assured 
income in Burma of sufficient amount and to 'be persons who are likely to be suitable 
for permanent residence in Burma. 
(2) "B" permits will be iS8'Ued wit-htn 8uch limits as may be pres,,"bed.in any yel\r 

<lr other period by the Government of Burma after considering the advice of 811 lmmi· 
sration Board. . . 

(3) The Government of Burma r\l88rve power to impoae limits on the number of 
'lltudents and visitors' 'Visal to be issued by the Government of India on their behalf. 

J)ependants ~ with. "A" peTmitt M "B" pemM.U. ' 

9, (1) Applicants for "A" or "B" permits will be required to declare particulars of 
dependants whom they intend to bring to Burma either with them or at some future date. 

De,clared dependants, 

. (Z)Should the applicant receive his permit. dependents declared under ~ (lj 
'Will be granted on application by the former the same cl&88 of .permit. ~ the applicant, 

Vfl.declared dependmtts. 

, (3) Other dependants of the applii:aut ~ OD .application by: him and at the 
tiiscretion oftheGoverruaent ofBlI1'IIla,.be /F&ntedtheame,olau of'pet'miL ::,' " 

~ ~  -: .... : .... " .. {. ", -:. > .. _,,"; .. ~ .-:,' '.;\1-.: : ~  .. ;--,- '. ~T  ..•. .  " 

~  ~ ~ M  ~  ','r, j,;: ,£!.:,:: .:' • d, n' ~ 
... :! ( .. T ~ ~ F*f.iadl.:te'a' 'di;p.rul_ ','willi :'nGti'!'.a-I 
beyond the period of validity of the permit ~ ~  I.-
dependant. 



[Mr. M. S. Aney.] 
Land I'rcmtier MigraWni. 

. 10. The·two Govemmenta will oo-operate in. demiBg ed . effeCting . meaauree· to 
'-1 lrit.h ~  to control immirration ael"Ollll t.he land fruntJier between the two countri .. 
It. 11 lUldei1itaodthat t.hili will reqUire OODaultation by the GOv.ernmeut of India ~ 
t.he Provincial Governments concel'1led. .• 

T~ ~ O  
1i. The Government of Burma will institut. at. an early date e IIIIDligraUon Board 

to .ex&lJl.i!l8 Ule rllievant data &l'ld to ~  advice to ~ Goyermnent. of B1U"Dla.pue-
rally tin inatters of policy relating to Indian immigration into Burma and in .particuJ. 
on the fixing of quotas for the grant of permits. . The BQard will. be of ~  racial 
compoaillon and Burmes, Incli1lll11 aDd Etirope&DII 'Will be represented on it ... 
Pe1Illltie, for Unlawful entry or unlawful ruldence ;it ~  

12: The penalties imposable under Burma legislation shall pot exceed ~  
for Sl& mont&. or a fie of &S. 1,000, 01' both dn peraoiIlI conVIcted },efore a Jllaiiatrate 
of an infringement of the immigrat.iOD mlee· m' of .. bteaeh· of the conditioris of a p8rm.it, 
or of making a false st,.tement in order to obtain a permit or other privilege relat.iq tD 
'Iltry to or resideJ;lC8 in Burma or to secure regiliiratiori ~  a privitesed immigr&llt. 

Literacy T .... 
13. The Government. of ~ may iIflJioee & literaey teet on applic8.nte for " A" 

permits : 
. Provided that linch a test shall not be made in Burmese or iney other language 

iDdigenoUII to Burma. . 
II fIIT&Qf1N or eoluJbitatWa bet1Oe,,, India. rn.ale ",-,graatl _d tIJOIMft· belcmgl1&fl Co 

th.e indigen01ll race. oj Bvf"flllZ. 
14. Marriage or cohabitation with a woman belonging ~ the indigenons races of 

Burma established to the eatisfaction of the Government of Burma lIlay be made a 
oondition for the cancellation of a permit or vi,a granted to a male Indian immigrant: 

ProVided that exoeptions will be made of marriages entered into willh the 8&J1CtiOil 
of the GoV1ll"llIllent of Burma and that such 8&l'lction will be given if t1ie immipaU 
maiea, before· the proJlOll8d marriage, proVision which is sufficient. in the opinion of 
the Government of Burma for the permanent maintenance of the wome he desires to 
marry. 
Fee. for penni",. 

15. The following scale of fees· will be charged for immigration permits :-
"A" permi",.-Ra. 600. 
"B" penniu.-For unskilled labourers, an entr&l'lce fee or a visa fee of &s 12 

'p1U! a reaidaotial fee of &S. 5 for every year or part of a yea; for which 
the permit will be valid. For other "B" permits, an entranoe fee or a viM 
fee of &s. ~ and a ~ ~  ~  of Rs. 20 for every year or part. of • 
year for which the permit IS valid. Arrangements will be made to enable 
immigrants to pay the residential fee in yearly instalment. if they 110 
desil'll. 

Dependant •. -Half ilie rate per dependant of the fees payable by the ~ 
himself. 

OoUeetiOlt tr- EMployer, of vila ur entnzaee fee. jur- "B" ,-miU. 
16. The Government of Burma accept the principle that the incidence of entrance or 

Viea fees ~  of the stamp duty charged in respect of "B" permit holders IIhould fall 
on the employer and undertake to collect lI11eh fees from the employer or prospective 
employer in C&88II where a permit is wued at his instance. 
Depoei". 

17. Before eo.., into B_ a dtlpClllit of Ra. 110 will be made to the Government of 
Burma by ~ ",Ito are pllMd "8" JleMit. aDd by their delJ8lldanta to _ the 
co.t of repatriating them. Repatriation will be, at. the clloice of ilie ~  IndiaQ 
to the porta ot (a) Calcutta, (b) ~  (c) Madra., (d) Vizappatam, azlll fe; 
Qop.lpur. n. ..... -WI be reIailW if tM ~  I j i .. d· lea_ ..... ., Ide 
_.....-d _1IWaiea ~  .;. ', .. , .. , ..,: 

. ~ - -: . 
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Btam7' Dwtll· 
18 Applicaiions for all classes of permits under the immigration OIIIUo1 alT8IIgeIII8IIts 

.hall· be lubject to stamp duty under the ordinary law of Burma. 
PtwVIslOif ~  TO INmAlfIl ALIIAlIIY IN Bt!lIlU. 

lndia1l4 1DM are bom and bred in Bunna arul tUM u"e 1III!IIe BUNtla tAeir p!!rtrIaIlellt 
iQ-. 

19. The Government of Burma recognise that Indians who are born and bred in 
Burma have made Burma their permanent home and regard their future and the future 
of their families as bound up witb ita intereetl are entitled to be regarded as having 
established a claim if they wish to make it, to a Burma domicile and therefore to the 
'benefit of section 144 of the Government of Burma Act, 1935 . 
...tcquUiti07l of BUf"ma domicile by Indiam in BUf"ma. 

20. No restriction will be placed on the acquisitior. of a Burma domioile under due 
.proceaa of law by Indiana lawfully residinc in BarIlla eneptiJIg .t.h_ wbo by the 
-wrms and conditions of a permit. which ~ them to reside in ~  aN not; giftD 
the right of residence beyond a specified period. 

Pf"ifrilegetl lmmigrantf. 
21. Indians who prove a total residence in Burma of seven calendar yeah betWeeD' 

"iIle ~  July 1932 and the 15th July 1941 will be termed "privileged immigran ...... 
Buch privileged immigrants shall ha"e tile right to further residence and to the 

acceptance of further employment in Burma withollt. linlit of time but they will lose 
their status &8 privileged- immigrants should they be absent from B11lDIa for & CODf.i. 
DUOUS period exceeding one year after the 15th July 1941. 

A privileged immigrant, 80 long &8 he retsina his status, witl be given the right 
of fres-re-entry into Burma on his return after an absence of _ tbIdI twelve months. 
Dependant. or Priweged Immigr(lftU. 

22. The following clasaee of dependants of a privileged immigrant will he giVID 
4' An permits free of charge for entry into B1l11II6 :-

(i) One wife if there is no other wife residing in Burma. 
(ii) His sona below the age of 18 by the wife who ia granted an "A" permit 

under this clause or by a wife residing with him in Burma. 
(iii) Hi. 1IDIII&rried daughters by tbe wife who. is graaW &II "A" permit 1III4Itr 

this clause or by a wife relidiq With him in B1II'DI&. 

I .... ",lao an .nod, in BfIf'7Il4 btIt Aaw ftOt ~  at priflilegetl ~  

m. Other Indians who are "in Burma on the 15th July 1941 will be eatlt1ed to remain 
in Burma indefinitely and to accept work for an indefinite period and will retain their 
privilegea under section 4'1 of t.he Government. ·of Burma Act, 19216. 

: .. Should an Indian of t.bia cu leave Burma for aa1 period, bis claim to re-entry 
IWill be dealt with in the same manner &8 an application for entry by .. new Indian 
immigrant and if re·admitted into Burma, eucb person will be treated u new Indian 

· finmigrant with the exception that he will haye a preferential claim to a "B" permit. 
oover new Indian immigrants. 
7'ranlitMy Pf"Of1i1iO'1l1. 

24. During the ttansition period pending the constitution of an Immigration Board 
:&Ild the consideration by the Government of Burma of proposals to be made by the 
Board for the quotas for. permits to be issued to IDdian immigrant., the Government. 
~  India will prohihit the' emigration to Burma of Indians for the purpo.se of unskilled 
"Work from the 21st July 1941 with the exception of 8e&IIOnallabourera who may, at the 

· iMtance of the Government ·of Burma, De granted ~  up to numbers agreed upon 
between the two Governments. .. . . 

',Begiftralfon ·o/.l"rlimu m Burma. . 
· . - . ..' .. . . '. ~  

. 25. The Government of Burma will inetit.ute at rob ....... y. aa'te. a'.yatem -of ~ 
Indiana in Biuma • 
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Gumw.. 

P9VJe,. ,01 Ba",.",uo.. 
26. The Government of' 'Burma may exempt any person 1.rom any or aU the conCU;' 

tions and restrictions that may be impoBed under this Agreement: 

Co-opeTation, between the two Q01Iernf7lollnu. 
'Z1. The two Governmenta will act in close co· operation to achieve the objects of t.h. 

Agreement and will freely consult each other on pointa of difficulty that may arise. 
In particular the Government of Burma will grant the Government of India au 

opportunity of commenting on proposals to fix quotas and on the recommendations of 
the Immigration Board on which such proposals are baaed. 

JOINT REPORT BY THE DELEGATIONS FROM INDIA AND CEYLON.' 
The discll88ions betweell Delegations from the Government of India and the Goy· 

ernment of Ceylon, which terminated unaucc8llsfully in Delhi in November 1940, were-
renewed at the invitation of the Government of Ceylon at Colmnbo in September 
1941. The resumed conversatioDa Wi!Jl'8 directed towards particular subjects upon 
which ~ had arisen between the two countries. It was clearly ~ 
thaL concurrence of views exprtllllled during t,he conversations upon individual point. 
should . not· .be construed as effective agreement unless agreement were reached over 
the whole field of discussion. Exhaustive consideration of the following subject.:-

1. Immirration and re-entry, 
II: Quotas, 
nI. Francbiae, 
IV. Beptration. 
v. Status, and 
VI. ~  provisions. 

resulted in the agreement set out below . 

. PART I.-IIOOGlU.TIOlf AND U-DTRY • 

.0 

~O  A.-New ....mmu. i.... peTIO;" Iftteri1lfl CeylOfl f,.om l.tuliafOT &ic ;'T" 
iii_ after the datic whe1l tAe 1 mfiligration OrdifUlflce c:om.e" into force. 

The !iiscUBBion proceeded mainly 011 the I.aia of the draft ImmigrationOrdiD&D1e 
puhlished in Ceylon on February 26. 1941. The Indian Delegation put forwaul the 
following propoula:- . 

(1) That permits abould tak. tae form of an endol'lleJllent. on a pauport.; 
(2) . TIu,t. the Miniater ah9uld be adviaedby an Immigration Board. on which 

Indiana abolWi be repreaenUld; . 
(3) 'An, propoaa.Ia fOT the imposition' .tif quotas (whether in the form of labour 

II?hedulllllor intemal quotas) tog4lther with the advice of .the Immigra-
tion Board. should be referred to the Government of India for 
comment; . 

(4) That th!'1'8 ~  be no c:liacretion regarding the entry of wiv81 and minor 
eIii1dl'en of perIODS to whem entry ma.y in future be permitted; 

~  !1Iat ~ to refuse entry ahould be limited. in the case of pe1'8OIl8 
'-t be eatplOJed in' jlD8itaou of. confidenoe or fOI:" specialised work; . 

(6) TW ua' ~ for' -doraements should be as low as pouible. ~ 
heiDg 1I1t.d to ibe ecIA ef admiDiatration. . 

~  i.he. drafting of a auitMle ---!or ~ covered by (5) above; . U;Ie 
~ DlUptiOil felt t.bue .-..a I» _ diIIiIIIIlt.J ill mMt.i.D& the ~  J:)elep-
~  - ~ ....... . .. .. ',".. ", ·· .. ~ 
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SJlCTION B.-Be-ent,., u/ Indiam wlw are not new entrant.!. 

(1) Undeairablea, destitute. and Jl8fsons.prohibited by existing law from eUeriag. 
Ceylon or liable to deportation thereunder to have no right of re-entry; 
(2) Persons repatriAted to India in accordance with uisting law or ~  

administrative arrangements to be subject to the pro"woua of the Immigratioa. 
Ordinance; 

(3) In the event of the Ceylon Government undertaking to provide at their own. 
expense facilitiee for repatriation to India, penons 80· repatriated to have no right. 
t{) re-enter Ceylon save in accordance with the provisions of the Immigration Ordi-
nance, provided that repatriation (a) is voluntary, (6) involvea monetary compen-

~  in excess' of. a passage to India, (co) is accepted by the l'epatri&te on t.he· 
exphclt und .. rstanding that he will be subject to the provisions of the Immigra-· 
tion Ordinance; 

(4) Persons possesaing a domicile of origin or a domil!ile of choice or a certificate· 
of permanent settlement shall have the right to re-enter Ceylon, provided however-
that the holder of a certificate of permanent settlement shall DOt be granted a ret1lrD 
endorsement valid for a period exceediJli twelve months; 

(5) Assisted unskilled labourera with less than five yeare. reaidence in Ceylon o.n 
the date of· the agreement to be subject to the provisWns of the Immigrai.i:m. 
Ordinance; 
(1i) .Unasaisted unskilled labourers with less than fin years relridl!llce in Ceylo,u. 

on the date of agreeDlent to have the right to re-enter Ceylon only if returniug ~ 
employment under the same employer or to guaranteed employment of the _ 
class ; 

(7) Persons not included in (4), (5) or (6) above with three years residence «' 
more in. Ceylon en the date of the agreement shall have the riaht to re-1Dt.er Ceyloo. 
and to seek employment; 

(8) PersoDs nqt. included in (5) or (6) above with 1 ... t.IMn three yean resideace-
in Ceylon on the date of the &p'BBmeDt shall have the ftcbt to r&-enter Ceylon oo1y 
if returning to the same ID.8&IlB of livelihood 111', if ~  to any employmeDt. 
under the same employer ; 

(9) Wivea· and miDOrchildren .-y 1IGt. be refused penniuion to enter or N-
IIIDter Ceylon for the ~ o1joiDiDc the baband or father as the cue may be; 

(10) Penons 8Mking te re-enter Ceylon other than in virtae of the pr-mas: 
paragrapha to be subject to the proviaions of the Immi,ration O ~  

. (11) A rigw, Of Te-enilj in virtue .ofany of the p!:ticedina parilplphs, exeep'-
.m ~  ol ~ poueesing a domicile of origin ora domicUe of choice, will. 
be lost . .&.ar a contin1lous absence from Ceylon of more than twelvemonths. 

PART II.-Quor4ll. 

(1) Indians poeseesing a domicile of origin or a domicile of choice or a certificate-
of permanent settlement or having been relident in Ceylon for leven years or more-
on the ~ of agreement to be exempt from the operation of any quota legialatiou·; 

(2) Any Indian reaident in Ceylon fOl' three years or more but 1_· than seVeB, 
yeare on the date of the agreement to be exempt from· the operatioD of so muca 
of any quota legislation a. applies to the 9&IIIe clau of .employment al that in 
which he il employed at the time the legislation comes into force. If such perlODl 
eompletes BeVen years reaidence in Ceylon, he lhall thereafter be exempt from the-
operation of any quota legialation. 

(3) Any Indian T8ident in Ceylon ou tihe date of the agreement to be ~ 
£relit the operetico of .omnch of any quot.a legislation u applies to any employment. 
in the eervice of the. penon who ill his employer .mea the legi,lation oomea into. 
force; . 

(4) Indiaue reeident in Ceylon fOl' .... han three years QQ th.date of the agree-
~ m.u qulify onJ,. for the uemptioa oonferred. . ill .paragraph (3), ,provided that 

any. ~  b4ian wllP IIP.J, O ~ ~  ~ .. of till" apeement, M ~ 
~  .. ' ~ ~  ... .-aw·io '-uetnpt.ieB· amHrred by thai'; 

PIi .... ·· . ~ " •. 
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pART In.-FJLANClDBK. 

... Th Mate (loancil (Elections) Order in Coililcilto be amended so &II to provide 
all follow •. :-
a.driOlC A.-Itttlimttl en&ering Ceylon 1M' the fint time alte,. the date when tM 
. IfMllJigration Ordinante eome8 into loree. 

. (1) A class entrants to be entitled to be ~  on ~~ the ~ ~ and 
property ~  ~  after five years resldence. on. establishmg a domlclle of 
'choice to the satlsfaction of a Court; , 

. (2) B class entrants to be entitled to be registered only on satisfying the literacy &Ild 
.property qualification. 

eJ:Cl'JON B.-Indiana reBident in ~ prior to the date when tilt Immigration 
Ordinance comes into force. 

(1) Birth in Ceylon of parents either or both of whom were bom. in Ceylon to 
be aufticient proof for registration as possellsing a domicile of origin, birth ontlide 
Cf:ylon during the temporary absence of the mother to be deemed birth in Ceylon; 

(2) Registration as ~  a d&micile of choice to be made only on produc-
tion to t.he Regil!tering Officer of proof that the person to be registered has satisfted 
a Court that, after having had five years residence in Ceylon he has acquired a 
domicile of choice in Ceylon according to the· rules of English Law regarding the 
eequisition of a domicile of choice. (Administrative arrangements to be made to 
'facilitate the ~  of such domicile as cheaply and readily all poaaible); 

(3) Qualifications to obtain a certificate of permanent settlement:-

(a) a declaration that the applicant ha& all intention to remain in Ceylon 
. indefinitely; . 

(b) proof of means of livelihood j • 

(c) if IWU"ried, proof .. hat his wife and minor umnarried children, if any, 
ordinarily naide, .with him; provided' that no Indian' who at the date of 
the agreement is registered as a voter, but whose wife' l!Y any personal 
law or c1ll!tom is ~  precluded. from joining or justified in refusing to 
join her husband in Ceylon, shall. be treated &I .disqualified for the 
franchilie by' reason onl, of the fact that he. is married and hiI wife 
does n.oi ordiDarily relIlde with him j. .' _  • 

(Ii) the prescribed period of residence prior to application to be a6vIIP 7ear1 
. for persona who' are' married at the date of the application andien 7811ft 
for other peraona, provided that . such period of resid_ a1Iall haTe 
been completed within four years from the date of the agreement; 

(e) continuous absence of more than one year prior to application to constitute 
a break in any q,ualifying period of residenoe and, after registration. &II 
a voter, to involve removal from the register; 

'(The provisions in the State Council ~  O~  ~ !Jouncil, both as to appeals 
to the Governor and as to diolent.itlement t.o special privIleges, not. to be changed 
. it being understood as regards the -latter, that. 

(i) the poeitiou. of the Agent of the Government of India, 

(ii) the existing arrangements. regarding repatriation, remain nnaffected.) 

(4) Provision to be made for the grant of a certificate of" permanent settlement 
to the child of a holder of a certificate of permanent settlement smd for his regia-
tration ,&s a voter by virtue of such ~  Jlubject to the following conditione:-

(a)' he Bhall have' been born and bred in Cey1ou., or, if born outside ceylon, 
shall have accompanied his father to Ceylon or joined his father in 
Ceylon ·before attaining the .• 'of foUrteen. and shaH, during minority 
or the ~ ;of minoritysin.ce biB first entry into qe,-lon, have been 
reMdent. ill'Ceylon, provided ~  ~  ~ ~ ~ ca_ 
· .... t-.d ·in 'Pm VI; ~ aball-iPW"e6Jiatltute ... ~ ia 
reBid_eel .. '.' .,' , 
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(b) he shall be resident in Ceylon on the date of his application for the 
certificate ; 

(c) such application shall be made within three years after attaining majority; 
(d) he shall declare his intention to remain in Ceylon indefinitely; 
(e) he shall, on "making the application, prove that he has a means of liveli-

hood in Ceylon and if married, has his wife and minor children if any, 
ordinarily resident with him. 

PART IV.-RBGISTRATION. 
It is agreed that to give effect to ~  ~  of ~  agreement in ~  to 

the right to enter and re-enter and liability to 1JIll]lumty from the operatIOn of 
inteTJl&I quota legislation, &8 also to maintain accurate reco>rdR of immigrants and to 
compile labour schedules, registration is necessary. It should be either voluntary 
or. if compulsory, applicable to all residents in Ceylon. 

PART V.-STATUS. 

(1) It is agreed that, as regard& future legislation other than the legislation 
necessary to give effect to the agreement, there shall be no differentiation in treat.-
ment between Indians who possess a Ceylon domicile of origin or _-hoice or a certi-
ficate of permanent settlement and other members of the permanent population. 

(2) It is agreed that, as regards future legislation other than legislation neces-
sary to give effect to the agreement, there shall be no differentiation of treatmem. 
between other members of the permanent population and any Indian who is the 
chiln of a holder of a certificate of permanent settlement (a) during minority' or, 
(b) after attaining majority, if he is ordinarily resident in Ceylon and has identi· 
fied himself with the permanent population of Ceylon. 

(3) It is agreed that, as ~  existing legislation, no amendment nped be 
undertaken to modify any prov18ions which, in terms or in operation. are· discrimi-
natory 

(4) It is agreE¥i that Indians, other than those poasessing a domicile of origin, 
(a) _ should not maim the right to appointment to Ceylon Government serv:ce 01 
under quasi-Government bodies, provided however, that Indians already serving 
under Government or quasi-Government bodies will be entitled to continue in such 
ser .... ice without discrimination, and (b) should not participate in th benefits of the 
Land Development Ordinance. 

PART VI.-GENERAL PIWVISIONS. 
(1) Wherever domicile of choice is referred to herein, it means a domicile of choice 

established in accordance with the procedure prescribed .in Part III, Section B, 
paTagraph (2). 

(2) Wherever domicile of origin is referred to herein, it means a domicile of 
origin established according to the rules vf English law except in the case provided 
in Part III, Section B, paragraph (1). 

(3) Wherever a period of residence is prescribed herein, the period shall be 
computed in accordance with the following provisiolls:-

(a) as regards period of residence prior to the date of. th.l agreement, the 
~  period shall be exclusive of an aggregate allowance for tem-

porary absence at the rate of five montba for every year of the period 
prescribed" ; 

(b) as regards a period of residence after the date of the agreement, the 
prescribed period shall be inclusive of an aggregatre allowance for tem-
porary ab8ences at the rate df one and a half months for every YIIII" 
prescribed; 

(e) any continuous period of temporary absence shall not exceed one year I 
(el) any continuoIl8 period of absence exceeding one year shall constitute a 

break in, the period of residence in Ceylon; 

• Ezpla7l4tory N ote.-IT the prescribed ~  (If reeidenee is X the period within 
which the preecribed period can be completed is 12 X. 

7 
c 2 
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(t) any period of ab88nce shall not. be deemed to be exceeded If ~  to Ceylon 

is prevented by illness, accident, emergency or other similar cause. 
(4) An,. p61'8On not. ~  to a return endorllement valid ~  a period exceed-

ing one Y!lB.r who desires to l!lB.ve Ceylon for purposes of ~  or healt.h ~  a 
period exceeding one year shall, on establishing to the satisfactIOn 'lf the prescribed 
antlwrity the purpo88 of his absence, be ent.itledto a return ~  ~  ~  
requisite period, and continuous absence for more. t.han one ;year m conformity With 
.such purpose shall not be deemed to be a conhnuous perIOd of absence for more 
than one year. 
_ (5) It. is agreed t.hat any unforeseen case ~  any case of ~  which may. be 

ftVtaled in the operation of the ~  will be made the subJeot of ~  
between the two Governments and will be decided in accordance with the spu-it ..."d 
u.tention of this agreement. 

Agreement between the two Delegat.ions having been ~ on all ~  subjds 
-diEcussed, this joint report is now submitted by tbem to their respective Govern-
ments. The Delegates wish to record that the conversations took place in an atmoll-
phere of complete candour, cordiality and goodwill. 

COLOlIOIO; 

DIlted the BId 8eptt'lll.be:r, 1941. 

(Sd.) D. S. SENANAYAKE. 
(Sd.) G. C. S. COREA. 
(Sd.) ROBERT H. DRAYTON. 
(Sd.) G. S. BAJPA!. 
(Sd.) MIRZA M. ISMAIL. 
(Sd.) T. G. RUTHERFORD. 
(Sd.) T. R. VENKATARAMA SASTR!. 

RESOLUTION RE THE INDO-BURMA MM ~R T ON 
AGREEMIBNT. 

Sir Abdul BaUm Ghumavl (Dacca cum M:ymensingh: :Muhammadan 
RurRi): Sir, I beg to move: 

"That the adjourned debate on the following Resolution moved by me on t.he 
3Jth October, 1941, be resumed, namely: 

'That t.his Assembly being of the opinion that the Indo-Burma Immigrat.ion 
Agreement should not have been concluded without consulting the Legis-
lature and public opinion in India and being further of the opinion that 
the Ilaid agreement ignores the fundamental rights of Indians settled in 
or having connections with Burma, violates the assurances 'and pledges 
given at the time of the passage of the Government of Burma Act in 
regard to the right of free entry of Indians into Burma and is discrimina-
tory and humiliating in its provisions and detrimental to the interests of 
India, recommends. to the Governor G ~  in 90uncil not to implement. 
the agreement as it stands and to reVlse it satIsfactorily in consultation 
with the interests concerned'." 

Kr. Pre$dent (The Honourable Sir Abdur Rahim): The question is: 
"That the adjourned debate on the. following Resolution moved by me on t.he 

ah Oetober, 1941, be resumed, namely: 
'That this Assembly being of the opinion that the Indo-Burma. Immigration 

~  ~  ~  ~ been. ~ without consulting the Legis-
latnre :,nd public ~  III India and bemg further of the opinion that 
the said agreement ignores the fundamental rights of Indians settled in 
~ having ~~  with Burma, - violates the· aSSlUances and pledges 

III'veu at the time of the pa88age of the Government of Burma Act 1D 
regard to the right 91. free entry of Indians into Bunna and is discrimina-
tory and ~ in its' provisions and detrimental to the interests of 
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India rerommends to the Governor General in Council not to implement 
the ;greemcnt as it stands and to revise it satisfactorily in consultation 
with the interests concerned' ... 

The motion was adopted. 

Kr. President (The Honourable Sir Abdur Rahim): The discuamQll 011 
the Resolution will continue. Sir Abdul Halim Ghuznavi. 

The Bonour&ble Kr. K. S. bey (Leader of the House): If persons who 
have tabled any amendments are also allowed now to move them, a general 
discussion can then go on on the Resolution and the amendment as well. 

Kr. President (The Honourable Sir Abdur Rahim): Very well. There 
are several amendments proposed to the Resolution which has just been 
moved. The first amendment is in the name of Mr. Akhil Chandra D&tta. 

Kr . .Akhil Ohandra Datta (Chittagong and Rajshahi Divisions; Non-
Muhammadan Rural): Sir, I beg to move: 

"That at the end of the Resolution the following be added: 

'That this AMembly further recommends to the Governor G~  in ~  
that in the event of the Government of Burma not agreemg to a reViSiOD 
of the Indo-Burma Immigration Agreement so as to ensure the right of 
free entry to all Indians except surplus unskilled labour to the ~  
of Indian opinion, the Government of India should give immedine 
notice of the termination of the Trade Agreement concluded last Februa.ry 
in order to safeguard the fundamental rights of Indiall8 residing in or 
having connections with Butma' ... 

JIr. Preaid_t (The Honourable Sir Abdur Rahim): Amendment moved: 
"That at ~ end of the Resolution the following be added: 

'That this Assembly further recommends to the Governor General in Council 
that in the event of the Government of Burma not agreeing to a reviaion 
of the Indo-Burma Immigration Agreement BO as to ensure Iohe right of 
free entry to all Indians except ftUrp!U8 unskilled labour to the ~  
of Indian opinion, t.he Government of India .bould give immediate 
~  of the termination of the Trade Agreement concluded 1aet February 
m ordpT to ~  thp fundamental rights of Indians r8lliding in or 
having connections with Burma' ... 

Ill. Pnsld8llt (The Honourable Sir Abdur Rahim): The next amend-
ment is in the name of Lieut. -Colonel Sir Henry Gidtrey. 

:tJ,eut.-00I0Del Sir Benry &1dney (Nominated Non-Official): Mr. Presi. 
dent., with your permission, IiIId that of the House, I do not propose to 
move my first amendment. With your permission,· I propose to substitute 
it willi the amendment of which I gave notice yesterday at two o'clock. 
I beg to move: 

"That for tbe original ReBOlutidn the following be substituted: 

'That this Assembly being of the opinion that tbe provisions of the Indo-Burma 
Immigration Agreement are a violation of tbe Msurances given in Parlia-
ment witb regard to the status of Indiane in Burma and their right of 
entry into Burma after its separation from lndia, inasmuch as they 
render nugatory the protection which Parliament undoubtedly undertook to 
give in theBe matters in Part. V of the Govermilent of BUrma. ACt and the 
Instrument of Instructions to the Governor of Burma.,re<;ommend. w the 
Goveruor General in Council to request the Secretary of Sf-ate not to 
implement the Agreement by Order in COlInm1 unlesl and 'until lausfactory 
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modifications are secured which will carry out, to the full, the Parha-
mentary aa!Burances and remove such provisions as are discrimiillltory and 
humiliating to the peorle of India'." 

)Ir. Pr_dent (The Honourable Sir Abdur Rahim): Kmendment moved: 
T ~ for the original Re801'ltion tbe following be 8ubstitnted : 

'That this Assembly being of the "pinion that the provisions of the Indo-Burma 
Immigration Agreement are a violation .. of the assurances given. in .Parlia· 
ment with regard to the status of Iumans m Burma and their right of 
entrv into B!lrma alter its separation from India, inasmuch aE !Ohey 
render nugatory the protection which Puliament nndoubtedly undertook to 
give in these matters in Part V of the Government of Burma Act and the 
Instrument of Instructions to the Governor of Bunna, recommends to the 
Governor Ger .. ,ral in Qouncil to roquest the ~ of State not to . 
implement the Agreement by Order in Council unless and until satisfactory 
ruodifications are secured which will carry out, to the full, the Parlia-
mentary assurances and remove such provisions as are discriminatory and 
humiliating to the people of India'." 

Now, Sir Abdul Halim Ghuznavi will make his speech. 

Sir AbdulHalim Glmmavi: Mr. President, I am discussing today a 
Resolution on a matter of vit.al importance, namely, the Indo-Burma 
Immigration Agreement. Sir, during my membership of this Honourable 
:S;ouse for the lasti 17 years I have not come across a Resolution of such 
importance as the one which is under discussion now. 

The story of separation of Burma from India is a very sad one. India 
did not wa.nt separation, Burma did not want separation, but the separation 
was wanted by our Britisher friends for their own eXploitation. That is 
the story of the separation of Burma from India. 

Sir, the Agreement which is under discussion here today flas been con-
demned from one end of India to the other. Assurances and pledges had 
been given repeatedly from the year 1931 to 12th June, 1941, that there 
shall be free entry of Indians into Burma. Those assurances, those pledges 
that had been given to India by His Majesty's Ministers, by the Govern-
ment of India,· and by other responsible officers, have been thrown away 
to the gutters. The result is this humiliating document which we are 
discussing today. It touches only the Indians. His Majesty's British 
subjects have free entry, but His Majesty's Indian subjects am being 
debarred from that right of free entry. 

Before I proceed to give the dates of those assurances and pledges, I 
desire to quote a few sentences from what has been uttered by Mahatma 
Gandhi. and Mr. Jinnah, the President of theAll-India Muslim League, 
Let me ten the House that the trick of setting one against the other, of 
dividing and ruling is out of place in th'is instance. India is l'lnited, there 
is no question of Hindu-Muslim dissension. We demand •. united India 
demands, that this Agreement must be thrown into the gutters, and nothing 
short of it will satisfy the Indian demand. Mahatma Gandhi ill! a very 
lucid note has condemned this document. He described this as: 

"An unhappy agreement, panickv and penal, sprung upon an unsuspecting public, 
tile agreement it an inauh to the whole nation." 

Mr. M. A .• Tinnah, the President of the All-India Muslim League, has 
condemned this Agreement and urged upon the Governor General and the 
Secretary of State ,for India not to ratify the Agreement and thus remove 
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the serious discontent which it has caulled in all Indian trading circles and 
.the offence it has given to the self-respect of the peoples of India. 

Mr. Satyamurti, in one sentence, has described his view. He said, 
"The soul of India is in revolt." Is that the agreement which, Mr. Presi-
dent, we are ~  today? 

In 1931, the Burma Sub-Committee, called Sub-Committee No.4, 
which was appointed by the Round Table Conference and of which I was 
a member, expressed as follows: 

"The Sub-Committee also specially stress the importance of there being DO diecri· 
lhinatlOn as regards Indians entering Burma." 

That was the first recommendation of the Burma· Sub-Committee ....... 
namely, that there shall be no discriminatiop. as tegards Indians entering 
Burma. From then onwards, assurance after assurance was given, pledge 
after pledge was given. Those pledges and assurances were given by the 
same gentleman, I mean, Sir Gina Shankar Bajpai. On the 12th June, 
he gave the assurance that nothing harmful will be done. And behold I 
The moment he arrives in Burma he sets at naught all the assurances and 
pledges, and signs, seals and delivers this rotten and most humiliati!lg 
document that India has ever seen·. 

Then, Sir, when this Burma Bill was under the consideration of the 
House of Commons, we were apprehensive that something might be done 
to injure India's iliterest as against Britishera there and Earl Winterton 
moved II.n amendment in the House of Commons: 

"That nothing in ~  sub-section shall ~  an! ~  lawfully ~  
on the right of entry mto Burma of snch IndIan BubJects of H18 MaJesty O~  
in British India as enter Burma whether by previous engagement or otherWlse, to 
perform unskilled labour for hire in Burma." 

He wanted to make it abundantly clear that excepting for unslrilled 
labour no restriction should be placed on Indians entering Burma but that 
amendment had to be withdrawn and why? Because of an assurance 
given by Sir Thomas Inskip on behalf of His Majesty's Governruent. He 
said that there was no reason for any apprehension as they did not desire 
to restrict anything else except unskilled labour, and therefore he asked 
the Honourable the Mover of that amendment to withdraw that 8Dlendment. 
Sir Thomas Inskip said in April 1935: "Nobody wants t·,) discriminate 
between British subjects domiciled in India or Indian Statee subjects when 
they go to Burma any more than one wants to discriminate between British 
when they go to British India". What a solid aB1lurance I On that assur-
ance that amendment was withdrawn and he further said that section 44(3) 
may not be abused and to that end there will be an instruction in the 
Instrument of Instructions. He repeated also on the door of the House 
"that there shall be inserted in the Instrument of Instructions a direction 
to reserve any Bills which contained racial discrimination and to reserve 
also Bills which contained restrictions upon profesliional or bWliness men, 
,:ho, while India and Burma have been united, have earried on business in 
eIther country". These were the assurances given when the G ~ 
of Burma Act was passed. But Mr. Butler went further when the Instru-
ment of Instructions was being discussed. This was in November 1986. 
He assured the House that: 

"They had to give the right of restriction in regard to unskilled labour only 
(Bear i1l mi1ld that Mr. Butler gave the /l81urance that they hafJ to give the right 
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fit reltrictilon in regard to unskilled labour only) while at the same time they dlll 
not want to stop the free entry of Indians in general." 

The Government of India had no bmriness to enter into any agreement 
when they knew perfectly well that these ",ere the ~  given to India 
by His M ~  Ministers before the Bill was passed and before Burma 
was separated from India. The intention of Parliament was abundantly 
clear from the speeches made by Earl Winterton, Sir Thomas Inskip and 
Mr. Butler, that there shall be no restriction whatsoever on Indians. enter-
ing Burma, except those under the category of un.skilled labour. Now, 8S 
late as February of tMs year, what did the Honourable the Prime Minister 
of Burma, The Honourable Mr. U .Saw, say. when he visited my country, 
India? He came here during the Indo-Burma trade talk. He gave this 
assurance in India that "Some kind of regulation of immigration of Indian 
unskilled labour seems necessary". "I can assure India", he said, "how-
E:ver, that whatever be our decision regarding immigration of Indians, there 
would be no discrimination again.st Indians and as far as Indians already 
settled and resident in Burma are concerned, they will be entitled to every 
right and privilege enjoyed by the sons of soil". I ask, Sir, was that 
assurance given effect to when this document was signed? That was the 
assurance given in February by the Prime Minister of Burma and then 
behold! What happens next? 

Then comes the 10th of June this year when the Government of India 
announced the personnel of the delegation to visit Burma. What did the 
Government of India do in that connection'? They appointed one official 
delegate, Sir Girja Shankar Bajpai, and with him ac;ompanied one 
European adviser. There was however no Indian adviser. Sir Girja Shankar 
goes to Burma and let me read the statement that he made berore he left 
Calcutta for Burma. Consider what he said in Calcutta and what he did 
after he arrived in Burma. He said on the 12th of June 1941 in Calcutta, 
."That the present negotiations were more or less of an explanatory nature 
and it was their aim to secure as complete an exC'hange of views as possible 
on the many complicated questions connected with Indian immigration into 
Burma". He was not in a position (bear in mind) ~ say whether the present 
negotiations would result in an immediate agreement between the two 
countries, but it was an accomplished fact within a week of his arrival in 
Burma. 

As regards entering into an immediate agreement between the two 
countries. He said it would depend on the questions raised, the terms 
offered by Burma and the spirit of accommodation and understanding dis-
played by the Burma Government. In any case the Government of 
India's object was to .secure on the question of Indian imm'igration to 
Burma an agreement that would satisfy generally Indian opinion in this 
:lountry. Has that satisfied the general opinion of this country? The. 
country from one end to the other has denounced this agreement. He had 
no authority to enter into that agreement without consulting this Legisla-
ture, without consulting the Indian opinion and without consulting the 
Indtian Chambers of Commerce. He went there to explore the aven.ues 
and it was his duty to conie back and to report to his Government and to 
the representatives of the people who sit in this House. He had no busi-
ness to sign it there. It was on the 12th of June that he made that state-
ID8Dt. . 
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I will now take you round to that wonderful statement wlOOh he made 
88 soon as he landed on the soil of Burma. This is what he said: 

"The Government which I have the honour to represent today has only one desit_ 
the desire to ascertain and comprehend the difficulties that immigration from India 
may be Creating for ~  and to help you to the best Gf their ability to solve them. ,-

So. he had gone there with one desire, namely, to assist Burraa how to 
stop the immigration from India. That he has done to ~  complete satis-
faction. He hus solved Burma's difficulty. In contrast to this, mark the 
words of the delegate who went from China for the same purpose, numely, 
immigration from China to Burma. He did not go there to solve Bunna's 
difficulty: he went there to solve China's difficulty. He went there to 
look after the interests of the Chinese and not those of the Burmans. Soon, 
after Sir Girja Shankar Bajpai returned, to India, the Rurma .{j:.overnJD6Ilt 
began this talk with the Chinese Government. On 20t.h September, 1941., 
Dr. Tu Yuen Tan mude the following statement: 

"The National Government is keenly interested in the welfare of the Chinese 
abroad and 80 while taking into full consideration the views and aims of the 

~  Government and the people, we have to protect the legitimate rights and 
interests as well 1108 maintain the status of the Chinese n!sidente in Burma in accord-
ance with the Treaty obligations between Great Britain and China." 

That was the statement the delegate from China made. But the dele-
gate from India had gone there with the sole object of solving ~ 
difficulty which were worrying the Government of India. 

When the Baxter Committee was appointed, it was appointed purely to, 
find out the wa,s and means as to what was to be done about the unskilled 
labour. This ~  was appointed on the 15th July, 1939. It was a 
fact-finding Committee. The temlS of reference of this Committee were 
"whether in the light of the statistics obtained and other relevant factors. 
a system of equating the supply of Indian unskilled labour to Bumla re-
quirements is needed". Mark these words because so much has been !laid 
about this Committee. The Committee was further asked to collect stailiB-
tical data with regard to the Indians in general and also the extent of the 
employment and unemployment in Burma. After that Committee was 
appointed, the Federation of the Indian Chambers of Commerce felt rather 
nervouS at the wide scope of the terms of reference. They then addressed a 
communication t.o the Government of Indi" in which they po1.nted 0ut that 
both the Royal ~  on Labour in India and the Braund Riots 
Inquiry Committee had, however, the immigration of unskilled labour in 
their 'mind. They requested the Government of Jndia to represent to the 
Burma Government to restrict the scope of the Baxter Inquiry t.o t.he prob-
lem of Indians with regard to unskilled labour only. Now, look at the 
funny reply which the Government of India gave which can be used both 
ways. The Government of India salid: 

,"They had already reserved to themselves the right to consider, critici8e or' 
~  anY' proposal that may be formulated on the basis of the Commi88ion' .. · 

findmgs." 

This did not allay the apprehensions of Indians ana they were still under 
the impression that something very serious might be done. Then, ~ 
happened was that the Prime Minister, who came here to negotiate the 
Indo-Burma trade agreement, made a statement and then Sir Girja 
Shankar.Bajpai gave us an assurance also. I cannot tind his statement 
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just now but he seJid something to the following effect. If Indians would 
make some sort of gesture in this trade agreement to Burma, that would 
solve the problem of immigration. With these assurances, with these 
pledges, he had gone to Burma and within a week of his stay in Burma, he 
~  finished this agreement without consulting any Indian opiruon whatso-
ever. 

Now, Sir, what is the position today? There is united demand a?d.I 
once more repeat, and let the Treasury Benches bear thiS m 

.12 NOOK. mind that there is no Hindu-Muslim question; we I'll unani-
mously demand that the ~ ~  should .approach the Secretary of 
State and tell him that Indla Wlll not accept thls agreement and he dare 
not implement that before giving one more chance to India to express her 
opinion and they can then deC'ide the fate of India. Is it too much for me 
to appeal to Burma Government and to the Burmese people? Is it not a 
fact that the mesent position of Burma is entirely due to the help of 
Indians? ~  not Indians sunk tons of money in that country to make 
that country what it is today? , Have not Indians helped them materially, 
in every way, in every aspect of their life? I appeal to Burma to be 
reasonable. Do they not allow Englishmen Without restrictions and why 
should they place restrictions on their Indian brethren? Sir, Burma was a 
part of India only the other day. Those black sheep who agreed to the 
separation of Burma will yet realise today or tomorrow that the separation 
from India has done them no good, on the other hand it has harmed the 
Burmese. 1. therefore. ask the Treasury Benches to ta.ke account of these 
pledges, the dates which I have given from 1931 up to 12th June 1941 and 

~ the case in the light of these pledges and assurances 'given in Parlia-
ment and on the floor of the House here. 

The Resolution says that the agreement has been concluded without 
consulting the Legislature and public opinion in India. That is a fact. It 
needs no argument. No one in India was consulted when Sir Girjn 
Shankar Bajpai entered 'into this agreement. The said agreement also 
ignores the fundamental rights of Indians settled in or having connections 
with Burma. Not only does the Agreement ignore our fundamental rights, 
but it also contains shameful clauses such as matrimonial rights and so on. 
I am myself ashamed to read those clauses. Sir, I move. 

Kr. AkhiI Chandra Datta: Sir, before I speak in support of my motion 
I want b have some information from the Honourable the Leader oi the 
House on thes>3 pe,ints. What is the genesis and the history of this Rgrce-
mel'lt? Who moved ill the first instance? Who took the initiative in 
this ~  \Vhen W8!; that done, and what was the nature of tLe 
restriction that was proposed in the first instance? Is it a fact that the 
only restriction that was proposed by the Burma Government was the 
restriction of unsh-illed labour? I want information on these points if the 
Honourable the Leader of the House can give. 

T ~  Kr .•. S. hey: I will make some of these points 
clear m my speech, but I can now assure the Hononrable Membcr so 
much that ~ d£·mand for baving an Agreement was initiated by Burma 
Govemm£>nt. 
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lIIr. Akhil Chandra Datta: Speaking on this Agreement, the Honour-
able the Mover of the Resolution has told the House how this Agreement 
has lJeen denounced by the whole country. The country unanimously 
with one voice d600unced it. There is absolutely no difference of opinion. 
All classes a.'ld all interests concerned have denounced it, capital has de-
nOllllced it, labour has denounced it, Europeans have denounced it, but 
I do not know what they will do today. The Europeans in this country 
in unmlstakeable language have denounced the Agreement. Indians 
have of COU1'£e denounced it. Provincial legislatures have denounced it. 
Provincial Governments have denounced it. That being the position the 
Agreflment is unacceptable to India, unacceptable as regards its ~ 
mental ~  unacceptable as regards its detailed provisions. What l!'l the 
problem that this Agreement seeks to solve? The problem is the alleged 
penetration anri unfair competition of Indian labour in Burma. I would 
emphasise the word Indian labour. It is never the case of anybody that 
there was an:" unfair competit.ion with regard to any other matter -'lxcepu 
the cort,petitio'" of labour. As I was saying, the question is the alleged 
problem vf pwetration. But is there really a problem of unfair penetr9.-
tion and unfair competition? On this point, there was a Committee 
sp'pcinted by tIle Government of Burma themselves. Let us see for OllO 
moment what arE' the findings of that Committee? That Committee ill 
called the fact finding committee, to collect statistics on this point. I 
I!hsll read two or three findings of that Committee. As we know there 
Was no Indian on that Committee!\nd Indian interests were not repre-
sented. One finding is this. Mr. Baxter, the Chairman of the Com-
mittee, at the very commencement of the report remarks; 

"Migration vorn India to Bunna is no new thing. It has been going on as far 
Lack as Burmese history can be traced through its chronicles and legendary lore." 

Then it is said on a most important point: 
"There is no evidence of any kind to suggest that Indians have displaced Burmazis 

from any employment which they had previously obtained." 

Another equally impprtant finding is: 
"Indian labour in the past has been supplementary rather than alternative to 

Burmese labour." 

There is thus no question of competition, fair or unfair. Then, a still 
more important finding of Mr. Baxter is this: 
';There is, in fact, no parallel in the modem world to present position of Burma 

vis-a-vis the problem of immigration from India. In this country for generations 
Burmans and Indiana have grown side by side, joint contributora to a progressive 
economic development ... 

1 lay emphasis on .. this sentence that for generations Indians and 
Burmans have grown side by side and jointly contributed to a progressive 
economic development. Then the finding is: 
"On the whole the volume of immirgation from India adjuat itself to the condi-

tions of economic prosperity in Burma." 

Not only this; Mr. Baxter sounds a note of warning. He anticipates 
there might be some restrictions proposed and therefore he gives this 
warning: 

"I venture to call attention to an· aspect of the immigration problem which i. 
frequently neglected. General discussion too often limits itself to that simple and 
negative word 'restriction', overlooking t.he probability that hasty aad ill·judged action 
in this way may lead to economic maladjustment far more serious than the eviI. 
which they are intended to remedy. Such·a n.!gative view ia. often based upon a 
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BUpe' l't\cial and p. essitnis.tic view of the possibilities for the future development. bol 

d fi Id the ot.her hand for fruitful positive action y Burma There IB a WI e  e  , on, t .. 
the ~  up of addit.ional aVeh1llla of employment for the people of the conn ty. 

Therefore, I say without further elaboration, that the aneged problem 
ill! a fictitious problem. There is no penetration or competition of which 
Burma can complain. In fact it must be admitted by all that Indian 
talent, Indian capital and Indian labour have contributed to the economic 
development of Burma. I may even say that India has made Burma. what 
she is today. The contribution by India is not merely a temporary contribu-
tion. It hus been found that the contribution is a lasting contribution 
which will bear fruit for a long time. Apart from this direct  contribution 
by India to the development of Burma we know that, as a matter of faet, 
Wfl Indians have had to finance their deficits for years, and even today 
Indians have to bear a share of the defence exPenditure of Burma. Admi-
nistratively Burma was a part of India only th-e other day. So that. there 
if; no reason, there is no ground. there is no iustification for the drastic 
restriL-tions that have bflen accepted by the Government of India in this 
Agreement. The immigration  problem of Burma was a question that W8@ 
discussed at the time of the sellaration of Burma. It was discua&ed 
threadbare when the Government of Burma Act wasp8ssed in 1935. At 
that time the right of free entrY of Indians into Burma was never disputed 
and assurances were given which I need not repeat because they have been 
placed before the House by the previous speaker. The only restriction 
that was proposed at that time was on unskilled manual labour, and 
nothing beyond that. If you look at clause (h) of section 36 (1) of the 
Government of Burma Act. the intention of that Act will l$e clear. The 
intention of the Act will also be clear from sect:on 44 (3) of the Act. The 
amendment that was proposed by Earl Winterton, the reason why it was 
not accepted, the assurances that wete given as regards the right of free 
entrv of Indians into Burma in order to preclude all possible restriction in 
future. the provisions in the Instrument of Instructions. etc .. -all these 
prove conchlsively that the immigration problem was not only discussed 
but. decided once for all. I do not understand how this question can be 
reopened now. Who is competent to reopen this question? I am not 
arguing in a court of law or discussing whether the Instrument of Instruc-
tions coupled with the section of the Act are sufficient to establish the 
right of free entry. I am not going to enter into any legal quibbling. I 
say that at all events these assurances and pledges were, given on the 
floor of the House of Commons and the House of Lords by responsible 
Ministers who were in charge of the Government of Burma Bill. They 
amount, to a gentleman's agreement. I shall not discuss the question 
whether it is legally binding or not. I shall concede for the sake of ~

ment. that it is a gentleman's agreement. and I do not know if it is open. 
to any gentleman to give the go-by to that agreement. After all, who are 
the parties to this Agreement? The Government of India. and the Gov-
ernment of Burma. Is it open to these Governments to brush aside all 
these assurances given by British Ministers on the floor of the House of 
Commons and the House of Lords? I say it is disloyal of the Govern-
ments of India and Burma not to give full effect to those assuraDcesgiven. 
when the Act was passed and the -protection that was given in the Act in 
unmistakable language. I hope, Sir. that Burma Government will try to 
maintain the mutu.al goodwill, mutual trust. mutual co-operation, mutual 
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accommodation-it is essential not only for India, but also for Burma-
and we do hope that Bwma will be reasonable. But supposing, ~  
ately for India, Burma. insists on a pound of flesh and refuses to ~  tJie 
Agreement then the question is: is India so absolutely helpless that It can-
not have any voice in the Agreement at all. In that event I do hope that 
our Government will not give way. In my ~  I do ~  
to the Government of India that thev shoUld give a notice to termmate the 
Trade Agreement which was concluded in February last. Just one word 
more and I shall have finished. . 

Fortunately for us the Overseas Portfolio is now in the hands of the 
Honourable Mr. Aney whose courage and independence have all my life 
been the object of great admiration and regard. Fortunately orunfortu-
nately for us I do not know, he has been kidnapped from our Benches to 
the Treasury Benches, but I do hope-in fact I do believe-that although 
his body is on the Treasury Benches his spirit and his soul. is on these 
Benches. India has been betrayed and sacrificed in this Agreement. It 
is for Mr. Aney to undo the mischief. 

Lieut.-Colonel Sir Henry Gidney: Sir, before I deal with my amendment 
I would ask the House, when discussing this very important matter, to 
try, as far as possible, not to be .provocative or irritative in their remarks 
when dealing with the country that has insulted us, for after all, Sir, 
"two wrongs don't make a right" though-"Two can play at the same 
game". That it is an insult to India none will deny, and that feeling is 
felt by all communities without exception. It includes members of the 
Domiciled Earopean and Anglo-Indian community, for after all what is 
the definition i'n this Agreement of the word .. Indian" ? • It is defined as 
"British subject domiciled in India". It excludes Britishers, all foreigners 
and even Negroes and others who are not domiciled in India. Sir, there 
can be no doubt in the Treasury minds and of the whole House. that this 
is a one-sided Agreement, and that it was executed under most extraordi-
nary and abnormal circumstances and environments. I shall not enter 
into any details, for you must all know the background and other matters 
germane to this obnoxious agreement. I fully. realize and appreciate thfl 
psychological aspect of this matter and its percussions and repercussions 
Oll both India and Burma-but as I am no jurist so I shaH not deal with 
the legal aspects of it-but I desire to state, without fear of contradiction, 
that the signing of this Agreement was certianly, to say the least, an error 
of j!-ldgment. It was a disservi('e to India though I might readily admit 
that the great Indian colleague of ours who did sign it h:ld no intention in 
his heart to hurt or insult us. But, Sir, on such matters one must leave 
sentiments aside and face facts as they are found in the agreement. What 
a,re the facts, Sir? I shall not take up the time of this House with the 
recital of those factB--they are to be found in the Agreement--except to 
repeat that it is a most objectionable and humiliating agreement. The 
regrettable part of it is, that there is a feeling in my mind and the minds of 
many others that the Deputation which went to Burma was stampeded 
into signing an Agreement, and in doing so it sold the honour, the soul and 
dignity of India to B country whose very prosperity and position of today 
is so largely dependent on what India has done for it. I am taking. a 
national view. And it is for this reason lam moving my amendment, Sll, 
Dot only for India and Burma but bhe BritiElh Commoqwealth of Natiol1s, 
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and particularly the Secretary of State for Burma and India (an office 
which is hel,d, as Dr. Jekyl and Mr. Hyde, by one person-Mr. Amery) 
to know that, if this is the attitude of Burma, if this is the aftermath of 
the separation of Burma from India, if this is to be the .policy of an obsti-
nate Burmese Government, who, it is an open secret, more than once 
held the revolver at the head of the Indian delegation, and if Burma, as 
its Prime Minister said in England refuses any modill,cations, or, as we 
see in the press today, states that this is very satisfactory and he hopes 
soon to have an Order-in-Council passed, and again, if Burma desires to 
remain an integral part of the British Commonwealth of Nations-it would 
really become-not a British' "Commonwealth." but a British "CoDlmon-
rut" -of Nations. 

Sir, what was the Prime Minister's attitude: 'take it or leave it'. If 
you refuse it, I will go to my legislature and have orders passed that its 
provisions become operative. It was the attitude of a bully, not only 
taking advantage of the world war which we with the British Empire are 
facing together. especially in the Far-East-but with a blank mind of in: 
gratitude as to what he and his country owe to this country and blind to 
the fact that, should his country be invaded, India would have 'to defend 
it, With this knowledge it was difficult for anybody in this House not to 
be moved with a sense of intense indignation, revolt and with feelings of 
humiliation and insult at the Agreement which has been concluded. In 
doing so, one has to think of that great Indian, our worthy colleague, Sir 
Girja Shankar Bajpai, who is not present here today, and, therefore, un-
able to defend himself. I know, according to the frontis'p'iece of my 
Honourable friend, Mr. Satyamurti's book it is said among other matters: 
"an undeserved !1lur both on India and Burma". Sir, no one in India has 
been given authority to talk about Burma, nor do they ~  anyone's 
sympathy or blessing. The voice of Burma is to be found in the terms of 
the Agreement which is an insult to India-not to Burma. But, Sir, if 
ill-becomes any Indian whoever he be to charge our Honourable colleague. 
who is not here, with ugly motives. On the contrary, he is due our grati-
tude for the great work he has done for Indians overseas-in Africa and 
elsewhere. 

Sir Abdul Ralim GhumaVi: You are defending him. 

Lieut..-Oolonel Sir Renry Gidney: Yes. I am, for he is not here to 
refute what Sir Abdul has said against him. Will the Honourable 
Member please remain silent and not interrupt. I demand from him the 
silence I gave him when he harangued this House. 

We cannot blame Sir Girja Shankar Bajpai personally. He is but a 
servant of Government and he carries out orders. Some in this House 
would like to say: "He should have closed up his book and come back to 
~ ~  ~  them I ~  say "Reverse your position and place yourself 
m Sir Glrla Shanker s place". What would vou have done in those cir-
cumstances, faced as he was with such violetit circumstances, dealing as 
be was with an impulsive nation as the Burmans are, and faced 8S he 
was with the fear of a collapse of the negotiations and the chaos that would 
have resulted, had the Prime Minister, thereupon, taken the matter before 
the Burman Legislature as he threatens he will do and received the neces-
sary legislation a8 ,he assuredly would have? Had this crises happened 
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what would we have said? What would Sir A. H. Ghuznavi have 
said? Would he have blessed or cursed Sir Girja Shankar?-I do 
not say that this is an extenuation of the signatories to the 
Agreement, but it is a view that I take in t,he defence of an 
Honourable collea,gue of ours, who is now doing higher services 
!lDd cannot personally defend himself. Let UB be Ii. little more 
tolerant in our outlook and, while I repeat that the Agreement was an 
insult, it. was the policy, and not the person, which was at fault. The 
services rendered by Sir Girja Shanker need no repetition by me. These 
are writ large in the history of India for the past 25 years. The history 
of this Legislative Assembly scintillates with the work he has done for our 
country. I hold no brief for the Government, but I ask the House to 
realise the circumstances of this matter. 

Before Sir Girja Shanker Bajpai left this courtry, I am toli he con-
sulted the Standing Emigration Committee. When he was in Burma he 
had frequent and free interchange of thoughts and discussions with the 
ad hoc committee, and, before he arrived at any compromise, he had the 
consent of this ad hoc committee. At least that is what I understalid. 
But I want to know, did the Government of India instruct him to make 
this compromise? I join my friend, Mr. Datta, in asking the Government 
to tell us frankly, but please do not place the brand of Cain on our col-
league-Sir Girja Shankar Bajpai. Let us be fair, if not charitable; gene-
rous if not appreciative of our great colleague and his great services to India 
and Indians. 

It is unnecessary to enter into the objectionable clauses of this Agree-
ment. No sub!ect has been so thoroughly dealt with; so thorouhgly venti-
lated and so unanimously resented as has been this Agreement and within 
sllch a short time. The terms are before us. But why has there been 
this secrecy? Why have we not been informed by the Government of 
India about this before? I beg of the Government to desist from this policy 
of secrecy. We know that you work and try to do your best for us, but, 
surely, we, as a Legislature, are entitled, equally as is the House of Com-
mons and other Colonial Legislatures, if not to your secrets in open at least 
in a secret session. You must trust us if you invite us and want us to 
become your accessories as Members of this Assembly; otherwise we are 
nothing but tools and automatons to listen to what you tell us and then 
only after it has been done. 

Sir, no nation with any self-respect would accept thia Agreement. 
Even.Mr. Baxter is against it; and one almost feels tempted.to ask where 
would Burma have been had it not been for the great serVIces rendered 
even by the unskilled Indian labourer? The trend of Burman thought 
has always been against India, but one hardly thought that the Burmans 
wanted to cut their own ·throats and ruin their future and threaten the 
peace of the Far-East by such drastic restrictions in the matter of the 
entry of Indians into their country. This ill-feeling started with the 
demand for the separation of Burma and it was followed by widespread 
riots. I do not suggest that the Burmese Government was responsible for 
those unfortunate clashes. Then came the' Baxter, Report which, how-
ever, failed to give a lever to implement the wish of the Burman. It is 
little wonder, therefore, that the Baxter Report did not see the light of 
day till after the Government of India. had been inveigled into initialling 
the Agreement. That is my chief complaint. against this. Agreement. We 
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have not beentsken into the confidence of the Government and I do beg 
and hope that the Government will not repeat this error. But, whatever 
be the agreement finally arrived at by the Secretary of State, I do desire 
to state on the floor of this House, before it becomes a fiait accompli, that 
this House will be given the fullest opportunity of discussing and examin-
ing- what the terms are going to be. 

Although Burma faces a crisis on its Eastern Border, it forgets that it 
will have to look to India for its defence, unless of course it turns fifth-
columnist of which no one here has any fears, and I feel from what one 
knows of the unfortunate impulsive nature of the Burmans, it is difficult 
to expect them, in their present frame of mind and, particularly, after the 
recent utterances of the Prime Minister in England, that he would refuse 
to accept any modification of the ~  is difficult to expect them 
to accept any modification or to take a long and calm view of his matter. 
'l'hey seem imbued with one idea. one obstlssion, jealousy of India and the 
desire to exclude Indians from Burma, except unskilled labourers to do 
the scavenging of the Burmese streets which the Burman declines to do 
himself and it seems as if the Burman is prepared to go any extreme!! ill 
this desire. 

With such a mentality it is difficult to argue, except to express our 
resentmer;t and disdainfully refuse acceptance of this Agreement. I 
would go further and say that, in these days, when friends and enemies 
change positions and places at times within twenty-four hours, one cannot 
depend too much on the steadfastness of any people. I shall sa.y no more 
on this, Sir, but I am entitled to think and think and thin1l again, and I 
would tell this House again that we are living in a world of sudden changes 
and happenings and the friends of today are our greatest enemies tomorrow. 
'l'he Nazi intellect for creating Quislings in the most unsuspected parts of 
the world is too well known for us to take any risks, especially in a coun-
try so near the Axis partner in the Far-East. Even as a profound believer 
in the ability of the British Empire to achieve ultimate victory, we must 
admit that Great Britain has failed in detecting and prevep.ting the growth 
of fifth columnists of the Axis partners in other countries, however far 
removed they may be. Not for a moment do I suggest that Burma, much· 
less the Burmese Government, are fifth columnists, though it is known that 
Japan has her supporters there. But as I said, the world today is a world 
of sudden happenings. The demand for an agreement, coming at this 
stage, especially in the face of the findings of Mr. Baxter, indicates that 
Burma has taken an unfair advantage of the present world war and 
I"ar-East situation. I refer to this aspect to emphasise that the Secre-
tary of State ought not to take for granted that, because Sir Girja Shanker 
Bajpai concluded and signed an agreement on behalf of the Government 
of India, therefore the requirements of section 138 have been fulfilled, and 
acted t'hereon. 

This analysis as outlined by me will, Ibope, show to the Secretary of 
State the diificulti68 which faced the Government of India and its Mem-
bers, the unsympathetic and hostile spirit in whioh the Burmese Ikputa-
tlon evidently conceived the demand for an agreement. Sir, it is an insult 
to India to place no restrictions on its unskilled labour and restrict the 
entrance Qf others.! IIo1Ik why 'should this country be a source of recruit--
l\lent for labourel:1i\ to do the scal'9ngingofthe streets of Burma whicn the 
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Burmans refllile to do and think below their dignity? Why should India 
ha.ve to ~ ~ dirty work? I am ~~ to know that the Government of 
India have issued a recent order prohibiting this, and I hope it will teach 
the Burman a salutary lesson. 

But the most disgraceful clause, which I even do not like to mention, 
is; the one mentioned by Sir Abdul Halim Ghuznavi, and it is the marriage 
clause. It is with great hesitation that one even refers to it. Nothing 
can be more humiliating to a nation like India with its wonderful tradi-
tions of culture,' centuries and centuries before even western nations 
became civilised. India has got those traditions and_India has got a pride 
which very few nations have; and to insult us by refusing this marriage 
with anothel1 Qountry is, l consider, UlQJOe thltn an insult; it is di,graceful 
~  unmoral. A Negro, a Maori, a Singaleie, a Malayan and even a 
Britisher oan go to Burma and marry ad libitum ~ only Iudiaui are except-
ed. We should fling this insult back at the face of Burma. 

Speaking not only as the Leader of my Party, but a8 a son of India 
and a national who gives place to no one in this House or in India in my 
national claims and wants. I wish to express on behalf of my Party the 
unanimous opinion of extreme and bitter resentment and humiliation and 
insult at this Agreement. India should be given a free entry into Burma 
as in the pal!t. She has merited it in more than one way. It is; however, 
some satisfaction to me to know that the signing of the Agreement by the 
Governments of India and Burma is not the finale of this matter and that 
it must receive theapprovuJ of the Secretaries of State for India and 
Burma (unfortunately tpey are vested in one person now) before His 
Majesty ~  the Order-in-Council . . . . . 

1If. Pl'Midellt (The Honourable Sir Abdur Rahim}: The Honourable 
Member must now conclude. 

Lieut.-(Jolonel Sir Henry Gidney: I am finishing, Sir. I submit that 
there is no doubt in the minds of anyone in this House, as has ah'ead,v 
been expressed, of its refusal to accept this Agreement. In moving my 
amendment, therefore, I ask His Excellency the Governor Genera], 
through the Leader of the House and the Treasury Benches to convey to 
the Secretary of State for India that it represents the considered and 
agreed opinion of this House of all classes and creeds in India and Indians 
resident in Burma. Sir, I have been unable to incorporate one or two 
additions in my amendment as required by Sir A. it Ghuznavi. I am 
sorry, but I feel sure, if he were in his seat. he would lS.gl"ee with me in 
my' amendment and, therefore, I hope this Honourable House will accept 
my amendment and I place it before the Houee for it!! consideration and 
for its' acceptance. ' 

Ilr. T. Ohapman.-][ortimer (Bengal: European): Sir, as I understand 
thi., Resolution, it raises two main issues. The firs!_ issue is that of the 
Agreement itself and its terms; the second iuue is the tenns ,. of the 
Resolution which, I suggest, is rather a different tJ:.ing. In regard to the 
Agreement, that has been widely criticised, violantly criticised, by Indians 
of all sections and classes all over the country. It has also been eriti-
ciaecl in f.he Bengal . Legislature , where a European spokeswSD criticised 
aertain aspect .. of the Agreement: l1e did not criticise the whole Agree-
ll1ent alt the Deputy Leader of the House suggested; he criticised only 
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d this certain aspects of it. There are Europeans everywhere,-an we m 

Group are among· them,-who also ~  ~ ~ ~ have. a case. 
and a very strong case, in making out theIr obJectIOns agamst ~ Agree-
ment. At the same time, Sir, we on these Benches by a consIderable 
majority find ourselves unable to support the Resolution now before the 
House ..... 

Sir Abdul Balim Ghw:navi: You are unable to support the Resolution 
or the amendment? 

Mr. T. Oh&pman-Kortimer: Both. May I deal first with the Agree-
ment? What we should prefer would be that the Governor-General In 
~  should request the Secretary of State not to implement. that Agree-

ment by Order in Council unless and until, in consultation with the two 
Governments concerned, he has been able to secure such modifications 
as will make the Agreement more acceptable to the people of this coun-
try and which will also carry out in full the assurances that Parliament 
has given. The legal position, as we see it, is simply this. Any agrea-
r-Ient come to between India· and Burma must be implemented by an 
Order in Council. That lays a heavy responsibility on the Secretary of 
State who in these matters is bound by the Government of India Act and 
by the Government of Burma Act. But, Sir, I would remind this House 
thHt, granted that the Secretary of State has these heavy responsibilities. 
that does not mean that the Government of India can shirk theirs. This 
it; un agreement between the Government of India' and the Government of 
Burma, and while in the last resort the Secretary of State, owing his 
responsibility to Parliament, must exercise his powers under the Govern-
Ulent of India Act and the Government of Burma Act, that does not 
mean that those responsible in India for the Government of this country 
and for the execution of this agreement, and those in Burma similarly 
placed can evade their responsibility. They too have important duties. 
It is, therefore, as we see it, their bounden duty to narrow the points 
of differences between the Government of India and the Government of 
Burma to the smallest possible minimum; it is their bounden duty also 
to try to reach an agreen:ent whirh will be satisfactory to both parties,-
and of course that means satisfactory to the peoples of both these two 
countries . . . . . 

An lIonourable Kember: You admit that? 

Mr. T. Ohapman-Mortimer: They are responsible to Parliament for the 
people of this country. They have also to take into account the views 
of the people of this country. 

Sardar Sa.nt Singh (West Punjab: Sikh): Do they? 

Jlr. T. Ohapman-J[ortImer: Certainly . 
. Now, Sir, if it is their clear duty to reduce the points of difference to 

the. ~  possible minimum; then to that extent, they make the dual 
posItion of the Secretary of State for India in his capacity as Secretary of 
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State for Burma a very much easier task than would otherwise be th& 
case. 

Having said that, I should like to 8ay a few words about the Agree-
ment itself and its terms. There are features in this Agreement that we, 
in common with Membel'lil in aU ,pads of ille House, consider thoroughly 
objeotionable. In particular, we have misgivings about the restrictions 
sought to be imposed on non-unsJri!led labour, and also in regard to the 
nature of the restrictions sought to be imposed. Sir Henry Gidney has 
just given us in the last few sentences of his speech one other feature 
that is certainlv objectionable in the eyes of many people,-l refer to the 
marriage ~  to which naturally many people take strong exception. 
In our view restriction of movement between suujects in this great. 
Empire of ours as between one unit and anothel' should be reduced to 
the absolute minimum, l"ompatible. with the integrity of the linits in 
the Empire. But, Sir, there are certain provisions in the Government of 
Burma Act which allow the Government of Bunna to impose ~  
restrictions on immigration. India in the same position would similarly 
debil'e to regulate unskilled labour. Xo,,·, there it! ~ very important dis-
tir:ction between unskilled labour and skilled labour, and the reaSOD 
briefly is this. In the case of unskilled labour, it is absolutely obvious 
to all of us that these thousands of coolies who are recruited annually 
to cross the seas and leave their own home country must be protected, 
ane, therefore, regulations regarding their emigration have to be imposed. 
Under the agreement these regulations would be brought in by the Gov-
ernment of Burma in consultation with the Government of India who 
arc responsible for the welfare of these thousands, lakhs if I may say so, 
of coolis. who are immigrants into Burma from India. The difficulty of 
the negotiatiom! in regard to non-unskilled labour and the imposition -that 
is sought to be imposed-the difficulty that is fncing the Government of 
India is this,-that whereas they can do something to safeguard the inter .. 
ests of India in dealing with the Goverllment of /Burmf' over the question 
of recruitment of coolie labour for Burma, thev are not in that same 
position in other respects, thnt is to say, in . regard to orJn-unakilled 
labour. It ~ for ~ reason that when Sir Girja Shankar Bajpai went to 
B.urma to dISCUSS thIS ~  he was at a disadvantage in bargaining 
WIth the Bunna Government. . 

Now, Sir, I was very glad to hear what Sir Henry Gidney said abc.JUt the 
work of Sir Girja Shankar Bajpai. He did, in my opinicn, a great piece 
of work for this country, notwithstanding that many .)f the things to 
which he was forced. to agree were objectionable to IIl&Dy in this House 
nnd also to people elsewhere. He had to face this situstion.-"What can 
I persuade the Burmese Government to accept?" And it· is no use in 
an agreement of this kind thinking that because one party wants a cer-
tain feature, the other party must agree and accept tha.t feature. Th'1t 
is not "an agreement" at all. That would be a cQ,se of India dictating-
to Burma, and that is a position which the Burmese people and the 
Bw-mese Government are not prepared to accept. It is, therefore, use-
less, to my mind, to attack Sir Girja Sha.nkar Bajpai Ol" his successor 
the Honourable Mr. Aney or the Government of India on an issue of this 
kind. They have to do the best they ('.an in the circumstances that face 
them, and. ill our view, we consider that It would be very much better.' 
to have some agreement than BO agreement at alL-in' fact it is not onlv 
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better, but in my own view, it is absolutely ~  in. the. ~ of 
India that there should be all agreement regulatmg unuugratlOn lUto 
HUflllU.. .For these reasons, ~  though we are critical of many aspects 
and features,. we are opposed by a majority in this Group'. to .the Resolu-
tion now Defore the House and also to the amendment standmg m the name-
of my Honourable friend, Sir Henry Gidney. Sir, I oppose. 

Dr. Rajah Sir S. R. K. ~ Annamalai Ohettiar (Nominated Non-Official): 
Sir, what we have to remember is .that this Agreement has pleased no 
one in the country,-there may be exreptions. The Agreement denies 
to Indians the treatment which Burma willingly gives the nationals 
of other countries. Indian' interests have not received the 
consideration that thev deserved. Indians have invested enornlOuslv in 
Burma. Valuable rigbtshave been acquired by Indians as a result of 
their substantial contribution towards the trade, agriculture and industry 
of Burma. Sir, it is only bare justice that these should be respected. 
Sir Girja Shankar Bajpai, if only he had known how this Agreement lays 
the axe at the foundations of Indian business in Burma, would not have 
so light-heartedly concluded this Agreement. The initial mistake was in 
the failure to associate with the Delegation non-official Indians having 
knowledge of Hllnn11 nnd hf'J' problems. Sir Girja Shankar said th:lt lie 
was going to Burma for exploratory talks, but he returned with a conclud-
ed Agreement. Wherf' was the necessity for this sccrecy?The Indian 
public, or at least the affected interests had a right to be heard on a 
matter which vitally concerned them. 

Sir, I have tried to look at the Agreement from more than one point. 
d view, but I am unable to say one word in its defence; It is a com-
plete misfit and an ill-condition bab:,<' which Sir Girja Shankar Bajpai 
hns left on my Honourable friend, Mr. Aney's doorsteps. 

This Agreement is opposed to the assurances given to the Burma 
lndian' Delegation which went to England in 1935 at the time of the 
pm;sing of the Government of Burma Act. I had the privilege of serving 
<>u the .. Delegation. The Delegation interviewed the Secretary of State 
for Imha ulld the Under Secretary. \Ve brought up the question of 
Indian immigrat.ion into' BUJ'ma. Both the Secretary of State ani! the 
Under Secretary of State told us that some check on the entry of un-' 
skilled labour was necessary but· t.hat no check would ever be placed on 
the entry of other Indians. This assurance was repeated by the Attorney 
General, Sir 'Thomas Inskip, in the House of Commons. It was repeated 
flgain in 1936 by Mr. Butler, the Under Secretary. We thought that 
there was no cause for alarm. All these assurances, so publicly made 
and so authoritatively given, have simply been ignored !\nd treated as 
th?ugh t?ey were never made. If these assurances had been kept in 
mmd, thIS Agreement would not 'have been concluded. 

Again, Sir, the servic6ll.rendered by Indians to Burma have not been 
taken into consideration either. Indians have brought prosperity to 
Burma,. but, under the ~  they are regarded 8S trespassers who 
'WAlked m Without permiSSIon and who, therefore, should be prosecuted. 
. . Sir, for a long time past the relationship of _ Indians in Burtna with 
the Rurmesp has. been marked by great cordiality and friendlinpss. A.n 
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occasional riot here and a disturbance there cannot alter the fact that, 
gtmerally speaking, tbe relations between the two countries h.ave been 
eharacterisedby the greatest cordiality. One can assert that ~  age-long 
eordialitJ is still existing and 1 am sure that the vast majOrIty of the 
Burma population, while naturally welcoming measures intended to 
better their economic condition, will not willin&ly agree to impose such 
humiliating restrictions as are mentioned in the Agreement. There1ore, 
Sir, it is up to all of us to see that the cordial relations which prevail 
between Burma and India should' be . maintained and strengthened. But 
to go and place vexatious and improper restrictions upon Indians ~  
Burmu is not the way to do it. - _ 

Sir, this Agreement should be considerably modified if it is to prove 
acceptable to the Indian public. Some of the 'disCriminatory olauses like 
lllat outrageous clause,-clause 14--which- imposes unheard-of penalties, 
must go. The permit system and the fee imposition must go. The nine 
year limit; to a man's stay in Burma is most unfair and illogical. It 
oomes to this; . A man goes and takes up a job br profession or business 
in Burma, ~  when he is 25 or 30 years of age. At the .end pi nine 
ye.ars he has to pack up his tnmks and take the boat to India jUElt when 
he has acquired experience and his business be;;ins to prosper. He call not 
gc to Burma again. That is the agreement presented to the country I 
Aft.er having spent the best part of his life in Burma, he is to look to 
other countries for earning llis livelihooo. The husi'less he estnblished 
wiE disappear and the property he acquired must take care of itself. That 
ig the position. This and sl1ch other restrictjons must go. 

Sir, it is saitt that if you do not accept this Agreement, legislation on 
the lines of the Agreement will be passed ill Burma. J do llot 

1 P.M. think it at all likely that legislation on these lines will be 
introduced in the BurmeseLegislature and allowed to pass. The Governor 
·of Burma will not, he ought not to, give his sanction for such legislation 
j (j be introduced. The Secretary cf State cannot shut his eyes to the 
~  given in 1935 and these assurances corne to this. They mean 

'that, Act or no Act, it was never Government's intention to restrict the 
flee entry of Indians other than unskilled labour, that that intention was 
publicly declared and that in the pllrely executive ~  of ~  ,,;l11C-

-tiOIl and consent those assurances will be fully respected. That, Sir to 
ll1y mind will be J!.he on1:v comse open to the Government. In th:s view, 
1 am clear in my mind that legislation on the lines of the agreement is 
out of the question bul suppose, after all, the impossible happens and 
such legislation is introduced and passed, it will not be worse than this 
Hgreement. But -I h3,Ye fait.h in the Burmese. They will not. if they 
eOllsider the matter carefully, impose unfair restridions upon Indians. 
They will certainly not. hurt. and hllmiliate Indians. Ii they IAt, 118 down, 
if the Governor of Burma lets lIS oown, if onr own Government of India 
1st us down, if the Secretary of State and the Britisll Parliament should 
1e'; us down., then we will 'have time to revise our views. I do not, in 
tbc least, believe that the contingency will arise. 

Sir, I shall not go into the details of the Agreement, They hove 
heen discussea -in nill. The Agreement is unacceptahle and hllmijiatin(!. 
It should be recast. The one thing and the most important thing·is tllatthe 
-Government of India should be finn and prot.ect the just rights of Indians. 

n 2.\ 
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1 would implore them aud the Secretary of State to take llote of th .. 
feelings in the country and to tackle the question with courage and wisdom 
which we have a right to expect at their hands. 

JIr. J&mDadas •• MelIta (Bombay Central Division: Non-Muham-
madan Rural): I beg penuission to move an amendment to Sir Henry 
Gidney's amendment and I submit .•• 

JIr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member cannot move an amendment now. 

Ilr. .Tamnadas IL llehta: I am not moving an amendment. I beg 
permission to move an amendment to an amendment. with your permis-
sion. 

Ifr PresideD' (The Honourable Sir Abdur Rahim): The Honourable 
Mt>mber cannot do that. He might have sent in his own amendment in 
time. 

JIr. J'a,mnadas •• Mehta: Thank you, Sir. Then. I shall exercise my 
right of speaking on the proposition and the amendment. 

This Agreement has been subjected to t.hreadbare criticism both inside 
and outside the House and it is unnecessary. therefore, to go at any great 
length into its provisions. More ~  ~  to be said about the ~  
in which it was brought about. the ImphcatlOns of some M the more un-
portant terms of the agreement and the singularly ill-chosen occasion on 
which an agreement like this is thrust on this country. I shall take the, 
la!>t first. I say, Sir, this is a singularly ill-chosen occasion. On the one 
side we are hearing of a new world construction after the war. We are 
hearing of Atlantic Charters, in which the raw materials of the world 
will be open to all countries on equal tenus. We are hearing of a re-
orientation of the Commonwealth which will be a bulwark of democracy. 
This is a time when the Empire or the Commonwealth is fighting for its 
life. This is to my mind, therefore, a most deplorable and ill-chosen 
oc('asion for one of the wings of that Commonwealth to have asked fol'" 
and another to have submitted to an Agreement of this character. Not 
only this Agreement breaks the promises which have been made to tha 
Indians, it adds insult to injury; there is nothing new in the promises 
and pledges that have been given to this country ever since the British 
came here but the promises are more distinguished for their breach than 
for their observance. If all the promises were collected together they will 
fill the walls of this Council House; but you will find that not one will be 
discovered to have been observed and I am reminded of the statement; 
of a Britisher who said: 'Having conquered India by breaking the Ten 
Commandments. it is impossible to hold it by the principles of the Sermon 
011 ~ Mount'. Therefore, having taken India by breaking all the Ten 
Commandments. the British exploiter is living up to his reputation in not 
caring fur the Sermon on the Mount in regard to the actual condition& 
under which India remains a part of the British Commonwealth. There-
fore, it is no use quoting Mr. Macdonald. It is no use quoting Sir Thomas 
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lw,kip or Mr. Butler or Mr. Anybody. I am asked to ragd the proceed-
~ of t.b.e Round Table Conference. 1 am asked to read the ~  

'Df the House of Commons. Have I not read enough of the proceedmgs 
L I the past? '1'he words of t.he Sovereign have been thrown 111 the waste 
paper basket. Tht' British Imperialist and the nriti"h indIIRhi:1Ii,;( does 
IIOt care one brass button for the destiny of the EmpIre or the Common-
'.-enlth. He wIshes to make hay while the sun shines and to lea ve this 
~  to its fortune when the sun does not shine. 

In Burma there is Mr. U Saw. Whether 1 Saw or not does not 
matter. It is' U Saw who matters. In Kenya, it is the Highlander. In 
Zanzibm, it is the clove merchant. In Ceylon, it is the Burgher. 'I'hi" 
·country of 400 millions which can conquer the whole world, if necessary, 
with a national Government, is to be il1sulted. I do not want personally 
to insult anybody but I do consider them to he jackals before the Indian 
lioll who are insulting and oppressing my country. It is the t:pinelessness 
of the Indian Government; it is their backle!>snes;;, their bonelessness, 
their spiritlessness. their worthlessness which could subject. them to an 
agreement of this kind. What is this agreement? It is an agreBment 
of exploitation; it is an agreement of expropriation (bless the word); it is 
an agreemf'nt of expropriation to the extent of dest·ruetioll of the ~  
interests of this country in Burma. It is an expropriation under the very 
aw;pices of the Government of this country. Where am I to go to com-
plair. when this Government itself becomes a party to the expropriation 
of the nationals settled in Burma? Wh'en the watch-doA" himAelf ~  
thr sheep entrusted to his care, the flock has totbank itself. But this 
watch-dog, ~ Government of India, halil an owed the fox to devour the 
sheep, merely lookIng on being a party to it. ThAt is in a nutshell this 
,-agreement. 

What is the fate of the eleven lakhs of Indians under this agreement? 
I refer to the Government of Bunna Act. Sir, under that Act, the 
people of this country are entitled under section 44 to live in Burma, to 
reside in Burma, to travel in Burma without any disahility. without any 
liability and without any condit.ion. Thev are at libert.v to reside, to 
travel, to hold property, to dispose of property, to buy property and to 
'Cbl'rJ on business, trade, occupatIon and any profession that the.y may 
wish. That is seetion 44 of the Government of Burma Act. Let anybOdy 
read section 44 of the Government of Burma Act and he will find that 
the Indians a.re entitled to ~  to travel and to do their business in 
Burma on the same termR aR any person domiciled in the United Kingdom. 
'There is a proviso to this 8ection which is otherwise co-terminous with the 
rights of the Britisher. That proviso SRyS that some restriction mav be 
placed on the residents of British India and of Indian States. Now, ~  
the .framers of this ~  ha:ve done is to ignore the ~ of 
see.tIon 44 and, to rely on Its prOVISO as the main condition in the legis-
labon. That IS preCIsely where they are wronl1. I won't say mcire. 
'I'be.y have not been wrong by mill. take but they have heen ~  by 
. Ch?Ice , a.nd what was merely a prOVISO has become the main provision of 
[hu' Agreement. 

Mr. President (The Honourable Sir Abdur Rahim): Is the Honourable 
Member likely to finish his speech now, or will he like to finish it after 
J .. unch? 
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llr. Ja.mnadaa •. Mehta: I will take some time more, Sir, and it ma1 
be convenient to adjourn the House now. 

The Assembly then adjourned for Lunch till Half Past Two of the-
Clock. 

The Assembly-re-assembled after Lunch at Half Past Two of the Clock, 
Mr. Deputy President (Mr. Akhil Chandra Datta) in the chair. 

Mr. Jamnadas M. Mehta: Sir, now I will refer to the maIlD.er ill which 
this Agreement was brought about. The House will remember. that in 
February last the Indo-Burma Agreement was hustled on the plea that if 
once the trade agreement was entered into it will fMilitate the settlement 
of the immigration of Indians into Burma. Many of us were doubtful, 
but when two Honourable Members of the Executive Council, both Indians, 
agreed, perhaps the country was not quite in a mood to oppose that point 
of view. What do we find now. The trade agreement having been accom-
plished, Indians are left high' and dry in the matter of their rights in 
Burma. Those rights can be divided into the rights of those Indians who 
are there and the rights of Indians who might come afresh. Both these 
are placed at a serious disadvantage in this agreement. Those who are to 
enter Burma for the first time have restrictions imposed upon them which 
are of a very drastic character. First of all they have to take visas from 
the Government of Burma, although they might have an Indian passport. 
In the case of students, they can live only for five years aDd DO more. 
Ai!, visitors they can live for three months and wr a maximum 
period of one year and no more. As regards those who wish to 
enter Burma for a longer stay, they will have to take permits A or 
B. Permits A and B are also hedged round with conditions which 
are very restrictive and definitely humiliating. The Dumber of those 
who will get permit A aDd permit B will be decided by the Govern-
ment of Burma, and the conditions laid down are so humiliating that it 
may not be possible for a large number of Indians to apply for permit A 01" 
permit B under such conditions. Then, as regards fees charged permit A 
will require you to pay Rs. 500; that simply shows the mercenary motive 
behind. As regards permit B it is even worse than permit A, although we 
!ire told that both the holders of permit A and permit Bcan, under certain 
~  apply for a permanent domicile lat.er on. But as the num-

ber of these people will be necessarily limited. and as the conditions on 
which they are to enter are very onerous. it will be impossible for any large-
number of Indians to enter Burma afresh. 

Then, Sir, as for Indians who are in Burma today, they are divided into 
three cat.egories. Those who have made Burma their own either by birth 
or by adoption and who have been born and brought up there and who have 
decided to make Burma their home for the future. they will be entitled to 
obtain Burma domicile in certain conditions. Then those who mav have 
favoured immigrant privilege, they will have to show certain ~  of 
period of stay prior to July. 1941, and then only they will be allowed to 
stay indefinitely and to apply for Burma domicile .. Those who are today 
in Burma may stay there indefinitely, but they have no right as such to 
obtain any domide. One governing condition about all these whether 
they are already' horn and brought up in Burma, or whet.her they are living 
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there for a period of seven years or nine years preceding . a certain date or' 
they may stay indefinitely, one governing condition is that everyone. of 
them before he can settle in Burma free from any trammels about entiry 
and re-entry will have to lose his Indian domicile. This is a most impossible 
condition. That no Indian can now enter and re·enter BurmA as a mat.ter 
of right without losing his Indian citizenship is an imp.ossible condition. 

But that is in a nutshell the Indo·BurmaAgreement. Indians as sUl'h 
have no right. They may become Burmese and then they may under-
certain conditions remain. If t.hey do not want to take Bnrrnese aomieile 
then they will be at the mercy of the Burmese Government. 
In spite of every assurance of public faith, the plighted word of E~ 
British Parliament, the plighted word of the British statesmen, the plighted 
word of the Sovereign notwithstanding, the Indian will be an enemy alien 
in Burma under this 1\greement. 

Sir, I do not know whether there is in England a Burke or Sheridan 
now. Those days of Burke and Sheridan when the Britisher was left with 
a conscience seem to have gone. If there was a Burke or a Sheridan, he· 
would have impeached the Government and would have vindicated the 
right of British citizenship for Indians solemnly assured by the sovereign. 
Here is so far as the City of Bombay is concerned, a solemn promise given 
in the year 1669 when Bombay City was taken over from the Portuguese 
when the sovereign of that day said: 

"All and· every the ~  being our subjcetd which do or shall inhabit within.; 
the said port and island, and every of their children and ~  which shall 
happen to be born within the precincts and limit thereof, shall have and enjoy 
all liberties, rranchises, immunities, capacities and abilities of free denizens and 
natural subjects within any of our Dominions to all intents and purposes as if they 
hud been abiding and born within this our Kingdom of England." 

Sir ,this is the sovereign's promise given in 1689, that any citizen born 
in Bombay wherever he goes in the Empire shall be entitled to all privi. 
leges as if .he was born in the United Kingdom:' These are the words of 
the sovereign of England, and here are the inheritors of that traditi0n, the 
Government of England and the Government of India, the Britishers in 
Burma II,nd the Britishers who are our fellow·citizens ir.. this country. 
What have they got to say to us? If there was a Burke he would ha'\"e 
impeached the Government of India for signing this Agreement. But we 
are thrown on evil times when the word and the deed de. not walk in the· 
same footsteps. 

When the Government of India as I said negotiated a trade agreement, 
we were promised that the immigration problem wOl,ld be settled more-
easily if the trade agreement was first entered into. That was actually 
entered into. Then we were told that the G ~  of India were send· 
ing an official delegation on an exploratory mission and prior to that there 
was what is called the Baxter Commission. T ~ report of that Baxter 
Commission is entirely against every section, every article and every clause 
of this agreement. The Baxter Commission findings of fact are cnt('aorical 
that the Indians in Burma are not making any econom:c ~ that 
their .number is not in excess of requirements, that they are not becoming It 
substItute for Burmese labour and that immigration of Indians into Burma 
is corresponding to the prosperity and economic development of Burma. 
These are the findings of Mr. Baxter. These findings are all against the 
Agreement and 6till this Agreement has been E;ntered ipto, although when 
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the Government of India sent their delegation, the delegation was supposed 
to be eXFloratory. Then when .the Indians living in Burma expected to 
be ~  an ad hoc commIttee was created; the Baxter report was 
fully not sh?wn to them, the terms of the Agreement were not all shown to 
them and toey were coerced. 

llr. Deputy President (Mr. Akhil Chandra Datta): The Honourable 
~ tiIlJe is passed. 

Mr. Jamnadas M. Mehta: Sir, with your permission, I desire to speak 
for a few minutes more. 

Mr. Deputy President (Mr. Akhil Chandra Datta): Very well, the 
Honourable Member can have three m:nutes more. 

llr. Jamnadas M. Mehta: The Baxter Report found everything in favour 
of India. It ~  justice of the rights of Indians; as a matter 
<Jf fact these rights are guaranteed by law. Still the Government of India's 
Delegation without consulting the Indians there entered into an Agreement 
and coerced them to accept it by saying that in the international situation 
today the Government would like to honour the susceptibilities of Burmans 
more, a curious ground. The international condition is of course of a most 
desperate and serious character. I am out to destroy Hitler if I can. I 
nm an anti-Fascist and I am pledged to the defence of this ~  and to 
support the war effort of this Government towards the destruction of Hitler 
and Hitlerism. But who are my comrades in arms? When I am looking 
round who are up with me in this fight against Fascism? I put it to the 
Britishers in this House that they cannot become fifth columnists that the 
Britishers in Burma cannot become fifth columnists in this titanic struggle 
for the life and safety of the Commonwealth and the State. I say in all 
humility that if they are really in earnest that Hitler shall be defeated they 
should abandon Hitlerian methods themselves. The Burma Agreement is 
a method which is worthy only of Hitler and not of the British Common-
wealth. It is an agreement to expropriate Indians from Burma with the 
connivance, instigation and open toleration by the Britisher in Burma. 
Wherever I look I find that the hidden hand is that of the British exploiter. 
I am sorry to say that both in Burma and in Ceylon and to a larger extent 
in Kenya and Zanzibar, not to say of other places, behind this humiliation 
{If Indians is the hidden hand of the Britisher,-not the British taxpayer, 
not the British masses but the British exploiter, the British imperialist and 
the British industrialist. I ask them in all humility to halt. Indians have 
for a hundred years developed Burma; they have established rights there; 
they have been more near to the Burmans than you can be. But still they 
make rules against Indians for such a ~  thing as marriage, and irregular 
cohabitatiun with a Burmese woman "to the sat;sfnction of the Burmese 
Governrr.ent". God knows what it means. To this I object as an Indian. 
It is an attack on my self-respect and it will gi.ve rise to blackmailing of the 
worst chnracter against the Indian. To say that any irregular conduct on 
the part of A. single Indian, will expm;e me and four hundred millions of 
my 'peoplp to the stigmll. of a morally dppraved person. is an insult bevond 
tolpration. . . 
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I ask, Government, therefore, on all these grounds, fundamental rights, 
legal rights, constitutional rights, human rights, and above all, the safety 
.()f the Oommonwealth, to' scrap this Agreement, to fight for the unrestricted 
lree entry, re-entry, double entry of the people of India into Burma, entry 
&t all times without restriction. And I hope Government will give an 
undertaking that any fresh agreement shall not be ratified until it is sub-

:mitted for the consideration of this country and: particularly, of'lihis House, 
and that until it is approved by this House the new agreement shall not be 
accepted on behalf of the Government of India. If that is done, then only 
will the Indian people be satisfied. Without that we will regard 
the agreement as an insult to this country, as an expropriation of Indians 
in Burma, and the country will not touch it with a pair of tongs. Sir, I 

·oppose the Agreement and support the Resolution and the amendment. 

:.r.G. S. Bozman (Government of India: Nominated Official): Sir, if 
I intervene at this particular stage in the debate it is because I think 
Honourable Members would like to have some information, mainly relating 
-to facts alone, concerning the circumstances under which this Agreement 
was concluded. As Members are aware, I accompanied the delegation 
from India to Burma in an advisory capacity_ I was present at all the 

.conversations which took plaoe between the two delegations and I have 
been intimately concerned with all correspondence and the criticisms which 
have taken place since; and in the speeches which have been made today 
in the House there has been evidence, I think, of misapprehension with 
'regard to particular points. I shall do my best to clear up those mis-

h . • ;appre enslons. 
First, I think I should refer to the origin of the negotiations. As Mem-

bers are aware, immigration into Burma from India- is at present governed 
by an Order in Council. An Order in Council was made at the same time 
-that the Government of Burma Act was passed, and it was to remain in 
_ farce for a period of three years or until 12 months from the giving of notice 
,by the Governor of Burma to the Governor General of India, whichever 
period was longer. The Government of Burma gave notioe of termination 
-of the Order in Council on the 1st April of this year. Therefore, the Order 
in Oounoil would cease to operate as from the 1st April next year. At the 
same time they suggested to us that instead of their proceeding to legis-
lation in Burma we might, as contemplated in the Government of Burma. 
Act, come to an agreement; and they said to us that in their view the 
recommendations made by Mr. Baxter offered a basis fo,: negotiation. But 
they made it clear at the same time that by making this statement to us 
they did not consider themselves committed to any particular item in those 
recommend",tions. This was the position when we first consulted the 
-Standing Emigration Committee. The recommendations of Mr. Baxter 
were placed before them and they advised us to accept the offer of the 
Government of Burma to send a delegation to Rangoon and enter into 
negotiations to secure an agreement. 

From that point I go on to the next misapprehension which has been 
frequently expressed in the House, namely, that the delegation went for 
the purpose of exploring whether an' agreement was possible. Reference 
has been made to a newspaper report from Calcutta of an interview Sir 
Girjo. Shankar Bajpai gave there. I can only assure the Hou'>e that what-
,ever the newspaper reporter may hltve s'lid. Sir Girja flhankar was fit no 
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time under any illusions as to his authority or the limits of his authority, 
and I should refer Honourable Members to the communique, which I think 
the House will agree is of more authority than a newspaper report from 
Calcutta, which says: 

"As a result )£ preliminary discussions, hoth Governments are of the opinion 
that a ~ has been reached where personal negotiations offpr a leaponable prospect 
of success." 

Whether that can be interpreted to mean that the delegation 'was due 
to go to Rangoon ·for the purpose of exploring the ground only, I leave it 
to the House to decide. 

Sil' Abdul Halim Ghuznavi: Will you please read the reference again? 

Mr. G. S. Bozman: What was said in the press communique, dated 10th 
June, two days before the report in the press, is: ' 

"The Government of India and the Government of Burma are anxious if possible· 
to reach an agreed solution of the various problems relating to Indian immigration. 
into Burma. 

As a result of preliminary discussions, both Governments are of the opinion that 
a stage has been reached where personal negotiations offer a reasonable prospect of 
success. " 

I can only suggest that that should carry more authority so far as the 
Government of India are concerned than what was reported in the news-
paper. Then the next stage is reacI.ad when we are told that the basis on 
which we negotiated, viz., Mr. Baxter's recommendations, were to the 
effect virtually that no control of immigration into Burma was necessary, 
that Indian immigration adjusted itself to the needs of the· time, that 
Burmans had no ground of complaint against either the Indian population 
in Burma or the coming of more Indians into Burma and that in any case 
Mr. Baxter was dealing only with unskilled labour. Well, I can only 
suggest to the House that a full perusal of Mr. Baxter's report will upset 
that conclusion entirely. Mr. Baxter's conclusions do not relate, except 
so far as the port of Rangoon is concerned, to unskilled labour only. 

Lieut.-Colonel Sir Henry Gidney: Where is Baxter's Report? 

Mr. G. S. Bozman: Baxter's Report is on the table in front of me. 

Mr. Husenbha.i Abdullabhai Laliae (Bombay Central Division: Muham-
madan Rural): We haven't got it. 

Sir Abdul Ha1im. Ghuznavi: When was it circulated to the House? 

Mr. G. S. Bozman: I should like, if I may, to read one quotation from 
Baxter's Report, as we have already read one or two quotations: 

"The evidence which has been presented to me in t.he course of this .enquiry 
reyeais the existence of comparatively large number of elements in the "mental 
dimate" of Burma which have favoured the growth of opposition to the immigrant 
Indian. " 

"Even more important, however, for the encouragement of anti-Indian feeling haa 
been the anomalous position of the population of Rangoon, the capital city of Burma, 
an.1 its adjacent di3tricts. The growth of nat.ional feeling in any country tends to, 
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reach its highest peak and its most articulate expressioll in the life of the capital 
city, whiL'l is at the same time the headquarters of the adminiatration 'ill well 11.8 the-
centrt: 01 the largest an.d most influential commercial firms. Rangoon is itself largely 
an Indian town, as much as 53 per cent of its population being of Indian or;gin at 
the time of the 1931 Census". 

"At the present time the only overt demand for the control and restrict on of 
Indian immigration has been aimed at the limitation of the employment of Indian. 
unskilled labour, though it would not, on that account, be correct to suppo;" that 
there is no Eentiment ill favour of the re,nidioll of. other categories of Indian immi· 
gr2nts such as those engaged in semi-skilled and clerical occupations. I have been. 
impressed from time to time by the fact that there is amongst Burmaus, particularly 
those of the younger generation, a deepro3ted sense of frustration. . . .. " 

Now, Sir, whatever the terms of reference to Mr. Baxter may have been 
and whatever may have been the intention in the statements made in 
Parliament, the delegation when it reached Rangoon, was faced not by 
Parliament but by the Government of Burma, and the Government of 
Burma fortified by certain recommendations made by Mr. Baxter. My 
point with regard to that is this: that though the House may consider it 
their duty to place before the SeCl'etary of State the considerations which 
have already been argued with regard to the assurances· or so-called 
assurances given in Parliament, the delegation in Rangoon-and I may 
say that the delegation in Rangoon had previously read the speeches in 
Parliament-the delegation in Rangoon was faced with an uutonomous 
Gpvernment of Burma making certain requests. Members will probably 
suggest that, taking that position as I have stated it, it was still open to 
the Government of India delegation to say 'no'· to Burma and refuse to· 
come to an agreement. That was certainly the position. Hut on that 
point I should like to clear 'up another misapprehension which has been 
stressed more than once in previous speeches. It has been said that we 
took no account of Indian opinion, either in India or in Burma. I have 
already explained to the House that before going to Rangoon we consulted 
the Standing Emigration Committee with regard to tbe basis of our nego-
tiations. It bas been stated tbat we consulted an ad hoc Committee of 
Indians in Rangoon. The ad hoc Committee-I think tbere were eleven 
members of it-was specifically constituted by Indians in Burma ~  order 
to assist the Government of India delegation in its negotiations witb the 
Government of Burma and I sbould like to say here tbat suggestions that 
the ad hoc Committee were not admitted to the secrets of how tbe negotia-
tions were proceeding are incorrect. There were two or three points-one 
of them possibly a point of major importance upon which tbeir opinion was 
not taken. The point which I am referring to was a point which arose at 

.the very last stage in the negotiations, but all other major points included 
in tbe Agreement were, to my knowledge, placed before the ad hoc Com-
mittee and, so far as the time permitted, discussed with them. And wben 
I say "so far as the time permitted" I think I sbould add tbat I have no 
doubt that tbe Indian delegation spent more time with the Indian ad hoc 
Committee than they did with the Government of Burma delegation. 

Then, with regard to Indian opinion in India: Members know that on 
our return a meeting of the Standing Emigration Committee was called 
and they were consulted on the terms of the Agreement. I am only trying 
at this moment to clear up a point of fact and I am not asking Members 
to draw any conclusions or implications from what I have to say. 

Lieut.-Oolonel Sir Henry Gidney: The Agreement had been signed 
then. 
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lIf. G. 8. JIOItIltMl:The Agreement had not been signed in Rangoon. 
'That was another point to which I was about to come. At the termination 
.of the negotiations in Rangoon, it was obvious that if the t\yO (iovern-
ments were to agree upon the conclusions which had been reached, some-
thing had to be put down on paper. Thereupon, a draft was drawn up by 
two members--one adviser from our delp.gation and one member from the 
Government of Burma delegation-and that draft was initialled in Rangoon 
as representing a fair picture of the conclusions that had been reached. It 
was made clear at the time that the Government of India could not sign 
the Agreement in Rangoon and Sir Girja Shanker Bajpai specifically stated 
that he must consult the Standing Emigration Committee when he got back 
to India and also he must consult certain other avenues of opinion, with 
regard in particular to the Marriage Clause. I shoula like to state here also 
that with regard to the Marriage Clause,-objections to which have been 
very freely voiced, objections with which no doubt all of us have a great 
.deal of sympathy-that the Marriage Clause was specifically discussed 
with the Indian Committee in Rangoon. We were also asked whether it 
was a fact that the Government of India delegate had been instructed 
before he went to Rangoon to arrive at some compromise. I should like 
to make it quite clear that no such instructions were issued to the Govern-
ment of India delegate. The Government of India delegate wae at liberty 
to use his own discretion as to the stage to which he should take the nego-
tiations and as I have already explained he used that discretion in thi.s 
sense; he said "I can sign no agreement without consulting first the 
Standing Emigration Committee of the legislature and secondly my own 
·Government. " e 

Lteut.-Ooionel SIr Henry Gidney: Does the Honourable Member mean 
3 to imply that the delegation did not have any communication 

p.l(. from the Governor General to compromise at all costs or on the 
best terms possible? -

Mr. G. S. Bozman: He had no such instructions. 

Then I want to make one point more and one point only; and this is 
not a question of fact. An appeal has been made on the basis that cordial 
relations have always existed between Indians and Burmans in Burma and 
that anything that the Government of Burma may do to impose restric-
tions upon Indians either in Burma or going into Burma in future, must 
embitter those re1ations. That appeal is, if I may say so, well conceived. 
But I think it is an appeal which should also be made to India. Let us 
agree with the Honourable Member that Burmans and Indians in India 
,dsh to be friends and have wished to be friends for many years. Let us 
agree that the Burma Government by ~  let us say, harsh restric-
tions is going to endanger the friendliness which has existed. Let us also 
agree that hard words in India against Burmans or against the Government 
of Burma will equally endanger that friendliness and, may I add, will 
equally make it more difficult in any negotiations that may be taken up 
hereafter to secure modifications to meet India's just and necessary 
·requirements. 
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Dr. P. 11. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): 
Sir, my Honourable friend, the Secretary to the Overseas Department, has 
sought to remove certain misapprehensions which have prevailed in thii 
House, and he has mentioned certain points wit.h regard to these mis-
apprehensions that haye existed. I will take some of the statement'! 
made by him. 

In the first place, he says that t,he Baxter recommendations are difterent 
from what they have been stated to be in this House. May I ask why 
the whole of the Baxter Report was not published? Why was it kept t\ 
close secret? Is there any reply? No. If the Baxter Report is kept a· 
close ~  people are entitled to know portions and use those portioml 
to the exclusion of other portions. 

Another point is that the lndian Delegation did not go on an exploratory 
missiOl.. But thi!'! was published in the newspapers. How did the newt!-
papers eome across this news if the news was not given to them by somll 
person!; in authority? It is not said that thf;y manufactured this newi'l. 
Did not the Delegation use the I:'xpression that they were going there to 
exchange views? If the mere exeh,mge of views wus their object,-thair 
sole obj{;lct,-as it was described, then did not the Delegation put tha 
Indians in Burma and the Indians in India on the wrong track as to t.helr 
real ohje.ct? 

Next, my friend sa.ys that the Delegation was faced with a-n autonomous 
government,-the autonomous government of Burma; and in the :face of 
th!lt autonomous government they were compelled to yield! They hlld 
not the courage to fight this autonomous government. That does nO.t speak 
well of this Delegation. If this Delegation consisted of persons who had 
no courage in them, why did ~  not take with them some non-officials,-
some elt>cted."Members of this H',nse and some members representing the 
commprcial community? My friend i;:; unable to deny that the thing was 
hatched in secret. It has been said agAin and agAi'!1 that the whole of the 
negotiations were conducted with the greatest secrecy. Why was there 
so mud, secrecy? The Delegation ought to have known the feeling of 
the C'ouLtory on this vital question. 

Further, my Honourable friend says that it was not their object 1;.) 
embitter the relations between these two countries. Who wants that the 
relations should be embittered? But is it the onlv way to avoid embit-
tering relations to yield all along the line? Certainly ~  The Delega-
tion have bungled all along the line and now they have come before lJS 
and say that they have done the right thing. We CB-nnot take them at. 
their worl . . .. ' 

The Honourable ][r. )t. S. Aney: I am afraid ~ Secretary did not 
say that. He only explained the circumstances und6l' which it was done. 
Re neither said it was the right thing nor it waf' t,he wrong thing. 

Dr. P. If. Banerjea: I am glad to be corrected by the Honourable the 
IJeaQcl' of the House. Mr. Bozman merely mentioned certain facts, but 
the conclusion which may be drawn from them is that in their view what 
they did was the ~  thing. Is that not ~  Am I not entitled to 
draw that con.clusion? 

)fro G. S. BOEDUIIl: The Honourable Member is entitled(to dmw &flY 
C(lnelusJOns, Sir. 
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Dr. P. N. Banerie&: It is not denied that the negotiatiolls were CO!l-
duct""d in a great hurry. .For what period of time did the Delegation stay 
in Burma? Why was this thing (lone in such an indecent hurry? Is any 
(>xplanulioIi forth<coming? After 'Sir Girja Bajpai had made up his mind to 
leave ~  why did he not leave the matter in the hands of his successor? 
Who compelled him to bring about this so-called agreement within such 
a short period? I do not blame Sir Girja Bajpai personally. We hold 
the vie, .. that he was acting under instructions, although my Honourable 
-friena. Mr. Bozman, says that he had no instructions from the Government 
of Indin. Now, it is Known to everybody that a thing which is done in a 
hurry is r,ever done well. He should not have conducted the negotiations 
with 3u(:h undue haste. 

Sir, t,hf' Delegation ought to have known that great economic and poli-
tical interests were at stakp.; ~  ought to have known that over 200 crores 
of capital had been invested in Burma; they ought to have known that 
Indian lahoUl" had contributed "ery largely to the prosperity of that country, 
and their stake was very great indeed. But more than that, the delegation 
ought, til hnvp known that their ~  involved the honour and 8e1£-
respeet of India. 

NO'N, Sir, ",hat are the terlllS vi this so-called Agreement? My friends 
who preceded me have dilated Oll these points so exhaustively thap I do not 
think I need go into the matter in any great. detail. But I will say this 
without fear of contradiction that the terms are humiliating to India, and 
they awol such as involve a great deal of hardship, economic as well as 
political, on the people of this country. I will go furi-her and say that 
the l'ucommendations of the Delegation run co].mter to the .pledges and 
the p,SSllrances that were given at the Round T ~  Conference and in the 
Parlialllent by eminent British statesmen. . 

Sir, things being what they are, can we say that this so-called Agree-
TIlE'nt iR ar. agreement at ~  Nothing of the kind. To every agreement 
there are two parties. And who are the parties to this Agreement? Is 
India apart."? Were the people of India consulted beforehand? No. 
And after the conclusion of the so-called Agreement, were the people of 
Tn<Iia laken into confidence? No. Therefore. it is no agreement at all. 
It is a mere scrap of paper. 

Sir, my friend has referred to the relations between India and Burma. 
The relations between India and Burma were cordial for n long time past; 
!lnd not only that, Burma received her ~  and culture from India. 
When F.urma was annexed to India. the Indian National Congress opposed 
this E'Up. The Indian National Congress said that it was wrong on lho 
part of the Government of India to Ilnnex Burma,-and how was ir 
anncx(d? It was annexed with the helD of Indilln soldiers, and Indin'l 
money was spent ion annexing Burma. The British Government did 'not 
bear the CORt of the Burmese wars. All these Burmese wars, as we '111 

know, "dded considerably to the public debt of the ~  But aftE'r 
the annexation ·()f Burma relat.ions continued t.o be cordial between tlie two 
countries f01 a long time. Then came the ouestion of separation. When 
this O\1el\tion came. the maioritv of the Bunnan people did not want 
separation. Of COUl'B8, India bad. no say in the matter. The Indians Raid, 
-and quite rightly too, thqt it was a matter for Bunna to decide. Indians 
did not want to thrust their opinion on the Burmese on this question. nni 
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the Burmans decided not to separate from India. But in the teeth of th!: 
-decisi9n.of the Rurmans. as recorded at the polls, Burma was separated 
from lndia.-in whose interests? Undoubtedlv, in the interests of the 
British capitalist. the British industrialist and the British Imperiali.:;t. 
That is t.he situation. 

Now, we do not want to ~  any bitter feelings between the two couu-
tri:ls. We want cordiality to prevail between India and ~  It is our 
eaNest desire that the mutual relations between the two countries should 
be as friendly as possible. But how can such cordial relations be secured? 
This C'lD be secured only on the basis of justice to both the parties. Unless 

~  is accepted as the watchword to guide the relations. of the two 
cOllutrief.. there can be no friendly rffiatiWls. The Government of India 
are aware. that B. chorus of condemnation and protest has been voiced 
against this so-called AgreeIY!.ent throuahout the length and breadth of 
India. From Bengal, {rom Bombay and from Madras has gone forth the 

~  (1f condemnation and repudiation. Every Chamber of Commerce, 
every political association, eyen some of t,he Legislatures, have protested 
against this so-called Agreement. 

The duty of the Government of India is. therefore, clear. Thtl 
GOVCl'lUllent. of India can have 110 hesitatIon ill this matter. The. Govern· 
ment of India know Ihllt India is no party to this agreement, and India can 
ne\'o1' be a pmt,l ttl t bis Ilgreemen t. This agreement, as iL 
stand,,;. '" unacceptable to the people of India. Therefore, it is the duty of 
the Om f.rnment of India to approach the Secretary of State and tell him 
that, l;uJess the so-called Agreement is substantiullv modified in favour 
of India. unless the self-respect and honour of India' are adequately safe-
gllllrdpd, and unless the economic interests of II.diu are protected, this so-
called Agreemt!:nt cannot be· ~  to this House or to the people 
outsi.-la this House. Now, I shall say 

Mr. Deputy President (?l:t:r. Akhil Chandra Datta): The Honourable' 
Member's time is up. 

Dr. P. N. Banerjea: I shall flay only a word about the amendment. 
Sir. I understand that, the amendment moved by Sir Henry Gidney is 
an agreed amendment. Thil:! amendment. was agreed to at, Ii meeting 
which was attended by the Leaders of the different Parties. The European 
Group was represented there· by two of its members, and these two 
HH'mberg of the European Group accepted this amendmem. Now, is lL 
right on the part of my Honourable friend. Mr. Chapman Mortimer to 

,come forward and say that the EnropefrTJ Grouj) by a majJrity 

Mr. '1;'. Ohapman-Kortimer: On a point of explanatbn. Sir. All that 
was agreed to was that they would recommend it for our cons!deration. 
l 'he Group on consideration turned it down. 

Lieut.-Colonel Sir Henry Gidney: On a point of expla·nation, Sir. 'fhnt 
is nr.t ('orrect. I was present at that meeting. and· you, Sir, were also 
prese1.lt t.per.e, and you know that the Aareement W8.F proviirional only with 
you and Sir Abdul HaEm Ghuznavi. 'The others accepted it, in fact ·they 
drafter 1 the Agreement. 

Dr. P,'lf. Banerjea: I,.; it right. then, ~  part of mv friend to throw 
overboard his Lellder? .This is a most extraordinary procedure. I hav9 
never IJCard of such unparliament.ary' procedure before in t.his House. Sir. 
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[Dr. P. N. Bal1erjea.] 
this amendment perhaps does not go far enough; still as it is an agreed 
amendment, we should all stand by it. It is the duty of the House to· 
take the word of the Leader of the European Group, and not the word of 
anothe!' Member, as the word of the Party. 

Sir, with these words, I commend this amendment to the House, and 1 
h<-pc tliatthe Goven.ment will make it clear to the Secretary of State thut. 
this so-ealled Agreement is not acceptable to the House and that, unless 
it is ~  modified, there will be grave discontent in this country. 

Sir F. E. lames (Madras: ;t;uropean): I regret that there should ba 
any note of dissension in this House with regard to the discussion which 
is now before us. I did entertain the hope that we should be able to 
agree to a certain motion unanimously without any reservation 
aud that the discussion on the floor of the House would relate 
to the Agreement itself and be completely free from any references 
of au offensive nature either to the Secretary of State or to 
the Government of India, or to the Government and people or 
BUl'll:a. 1 have been disappointed in both regards and I parti 
culady regret ~ speech delivered by my Honourable friend, Mr: Jamnadas 
Mehta., who, as a responsible leader in public life, ought to know better 
than to fling venomous and insulting accusations not only at the people of 
his own country in thi;; House but also at the Government and people of 
Burm'). That is not, if I may say so, a helpful attitude, and perhaps ona 
of these days when my Honourable friend is in a position of authority 
altd has tv negotiate with other countries, he will find that it is not the 
best lllt'nns of approaching his ta8k. 

l{eference has been made to the amendment of my Honourable friend, 
Sir Henry Gidney. That amendment was drafted and considered at a 
meeting of Party Leaders on Sunday. I have no official position in my 
Group 0r at that meeting, but I was invited by the courtesy of the Leader 
of the House, because, the proposal that we should endeavour to arrivo 
at a unanimous resolution originated with myself. All that was ~  
to at that meeting was that the Leaders who were there would recom· 
mend tv their respective Parties the acceptance of this amendment. They 
had Dr. mandate from their Parties; they could not have any mandate 
from theIr Parties under the circumstances. Therefore, my Leader coulrl 
only sa\' ~  he would place this amendment with his recommendation 
before the members of my Party . . . . . 

Lieut.-Colonel Sir Henry Gidney: He agreed to it. 

Sir P. E . .Tames: . . . . and that was done this morning. My 
Party by s. majority declined to agree either to this ~  or to the 
original Resolution. 

Lieut.-Colonel Sir HeDl'J' Gidney: Why not put in another. amend-
mentl' 

Sir P. E . .James: I may at once say that I am not one of that majorit.,,-
I think, and I feel this sincerely, that if I were to withhold my support 
to the amendment. it would be neither in the interests of my ('()mmunity 



THE INDO.BURKA llOI1GRATlON AGREEMENT 

nor i. the interests. of India, and I do not believe that it would be con-
sistept with. the policy which this Group has followed during these ~ 
in regard to the position of Indians overseas. , 

Now, when you are attempting to get a resolution by Agreem&nt, you 
CUIUlOt msist upon your point of view being incorporated in the actulli 
wording of the Agreement. What is really important is the tenor of the 
resolutio-ll, the underlying spirit of it; and with the underlying spirit f}f 
the;umendment of my Honourable friend, Sir Henry Gidney, I am in entit'lo 
agreement. 

~  does the amendment say? It expresses widespread disapproval 
of the terms of the Agreement, That is merely stating a fact. ~  

it rec.grlises that it is now for the Secretary of State for India and for 
Burma t() implement the terms of the Agreement by an Order in Council. 
'That, again, is merely a statement of fact. That being so, the respoolli-
hilitv of the Secretary of State for both Burma and India, and, through 

~ of Parliament, is attracted to a consideration of this problem. ~  
tain ~  in the Agreement-I shall refer to one specifically-ha:v8 
caused the greatest misgivings in this country for one reason or another. 
It. surely cannot be objected to by anybody in this House or in ~  

if those who feel strongly on these matters now go to the Secretary cf 
~ and say, "In view of our opinion, we trust that you will not imple· 

m(>!1t this Agreement unless and until satisfactory modifications are secured 
whi ~  will carry out what we believe were fairly firm assurances ~  in 
Parliament from time to time before the Government of Burma Act was 
p8sl<ed." I am sure that nobody in Burma would object to that procedure 

~ adopted. 
Now as far"'as we are concerned in this Party, we have always advc-

cate.l the greatest pOSSIble freedom from restriction between countri'38 
with;J: thtJ Empire, and, particularly, between this group of countries, 
which IS a sort of geographical federation ,-India , Burma and Ceylon. 
Surely these countries need one another; they will need one another still 
mQre in the near future; and, therefore, there should be as little restriction 
upon going to and fro within that area as possible. The amendment 

~  to certain assurances which were alleged to be given in Parliament 
with r"lgard to the powers of the Government of Burma of the ~  

Hnwever criticallY those statements may be eJ..amined, there is not the 
slightest doubt in my mind that there was great ambiguity on the subject. 
Cfll'tuinJ y, responsible Ministers of the Crown did give to those df us who 
were in London at that time--and I ~ there-the impression that the 
GQvern.nent of Burma would not be given the power ir. future to place 
reSll:'ictiClnf, upon non-unskilled !abour. But, unfortunately, the Govern-
mellt of Burma Act is there, and the provisions of section 44 would 
R~  to give the Government of Burma the fullest powers in regard t" 
immigration. Therefore, when you are judging the Agreement, it is no 
use c')nsidering what assurances were given. You have to consider ~ 

actual background against which the Agreement was concluded. One...f 
the important elements of that backgroundw&s the provision. in the Gov-
ernment of Burma Act, which the best legal autho:ities seem to interpret 
as gi'Vingthe fullest powers to the Government of Burma in the matter 
of immigration, whether of unskilled or of non-unskilled persons, 

T ~ this amendment which now goes to the Secretarv of State with this 
opinion-for, ~  all, the responsibility ill now on him":'miplies,lls far a8 
! am concemed, and I believeaa far as those Memben o/this House 'who 

E 
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are tree from prejudice are concerned, no criticism of the work of Sir Girja 
Shankar Bajpai. I am not revealing Rny secret when I say that the 
memhers of the Standing Emigration Committet',-a committee which is 
representative of both Houses of this Legislature-unanimously placed on 
re:Jord, after their examination of the Indo-Burma Agreement, a resolution 
paymg the highest possible tribute to the services rendered by Sir Girjs 
Shankar Bajpai to the cause of Indians overseas over a period of years. 

Sir Oowasji Jehangir (Bombay City: Non-Muhammadan Urban): Who 
are the members of that Committee representing this House? 

Sir 1'. E. James: Mr. Aney is one. I am another. As for the lesser 
lights I cannot recollect their names. My Honourable friend. Mr. Sivani.j 
11'1 one. If Sir Cowasji Jehangir is so anxious, perhaps if he goes to the 
Library of the House. he will nnd the list. Or I will give him a litJt 
afterwards. If he is suggesting that the committee is not representative 
of this house or of the Council of State then I deny the suggestion. 

Sir G. S. Bajpai is in a very difficult positioJ;l. He has not been able 
t.Q defend himself. not because he had no defence but because, owing to 
the nature of the correspondence whkh was then in progress between ~  

Government of India and His Majesty's Government, he could not divulge 
to the Dublic what he knew Rnd what he shared with the members of thtl 
StanumgEmigration Committee. May L here say that the mempers of 
thp Standing Emigration Committee have also been placed in an extremely 
embllrrasE.ing position, and I hope that steps will be taken to alter the 
pr':>cedure which is followed with regard to the proceedings of that Com-
mit.t.ep ;n the future. The proceedin!!s oi our Committee meetings ~ 

oonfidential. We represent t.his and the other House. We meet and 
di'i'm,;s these very unportant mattel'8 relating to Indians overseas. We 
tf'lln.-r auvipe to the Government. of lndia and vet when these matters 
come before this House, Honourable Members are not able to know what 
~  we tender. That places us in an extremely embarrassing posi-
tlOD. 

If the Members of this House bad been able to study these proceedings. 
n"l'bnp<; I; much more realistic view would ha.ve been Mken of the Agree-
ment than has been taken up to date. I hope, therefore, the Honourable 
th" LenGel· of the Hom;e. who is now in charge of the Overseas Depart· 
.11pnt of t.he Government of India. will consider modifying the procedure 
whip-it hnf.! been followed up to date. We are muzzled. and I make bold \.0 
iUI.\T thftt if the Members had not. been muzzled. they might have been 
ahl:> ~  answer many of the criticisms that have been made during all these' 
past m"nths. I have made no secret of the fact that I have disliked the 
vpht>lT1en('p and the direction of much of the criticisms that have been 
mnde.. 

.Now. Sir, I very much hope that as a result. of the representations 
~  arE' now to be made to the Secretary of State some modification of 

thA Ajll'eement can be arl'8n!!ed with the Government of Burma. Let not 
mv friendll misunderstand the attitude of tho! Gr>vel"lUIlent of Bunria in 
reaching this Agreement. There has heen too little reference to the' actual 
.t-enns of th.e Agreement itself· ~  there h8& ~~  ~  to the joipt 
statement .Issued hy the Government of India and the . GOvernment' of 
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Burma at the time of the publication of the Agreement. This is one uf 
t.htl statewents which was made: 

"As a result of the conversatioll!l, the two Governments have agreed upon certain 
meaBureswhich io their view are calculated both to remove f.rom Burmanmioda any 

,1'8&sonahle ~ that Bunna II!ay be subjected .19 undue economic competition 
by reason of Indlan lIDmlgratlon and at the same t:me to secure for the Indian 
community settled and resident in Burma recognition of their legitimate rights." 

Nuw, the feeling in this COUl,ltry is that. as a matter of fact, certain 
provisions of this Agreement, notably Article VII, do not secure for tho 
Indian community settled and resident in Burma, or for India itself, ... 
proper recognition of her and their legitimate rights. That is a perfectly 
1egitiJl1[,t<' criticism to offer and that is the criticism that we !,lOW place 
before Lhe Secretary of State, with the request that he will give due con-

:siteration to it and use his great influence with the Government and people 
-of HUrll,p to incline them to consider modifications of these particull\r 
Pl"OVIF;lcns. Vlhy should we assume for a moment that the Government 
·of Burma will not be willing to regard these matters in a reasonable light, 
provid"d they are put forward in a reasonable way and not against a back-
ground of venom such as was evidenced in the speech of my Honourablo 
friend, :'lr. Jamnadas Mehta. I would call the attention of the House to 
paragraph 5 of the same joint statement. 1t says: 

"Both Governments ~ approached these problema in a spirit of cordiality and 
mutual understanding1lond are agreed that in giving administrative effect to the 
measures now _proposed the closest co-operation will he reqnired in the lame spirit 

. 1)f mutual adjustment and identity of purpose which characterised the negotiations." 

Ill. Deputy President (Mr. Akhil Chandra Datta): The Honourable 
-Member's tiftle is up. 

Sir P. B. James: There is no reason to suppose that that spirit has 
,suddenly disappeared from the minds either of the Government or of the 
-people of Burma. I look at ~ Agreement from this point of view. If 
thi" Agreement applied to my community, would I accept it? My anflwer 

'is-there are features in this Agreement which I should not wish to accept 
-aE' far as iny own community is concerned. That is why I ask the House 
to pa.ss the amendment unanimously. It places the feeling of the people 
.?f thIS cou.ntry ~  the Secretary of State and asks him to refrain from 
IDlplementmg the Agreement until he has striven his utmost to bring 
about those modifications which will make it more slitisfactory to the 
-people of this country. 

Sir Vithal Narayan Ohandavarkar (Bombav Millowners Association: 
Indian Commerce): The House may think I "am a little too forwarrl in 
venturing to speak in this august Assembly on the very day T have taken 
my seat. But my apology for speaking today is that I was very much 
pained by the speech of my Honourable friend, Mr. Chapman-Mortimer. 
-(>DIv a month or two ago, I w8spresent at a Rotary Lunch in Bombay 
-wru;iJ Sir Frederick James made a speech on a subject which he called 
4'1 look forward". The speech was very interesting and very thought-
provoking. After the speech some of my extremely political-minded 
1"'reons asked me whether I believea in 01' accepted what Sir Fredericl: 
Jarneshad said at that meeting .. I replied tbst I felt inclined to accept 

-,.;d to believe in what Sir Frederick h&dsaid,. ~  in spite of all 
: "hat".d JlappeaecHn -t11e past,Iwlilsrather aliXioits lolook forw$ra: than 

~ 
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to look backward in my political or commercial outlook. My friends told 
me that I .was a confirmed optimist ~  Can you expect anything 
in the future from your British friends having regard to their past. 8ctiona'l 
We discussed at some length the charge, very often made agaInst the 
Britisher, by a large number of people, of breach of faith. I said that I 
took a long view in these matters and referred to one of the most uut· 
standing events in the history of England the grant of self-government to 
South Africa in 1007. Wnen Mr. Chapman-Mortimer spoke I felt whether 
there was anything for us to look forward to. Perhaps my inclination to. 
loor.. forward to is due not only to my upbringing but, also due to my 
connection spreading over 13 or 14 years with the Millowners' ~  

tien. tbe censtituency which I have the hono.ur to represent, where we 
hfiv( no distinction between Europeans and Indians. I may remember 
that whenever we have had to fight on what I may call the Lancashire 
front our European friends, I am sure my Honourable friend, the Supply 
Member, will bear me out in this, have been as pro-Indian if not mere 
p)"J-Indian in their attitude than any of us. Having been brought up 
in Ruch an atmosphere. I look at this question from a very long and large 
roint of view. I am not anxious to go into. the details. The only test 
is whether this Agreement is in the interests of India. It is certainiy 
net in the interests of India. I weuld like to tell my European friends 
thaI, it is not only not in the interest of India but also not in the interests 
of the. ~  Comm.onweal.th of Nations. I am not going to chargEr 
anybody ~ . breach of faIth. I am not going to criticise Sir Girja 
. Shl!nkar BaJp81 or the Government of· India, becaUse after air we must 
remflmber wnat Lord Curzon told Mr. Monta!tU. that the (Sovernment of 
India was a subordinate Government. 

,In spite of the Act of 1935, much as the Government 1)£ India would 
like to tight fer us, I am· afraid their freedom ef action is very much. 
restricted and they cannot giV9 free scepe to their own feelings and con-
victiens. From that point ef view I do sympathise with the Government 
of India, but we have to look at this question from the point of view 
. cf the future of our own country. The school of thought to which I 
bf'leng still thinks, in spite of the many disappointments in the P8St that 
we have a future within the British connection. I ask my European 
frip-nds whether they believe in a future for us in the British connection. 
If they believe in a future for us within the British Cemmonwealth of 
Nations, then I want to remind them ef the words which were used by 
Boeth-Tucker ef the Salvation Army. When he ca,.me "to Bombay he 
· said that the only way one can be associated intimately with a nation is 
by trying to. get within the skin of that nation. I would like to ask my 
Furopean friends, if they were the representatives of the people of India, 
.whether they would have entered into an agreement of this nature. 

N')w, I will ask them another question. There is a feeling in the 
~  will net say whether it is right or wrong-that tedav there 

is IIO neet'! lor importing skilled labour in India. We hllve ~  in 
· I!ldia a lsrge number of young Indians who have been to European' and 
Al)J.6rican Universities and have come back with exceptional qualifications 
~ skilled ~  .either as chemists or. chemical engineet's or physi-
~  or· ~ eDglIleers, Now, sUppo6e an IlUtonomous Indian Gov. 
· ~~  within t\le ;BritiBih eo,nmoowealth .of NatiOns were to _y that 



if any skilled Britisher is ~  be imported, he must come with A certi-
6oate'or B. certificate and if aU sorts. of restrictions were attempted 
to be- imposed on,the Europeans coming to India, how will they feel. 
abo$i'it? There is only one law from the moral, point of view whioh 
isapplieable to everybody whether he belongs to the European Common-
w.e,alth of Nations or the Asiatic Commonwealth of Nations and that law 
is that every natioo, as was referred to by the previous speakers, has a 
~  and if that soul is lost, then there is nothing worth fighting for. 
~  we, in India to whatever school of thought we may belong, and it 
18 not necessary for me to conce!!l the name of the party or the school 
of thought to which I belong because my pa.rty is em.ineittly inclined to 
,be friendly with the British, are struggling hard ~  the soul for our 
eountry. U that soul is saved, then the soul of the .. British Common-
wealth of Nations will also he saved. If. as ares1,Jlt 'of the speeohes in 
t:Ws House an impression is created that theft: is,.. difference of opinion 
in this House which encourages the Secretary of State to implement the, 
Agreement by issuing an Order-in-Council. then' the ~ lack of faith in 
the ~  statesmanship will grow stronger and I am afraid agreements 
of thIS character whether they are with Ceylon or Burma will' undermine 
the very fundamental basis of the British connection with India. which 
will be a tragedy, nay, a great calamity. 

JIr. Huaenb'hai Abdullabhai Lallee: Sir, I have very little to add 
with regard to the details after what has been said by my friends, Sir 
Abdul Halim Ghuznavi and others, I only wish to point out one or 
~  important things definitely. Ii you consider this Agreement and 

Bow it W3S ~  about and what is the feeling in the country about 
it, we can come to only one conclusion, namely, so far as this country is 
concerned there seems to be very little democracy practised which is 
preached all round now. From one end of the country to the other, 
there is strong opposition t.o this Agreement which the Government _have 
entered, into and which call themselves responsible. II.nd having antered 
RIta it I Ilm sorry to observe they will not at once agree with the people' • 
• 6ice whicbis unanimous, to radically modify or drop it. 

Sildar Sant SlDgh: This Government is not responsible. 

Itr. Buenbhai _AbdullabJLai ~  As my friend ~  ~  
Government pretena 00. be Ii ~  G ~  they Bre n,at actmg as 
Buch. There is a feelIng that It IS not His Excellency the VICeroy alone 
-who has got tpe right of vet<>. but that this veto exists and is exercised 
not only by the Executive Councillors but it exists and is exercised even 
f)y the Collector and even by the Members of the European Group. Sir, it is 
ort verv exceptional occasions that H. E. the Governors-General in the 
Dominions are expected to exerci8e their veto, but it has become very 
common in this country that even a Collector or my friends belonging to 
~  European Gro'J,lp ~ exercise it in practice, that is, they want Gov-
~  to exercise it. In fact, we businessmer. Know it very well and 
it· carinot be denied that throughout the Colonietl and in the running of 
the British Government in most places the real voice is that of the busi-
nessman, You finei tibis spirit existing here e'Ven today. 
~  At thiS stage .of the British Empire there are Britishbusinessm6J1 in 

thir:oounti'y wh& ean stand II}) and say: "We do not want to bow to. 
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the wish of the people." How can they dare say that? Is it with BU_ 
motive that they want UB to fight againsttJhose who flout the opinion of 
~  ~  'Sir. It is this class of people who, in theworda C'4 
H. E. -the ViCeroy, want to reap 1IhehaTVest witboutputtingtheir 
81wulder to 'the plough. H. E. tlie Viceroy also said that there are these-
peopk\ who for -their own interestswol.1t8. not mind dividing the Empire. 
At this tinle my coo.ntrymen are out to shed their blood voluntarily anci 
~ ~ all they have. Whatever the European people may consider, the 
facts are that we are making sacrifices and have been co-operating with 
them. In doing this we have only one objective and that is mine and their 
defence our self·respect and our self-regard. Sir, I ask in all fairness-
whether there is anybody in the whole structure' of the' Government 0' 
Lndiu exocpt the M. L. A. 's and the M. C. S. 's, who are elee1.ed hy the 
peopll:l, who is serving the country' without getting If farthing'? Still,_ 
what do we find? We find we are insulted, we are neglected at every 
stage and that the vote of this ;House, the opinion of the elected repre-
sentative of the people, is often not cared for nor taken worth anything. 
Not only that, even the nominated Municipality of New Delhi treats the 
M.L.A. 's worse than it can treat anybody else and you win be sbocked 
when I will place before you some day a recent instance. Under tbese 
circumstances it is deplorable to admit the position we are now 'placed in 
()r. reduced to not.hing even when We are carrying on a great war for the 
eXIstence of Empire and freedom to all. 

I now come to the matter before the House. I would like to tell my 
Honourable friends on the Treasury Benches that we ~ here are out 
to co-operate with the Government but please be bold and do not do any 
such thing for which not only yourself but later on, as the times are 
changing, your children may be ashamed of your acts. 

So far as the -Indo·Burma ~  .iii concerned, which has be6l;t 
Signed by an. Indian Executive Councillor and which has ~  held by 
the -country to be against the interests and .honour of the country, I am 
sure lots of people in the country, I mean pubric opinion, will be saying 
Dei, only against Sir Girja Shankar . Bajpai but also_against many.. of 
those who were connected with it. You are able, Sirs, to maintain very 
well yourself; you are _ high enough ~ ~  of your people; 
therefore do not please be a party to any such agreements or arran,ge-
ments. Let ,those who want to do it Carr v it out and we shall know thp. 
l·l1bIic will know their position and judge them. If you want ~ co-
operation, you will have to abide by the laws which are laid down in all 

~ ~  ~  in these days, and hereafter, and I have every 
faIth In your J?dgment as lam one who is ready to co-operate on equal 
terms as I believe you all are and have joined the Government in t.hese 
~  times in the int!!rest of the country. 

Now, S'ir, we were told that according ·tQ the Order in Council, after 
three years, a notJce was giv(ln. When was it given 7 I presume it wall 
given in March, 11)41. . 

Kr. G. S. BOUD.&Il: Just beforetbe beginning of April. 
Kr. 1l1ll8Bbhal .A.b4uIl&bhat Lal1ee: My pom:t is that beforE" this' HOU8e 

adjoamed after the. Budget Session this notieewas given.-This - Rou. 



THE INDO-BURMA IMMIGRATION AGREEMENT 

waf: sitting and the people's representatives were here and yet' the Gov-
~ ,did not care to inform this House or consult this House. This 

is an ~  point. Why did not the Government of India consult 
thn; House? bn such an important question relating to Indians, we 
were kept back. ~  important point is that the Baxter Report was 
there. 'Vas it placed before the Standing Emigration Committee before 
Sir Girja Shankar Bajpai left or after he came? What was the real posi-
tion in ~~  I shall be only too glad to correct myself, if what I 
conclude is correct. 

Sir Oowasji oTehaDgir: That point must be made clear ftrst. 

!!he ~  Kr. K. S. Aney: Please repeat yourpomt. 

111'. ~ .,.bdullabhai Laliee: Was the Baxter Report fully 
placed before the Emigration Committee when this question of Burma 
was being discussed and considered by that body? 

:Kr. G. S. Bozman: The recommendations in the Baxter Report were 
placed before the Standing Emigration Committee. 

The ~  Mr. M. S. Aney: The ~ itself was not placed, 
but only :five or six of the recommendations were placed. 

JIr. llusenbbai .AbduUabhai 'Laliee: Why was it not 
That is the very important point. what was the objective 
~  • 

fully placed? 
in ]{eeping it 

The ~ Mr. K. S. Alley: The whole report was not placed. 

,"" Mr. Huaenbbai Abdullabhai Laljee: Here, Sir, I like to stand by my 
Effilgration Committee, howsoever copstituted and elected then because 
it has been elected by the House. I want to see whether there is any 
Ju.stification for the insinuation that hat; been made that they, the com-
mittee, agreed with all the knowledge and facts before them. If they 
h&.d agreed. thim I am sorry. Even theJ./. I will say we, the whole gouBe, will have 4> correct their mistake. Sir, we were further told that so far 
~ the ad h6c committee is concerned in Burma, if I am correct in 
understanding, most of the questions were referred to them except the 
marriage question. 

lIr. G. S. Bozma.n: The marriage question was refer:ed to them. 

1Ir. Busenbhai .Abdu1labhali Lallee: Most of the questions were referred 
to them. That is what the Honourable Member said. 

,Kr. 8. S. Bozm&n: The Honourable Member is misquoting me. 

Mr. JlIIseD.bbai .Abdullabhai LUjee: Then may I know what were the 
recommendations which were placed before the ad hoc committee. 

'J.'he Honourable JIr. II. S • .Anay: All except one. 

~  ~  '"bdu1labhai L&liee: Wbateverit is, I ha.ve got in uq 
~  a ~  ~  on 26thJ uly by the Preside?t of the ad hoc 
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committee, Rangoon, to the Honourable Member in charge ~  Education, 
Health and Lands .. The report was' published on ~  and this telegram 
was sent {)tf 26th July. It rUDS thus: . 

~  ~  agreement published on 22nd July, several ~  came ali 
aurprlse, ~  ~  Burma Indians staggered. Various terms objectionable. 
luch as hteracy test, hkely to be abused and 80 oIi". -. 

WBs such a telegram received in the Department of Mucation, 
Health and Lands? 

JIr. G. S. Bozman: Yes. 

JIr. Rua8nbtlai Abdul1abhai LiIl1ee: Does it not, Inake·it; dearthst 
the. ad hoc committee was not fully CODl)ulted? This statrement was not 
only sent by telegram but it was rilaciebet{)re the Standing Emigration 
Oommittee as I find from the record of 7th Octrober. There again -the 
question was put to them. They say: 

"The opinion of the sub-committee was only taken on such terms of the ~ 
ment as was considered necessary." 

The Honourable Kr. K. S. Aney: By whom was the oJlinioPo of the 
C6mmitteetaken? . 

Mr. Busenbhai Abdu1labhai Laljee: By Sir Girja Shankar Bajpaj.. in 
Rlfugoon, and on matters he considered necessary. 

The Honourable Kr .•. S. Aney: Did they refer ~ the Standing· 
Emigration Committee? 

_ lI[r. Kusenbh&i Abdu1labbai Lallee: They gave evidence bef()re the 
StUDding Emigration Committee on 7th October and at that time they 
were asked, ~  delegation from Burma was asked and they said so. I 
am giving this in support of the telegram which I just now read. The 
ad hoc committee was examined before the Emigration Committee, and 
they said they were not consulted on all terms. They said the opinion 
of the sub-committee was only taken on such of the terms of the agree-
ment as was considered necessary by Sir Girja Shankar and those with 
him. 

Sir ... B • .Jamea: That was disproved. 

lb. ~  Abdullabha.i Laljee: Whatever it is, we can draw now 
clearly our own inference from that. Remember it is n9t that all oi a 
sudden a big change, has come round. Hudden ~  cannot come. 
at once from one end of the country to another. Leavmg aside how the 
change has come about may I ask is there any Indian who can Bay,.1illat 
thid Agreement can be considered to be fair, equitable, honourable and 
respectable, even noW as it is? How can: it -..., Well, Sir, we 'Yeinember 
well the eauses that let Great Britain togo to war Rgainst 'rnlDsvaal Bod 
OrqJlge Free StatE:. ]\fay I ask whether Transvaal then did attempt to 
tttlat. the honour and interests of Englishmen in':any way likethis.? War 
"aF. declared. Great Britain fought it out for years and tha.t with Jhe 
hell' of Indian army and r6sourcea 8B well.· This' is the' ~  Even 
now we find in ~  country people who live solely by exploitation, if I 
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may say so, and nothing else like our European friends who coine' and_say 
f!Cl Ul; .oraetas. if, they do not care for this or that or the honow: of our 
O ~  .. ,tt.may ,be said that because of the fact that Burma is so close to Japan we have had to agree to all this. Why? You go forward 

for the protection of Belgium's honour and freedom which never declared 
-.,al'against-Germ&ny, but you want, me to swallow all my principles 
brpause you want to conciliate Burma for your purposes and keep them 
safe. and YQur interest therein from attack from.Japan and incidentally 
nQIII' you will say for my safety and that of the Empire. Is that honest 
logic? Why should we do it. You also want that we should fight for 
the freedom and honour of every people, Belgium, Norway, Denmark and 
wbat not altho,!l:&,h none of tl?:em declared war against Germany. Germany 
"rune upon them and we are now told it is our bounden duty to save them. 
It has been again and again also said that we have had to agree to these 
terms beCause otherwise Burma had sympathy with Japan. But I do 
itot 1 believe that Burmese have sympathy with the Japanese. If at all 
that was a ground even then there waR no justification for this agreement. 
You want to make all sorts of concessions to all people and find excuse 
and·dmend this agreement, but we shall not agree now; if it <oame to, we 
JR'1t able to stand against Burma, and others. . 

I, therefore, support the amendment and I do hope that this House 
will pass this amendment unanimously as is the desire of the people so 
that we will have an opportunity to see whether the S'ecretary of State 
will carrv out the unanimous wi!;lhes l1f the people. In fact, Sir, the 
f:;ecret8.rY of ~  has said over and over ~  that if Hindus and Mus-
limE agree, they will give us Dominion Status. Let us see how that 
greutprinciplj in this case where the Hindus and Muslims agree, in fact 

- ~  &gref.'S is carried out, that is. whether our wishes will he carrierl 
out, and if he does I "hl\ll be happy Rna trtJl'lt him helieving t.hnt thl' times 
&N really changing with regard to this eountry. 

(It being Four of the Clock.) 

Ill. Prealdent (The Honourable Sir Abdur Rahim): Order, order. The 
DoUse will now take up the Adjournment Motion. Sir Abd.ul Halim 
Ghuznavi. 

MOTION FOR ADJOURNMENT. 

OJ!' THB S. S. "AK1!AB" AT THE CALtUTl'APO'&T '1'0 CARBY 
PLACING HAJ Pn.oBIMR 

Sir Abdul Halim Ghuznavi (Dacca cum ~  Muhammadan 
Rural): Sir, I move:: , 

;'That the HOWMl do now adjourn" .,' 
In the notice that I gave I stated that I ~ ~  to dISCUSS ~  ~~ 

an ill-equipped boat, namely, the S.S. "Akbar m&tiead of S.S. R ~  
or theS.S. "Rahmani" at the Calcutta. Port to ~  ~ ~  pllgrlTns, 
.inch is too Small toaceommodate the laJ;'ge number of ~ ~ ~  who ~ 
~  in to avail of ~ from <:alcutta The JX?Sltion IS that the 

" " mment 'of India have' defhiltely ~  ~  tlieyMll not allot. to .t'he 
Port of Calcutta more thaD one sailing, and ill order th.at all the pilgrilrig 
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could embark they agreed also that a definitely bigger ship would be ~  
/lot the port'of Calcutt!;!.. I Will ~  out to you what happened at ~ meetmg, 
held at'tlie end of J.my or some time in August between the ~  ct( 
inlii'/lo a.p.d theScindia Stearn Navigation ~  . I am readmg an extract 
frOriit,b'e ~  which were sent to· Mr. Shantl Kumar by Mr. Master ~ 

~ whicn Mr. Master had with the ~  the Commerce 
Me'mbel"a.nd the Honourable Member for EducatIOn, 'Health and Lands on, 
the'21st Al,lgust, 1941, at Simla. That is the time when they fixed the 
forts for the ~  of different ships: I • 

'.',The Honourable the ~  M ~  ihen ~  that he w,ould lIke to 
mah one point clear, The carrying capacIty. of th.e Scmdla ~ ~ s boats ~ 
maller than the carrying capacity of the Moghul ~  It was t}:ielr mtentlon t "-
there' should be oile sailing from Calcutta. As Bcmdulo s boats would . carry ~ •• 
810 lind odd pilgrims as against l6O(X' pilgrims ,by'. the boat of the ~  Line,. 
be would ~  that that sailing ahguld be ~ Y ~ ~ . Moghul Line ~ 
djsturbing the arrangements of the ,alternate saIlings. 

There you find that the Honourable the Commerce Member suggeBted: 
to Scindia to accept his suggest1ion that they would abandon alternate-
sailing from Calcutta because there was only olie sailing from Calcutta and' 
a ship which could carry 1,600 pilgrims would be available. Then Sir 
Girja Shankar Bajpa.i. also asked Mr, Master: 

"To consider the question ·from the viewpoint of the pilgrims and not to insi. 
on the. Calcutta sailing being confined to the Scindia. Line." 
. Mr. Master stated that he appreciated the viewpoint urged by the two 
Honollf,a,ble Members and remarked that: 

"incase there WQII going to be only one sailing at Calcutta and' if the number 
,,£ pilgrims offering were 1,400 to 1,600, it was but fair that that sailing should 
go to the Moghul L:ne, as his ship, would not be able to lift 80 many pilgrims." 

So they agreed that we should get a boat of the Moghul Line which 
could carry at least 1,600 pilgrims. And to my utter surprise I got a letter-
from the Chief Executive Officer of the Raj Committee of which I am the 
Chairman that they are placing a smaUer boat .and that a number of Rmees 
are going away to Bomb(l.Y and not staying in Calcutta because I) smalllJl'" 
boat ha,s been placed. Sir, for years together this Moghul Line . which is 
run by Turner Morrison or B. 1. S. N. have been ~  to close down 
the Port of Calcutt,a and they succeeded, After a great fight for years my 
brother the late Nawab Bahadur Alhadj Sir Abdul Kal'itil Ghuznavi 
could make the Government of India agree to reopen the Port, Evt'u 
then trouble would have arisen had not Scindia come to the rescue and 
placed boat after boat. ,Now they want to displeasetheae pilgrims in 
Calcutta and they want this Port to be closed, 

An HOIIOurable Kember: Who are "they"? 

Sir Abdul Halim Ghumavi: I refer to Turner Morrison and the MoghuJ 
Line. 

Their intention is that after the war is ,over they will be able to, show 
Government that the number of pilgrims from Calcutta was so small that 
that Port should be closed down. Sir, this is an arrangement between the 
Government of India and the Moghul Line and I ask the Government qf 
India to exert their inftuencewitb the Mogbul Line to place a .bigger bQat 
iII. Calcutta. , , 
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There is one other point that I want to refer to. Sinet" I came in pos-
apssion of thi8 information I reque!>ted the Honourable Member for Over-
se,as ~ look into the matter and he very kindly gave me a reply in which. 
he saId: 

,"In ~  of my letter of the 28th of October, I have looked into the 
matter 0.£ 8Blhngs for the next. Haj. I thiIl:k Mr. Rahim will very likely have spokeD 
to you lIlformally ~ the ~ ~  .. You will .. understand that a8 things are at pr&-
~  the matter of ~  mdlvldual oailmgs is largely out of our hands and 
Blust conform to the reqUirements of the Shipping Controller." 

The ~  given here is absolutely mcorrect. The Moghul Line ships 
are absolutely free and there is no control over them. Why cannot they 
place a better boat than they intend to do? Sir, I move. 

Mr. Deputy President (Mr. Akhil Chandra J)aUa): Motion moved: 
"That the House do now adjourn." 

'the Honourable JIr. Il. S. Aney (Member for Indians Overseas): Sir" 
my' Honourable ~  has ~ his ~ mainly with a view ~ .brink. to-
the notice I)f this House that a bIgger boat IS not kept ready for smlmg Wlth 
the Raj pilgrims at the Calcutta Port, and he considered S.S. "Akbar" ail 
not a big boat at all. I think I can answer his obiection by reading out the 
information which I have got about S.S. "Akbar". The Honourable Mem-
ber referred to some undertaking given by my predecessor that 110 bigger 
boat of the Moghul Line would be kept for the saiNng of the Haj pilgrims 
at the Port of Calcutta. 

Sir Abdul Jlalim Ghumavi: May I interrupt? A bigger boat which 
could carryover 1,400 pilgrims. 

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) 
resumed ,the Qilair.] . 

'l'tleBonoura.ble Kr .•. S. hey: I will read out the information I have 
got ,about S.S. "Akbar". My friend ~  some time before that it was R 
boat with a capacity for 1,100 pilgrims only. My information 11ere is tha.t. 
it has a tonnage of 4,043 and a carrying capacity of 1,349 pilgrims. I leave 
the House to judge whether a difference of 50 is such a big difference that 
it should be treated as a smaller boat. 

He then made a reference to S.S. "Islami". It is at present not on 
service for Haj pilgrims at all, but has been requisitioned for some ot?er 
purpose. So that is not available. The other boats of the Moghul Lllle 
which have a capacity of 1,400 or more are two,-the S.8. "&zwani" anel' 
the S.S. "Rahmani". They are for the service of Haj pilgrims in some 
other Port. That being the case, the only avalilable bigger boat for the use 
of. the pilgrims is "Akbar" in the Calcutta Port. So, I do not think. my 
Honourable friend is right in accusing us of not having fulfilled the under-
taking that was given to him . 

. In regard to the Honourable Member's point that the Haj traffic should 
not be diverted to some other Ports, I can say this much on the information 
that has been supplied to me that, from the number of pilgrims intending 
tn. embark from the Calcutta Port, it does not appeal' that the boa.t 
.. Akbar" is not in a position to carry the passengers that ~  embarkirom 
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that, port. ' That is the miormationwhitlh I have got today. , The fact ~ 
certain pilgrim passengers who 'had arrived at Calcutta and had then ~  
to Bombay, does not mean that they did not want to board the "Akbar"; 
but because Bombay is the usual place for a great number of Haj pilgrims 
to go; as there are hetter facilities of mUBllafar kha,na and Barai8 etc., ~ 
Bombay and some of the pilgrims therefore like to go there. I, therefore, 
oOnly want to say this much that the boat 'Akbar'has got a capacity of 
1,349 and, so far as our present information goes, this is enough to carry 
the passengers who intend to embark from the Calcutta l)Ort for Haj 
pilgrimage. I, therefore, think that my Honourable friend will be well ad-
vised in withdrawing his motion if he think-s it proper to do so; otherwise I 
will have to oppose it. It would have been a proper thing to put u question 
in reply to which I would have supplied him with' all the 'information. 
Anyhow,the motion is there and, if he does not withdraw it, I shall oppose 
it. 

Sir Abdul Halim Ghuznavi: I have to withdraw this because I know I 
cannot carry this through. The Honourable Mern ber need not take shelter 
under his privlileged position. Sir, what my Honourable friend Raid was 
this. He said that the capacity of .. Akbar" was, 1.349 and he also men" 
tioned here that according to the information which the Honourable Mem-
ber has received of the number of Hajis. he is satisfied that" Akbar" would 
be able to carry them. What a colossal ignorance I Row can we get the 
number of Hajis today. The number of tHajis will only be known 15 days 
later. How do you know the number of Hajis who intend to sail today? 
You ca.nndt tell the [lUmber of Hajis tnat' would becom:ng. We know 
last year the number was only 1.400 and your "Akbar" could not ca.rry 
them and many had to go to Bombay. 

The Honourable Dlwan Bahadur Sir .A. lI.a.maswaml Kudaliar (Com-
merce Member): To correct an impression which my friend has ~  
the agents of Companies certainly have sources of information t.ofind out 
how many prospective Hajis there are and a business-like Company makes 
it a point-whether it is Scindia or Mughal, to find out beforehand the 
likely number that will be available and they do not wait like :I railway 
train to find the passengers who are on the platform when the engine is pufi 
on. ' 

Sir Abdul HalimGhumavi: Sir, that is exactly what I wanted to make 
out. The agents who give the information go about and say "do not go to 
ibe port of Calcutta 'but ~  to Bombay" and, therefore. they dissuade 
pilgrims from embarking from Calcutta. 

Sir O ~ lehanglr (Bombay City: Non-Muhammadan Urban): I think 
t,hey go to Bombay because it is a better City. 

Sir Abdul Halim Ghuzn&vi: Sir, I will withdraw this motion if ~  
lIo.nourable Member will give me one assurance. 

Ill. PNetdeDt (The Honourable Sir Abdur Rahim): It cannot be eondi" 
tioDal. 



MOTIONS FOR ADJOURNlIIIENT 

Sir Abdul Halim Ghumavi: Sir. I want an assurance from the Honour-
able Member . . . . . . 

'!'he Honourable 1Ir. lI. S. hey: Not on the floor of the House. You 
can speak to me privately. 

Sir Abdul ~  Ghumavi: I want that assurance on the floor of the 
House in order that it may be recorded. It is that no boat with less than 
a carrying capacity of 1,400 or 1,500, or either of the two, if there is one 
sailing, should be allotted to Hajis. 

The Honourable lIr. lI. S. Aney (Member for Indian!! Overseas): We 
shall consider the matter. 

Sir Abdul Ha.Um Ghuma.vi: Sir, I beg to witlldraw my Motion. 

The motion was, by leave of the Assembly, withdrawn. 

RESOLUTION RB THE INDO-BURMA IMMIGRAT10N 
AGREEMKNT-contd. . 

lIr. Husenbhai Abdullabllai Laljee: Sir, It was pointed out to ~ House 
that ..... 

1Ir. President (The Honourable' &ir Abdur Rahim): The Honourable 
Member has spoken for 15 minutes . 

• lIr. BUIS8J1bh,&i AbdullaGhat Laliee: Just one minute, Sir. I ha\'e ~ 
finished. I was only pointing out to the House that it is eBsentialthat 
when the Agreement has to be modified and the fresh agreement made. if 
there be any. must be brought before this House and if no modifications 
are agreed to then the agreement ought not to remain at all. Well. 8ir. 
this is all .about the agreement but one thing more I want to !:lay: that, is 
having been. a party to an informal agreement between the Leader of the 
House and the Opposition Leaders it was but due on the parl of my Euro-
pean friends to abide by it more so when the country wanted it. It is onlv 
very very rarely that we have from the T ~  Benches this ~  
which is adopted so very often in England; where invariably the opposition 
are consulted on important matters. and. when all the leaders are consulted. 
then on that opinion of the leadeTR, it is well-kllown even great wars are 
declared and even great strategic and important movements are done. I 
hope the Englishmen in this Bouse certainly know this procedure and 
principle that is being followed often in the House of Parliament, and let 

. us trust they will behave in this country as ~  do in their country if 
reallv the,- have any regard tow!!rds the feelings and interests of this 
COtIDtry . which has boon supporting them. 

1Ir . .An&nga lIohan Dam (Surma Valley cum Shillong: Non-Muham-
madan): The conclusion of the Indo-Burma Immigration Agreement hus 
created a great stir and indignation throughout the length. and breadth of 
the country. Everybody who is anybody in the· country has condemned it 
in unmistakable terms. India and Burma were united for centuries by 

~  eotmomic 1#ies. ,Tb.js 'Agreement is going toput an 
end 'to all tliese' sweet relatioils. t have 'been to Bunna. and have seen 
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that the Bengali Brahmans who went to Burma centuries ago tire ~ COD-
ducting the rites und rituals of the royal family-such is the tie with Bengal. 
Not only that, no ceremony is performed until and unless a Pauna Brahman 
.comes and takes part in it. I must· tell this Honourable House t.hat this 
Agreement has been called by the officials as a diplomatic victory while it 
:aetuaUy exposes in a singular manner an imbecile capitulation at the hands 
·()f the Burmese politicians. To call this an • Agreement' would be a travesty 
~  language, for a rightly constituted body of accredited representatives 
could never have agreed upon sllch Larmful ond highly der'ogatory terms. 
Far from there being a mutual agreement between the two peoples of India 
:and Burma, the present Agreement has been a virtoTV of the Bnrmese poli-
·ticians over the Indian officials. . 

As a co-share: of a common heritage of Indian culture we strongly do 
wish our Burmese brethren to prosper and flourish and see their rising 
nationalism duly reconciled. Unfortunately, without a correct perspective, 
the Indian Delegation erred on the side of over-emphasizing the susceptibi-
lities of the Burmans. Being obsessed by the threats of Burma riots and 
unnerved by the critiCal international situation in the East, they g1J.ve 
.away to complete capitulation. Burma was placated too much, whereas 
the facts that defence of Burma was a responsibility with India and that 
the Indian War effort was in no way less vital, were lost sight of. While 
appreciating the phychology working in the mind of the Delegation we 
cannot but feel that maladjustment and estrangement of econ()mic and 
social relation between Burma and India is fraught with great danger at 
this juncture. • 

Pleas will be trotted out referring to abI1()l'U1al situations and emer-
genciesbut the very manner of conducting the whole affairs has bt'6n 

. under ~ deep suspicion of the public. There was certainly no justification 
for withholding the Baxter· Report from publication for nine months when 
this report was said to form the basis for the negotiation of an Agreement . 
. And -rery surprisingly the work of the Delegation, supposed to be of an 
.exploratory nature, turned into a sudden final settlement and the p.ublic 
were faced· abruptly with a fait accompli. 

No non-political advisory body accompanied the Delegation aud could 
:share the responsibility of a decision having far reaching effect all l"fJund. 
And even the ad hoc committee constituted by the Indians in Burma was 
not prepared for a final work like this present Agreement and was not 
perhaps even supplied with the Baxter report. 

That, in fact, the problem of unfair competition stifling the growth of 
Burmans was not existent is evinced from what Mr. Baxter holds: 

"Indie.n le.bour in the past has been supplementary re.ther than alternative to 
Burmese le.bour." 

"There i8 no evidence of any kind to sllggeet that Indians haTe diaplaoed Bunn&Jl. 
'from employment which they have previously obtained." 

And, undoubtedly, conclusion of the Delegation has been Vitiated by 
"Such idea of 'Restriction' and has evidently given rise to serious malad-

~  to be followed by baneful after-effects specially where ban on 
labourers was not put with a longnotiee. 

During the passage of the G ~  <»f lJurma Act a88uranees· ··were 
given by Sir TQomas Inakip and Mr. ~  that free entry of Indians, in 
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general, was not ~  to be stopJ?ed. So it was incumbent upon the 
Government ~ India to fight for ~  those undertakings implemented. 
Furtner, the rights guaranteed to Jomt Stock Companies, ships and Air-
craft registered in British India are J;lot subject to Section 44 of the Gov-
ernment of Bunna Act empowering the Government to restrict the right 
of entry of Indians. into that country. .Any restrictions as to t.his is 
ultra vires of the Government of Burma Act. In short it might be said 
that the provisions of the Agreement will have ruinous effect anlollg the 
Indian businessmen established in Burma and· the poor labour in Madras 
Orissa and Bengal, suddenly required to stop the immigration, will have to 
face stal"Vation. It deserves to be noted that the provisions of the Agree-
ment will discourage definitely Indian Capital and labour and will caUI:;C, 
ultimately, a shrinkage in employment amongst the Burmans for whm;e 
benefit these terms were imposed. 

The economic disturbance that will obviously ensue due to this discrinJi· 
nating and flagrant provisions will be embarrassing in the political sphere, 
$pecially more so,' where joint war effort is indispensible to both the poop Ie 
.of India and Burma at this critical moment. With these words, I support 
the amendment. 

Some. Honourable .embers: The question may now be put. 

Mr. Presidant (The Honourable Sir Abdur Rahim): The ,question il:;: 
"That the question be now put." 

The motion was adopted. 
The Honourable Mr. II. S. bey: Sir, the debate on this quelition has 

practically followed the lines of criticism which the Government of India 
had recejved on this Agreement from many public bodies and ~ 
interested in the question of Indians overseas. The Government ~  India 
are aware that the Agreement has aroused very strol!g feeling and ~  
Jndian public opiniQn insists that it requires to be modified before it C14D 
he acceptable to the people of India. 

I believe that in approaching a question of this kind, the emigration 
.0£ Indians into Burma, we shall have to bear in mind certain important 
-considerations and principles. First, the Agreement should be calcu.iated 
to remove from Burman minds any reasonable apprehension that Burml1 
may be subjected to undue economic competition by reason of Indian 
immigration. 8econdfy , it should also serve to secure for the Indian 
eommunity settled and resident in Bmma recognition of their legitimate 
.rights. 

The criticism so far made in this country is to the effect tha.t this 
Agreement has failed to secure for the Indians resident. in Bunna the 
.recognition of their legitimate rights. 

Honourable Members can easily appreciate the difficult nat.ure of the 
negotiations which the two Governments have had to carry on with a view 
to reach a solution that shall harmonise t.he ~  aomewb&t eonfticting but 
not. altogether irreooncileable points of view, n1UDaly, that of the Burmans 
on the one side, and of the Indians resident in Burma as well as India 
~ the. ~  I deliberately add that. the India.ns residing in ,lndiB' are 

~ ~ ~ ~ in the proper ~  of-the O ~ a8 .t1l& Indians 
in Burma. The Indian people have a right to insist that the Go .. ~  



[4TH Nov. 194:1 

[Mr. M. S, Aney.] 
of India must jealously guard, not only the interests of the Indians resi-
dent and settled in ~ or any other part of the British Empire, but they 
~  stand uncomproIlllsmgly to uphold the honour of the Indian nation 

in making set.tlements with the govemmentsof those countrie.,; in the 
interests of the Indians resident there. It is in safeguarding the honour' 
of the Indian nation that the Government of India have to fight again&t 
discriminatory condit.ions in any agreement or legislation which the \;010-
nies or such other countries might propbse to bring. -

The Overseas Dep.J;lXtment of the Government of India can, I believe, 
claim with some degree of truth -and justice that it has endeavoured to-
discharge these onerous duties in close co-operation with the leaders of 
public opinion in India for all these years. Whatever differences the poli-
tical parties may have with the Government of India iI:t other matters, on 
problems affecting Indians overseas both of them have the same npproach, 
alld both of them have worked with the same purpose in view of the last 
so many years. The Government of, India have always carried witll them 
the support of public opinion in their attempt to safeguard the interests of 
Indians abroad and Indians have generally found in the Gove-rnIIient of 
India champions to espouse the cause of their countrymen. overseas and 
protect the honour of this 'country in distant lands across the SMS.- The 
Government of India will, in the future also, as in the past, follow the same 
noble tradition and maintain the same regard for closeco.operalicn'with 
the leaders of public opinion for the efficient discharge of their duties and 
fulfilment of their obligations in this matter. On a careful examination of 
the various representations, the Government of India have seen that there 
was considerable force in the criticism that certain ch\uses" hi 'the Indo-
Buhna Agreement have given reasonable grounds to the people who appre-
hend thilt the legitimate rights of the Indi:mssettled and resident in Burma 
have not been duly protected, and in some respect!'! the Agreement can be-
reasonably open to the criticism that it is discriminatory against the-
Indians. 

, The most important point urged against the Agreement is that it per-
.mits the imposition of restrictions on the immigration of every Indian into 
Burma, while the Parliament wanted this right of the Government of 
Burma 1\0 be exeroised only for the regulation of immigration of unskilled 
labour from India. In this connection reference has been made to the 
pronouDcements made by the MinisteI'8 of the Crowq when the Government 
of Burma Bill was under di&cllssion in the House of Commons. The 
attention of the G()vernment of India is also invited in this connection to 
Article 20 of the Instrument of Instructions. It is urged that the Minls-
terial pronouncement.s made in explanation of clause 44 of the Government 
of Burma Act do indicate that Parliament desired the exercise of the 
powers given to the Burma Government in the matter of rl;!gulation _ and 
control of immigration mairily 110 regUlate the immigratiori of unskilled 
labour from India. . There mayor may . .not _ he a legal' bar for. them to 
legislate., ~ there can be little room .iol- doubt as regards the spirit in 

~  the_ Ministers desired the powers to be exercised and the provisions 
of the Government· -of Burma Act to be admin,istered. by the Government 
of Burma. 

I lDlderstand that tbQee who· object on the above groundmaintairi tlill.t 
the scope 'of the ~  :.A:greement must be eonfined to the ~  
of UD6killed labour only. 
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:rhe ?ther ~  objection wh.ich, I think, deserves to be particularJ:v 
notICed IS that the nghts of the IndIans already settled in Burma have not 
been duly protected. In addition to considerations of ~  T ~ 
mity, cultural affinity and economic ties. the very  fact that Burma was 
conquered by the British Government with the help of the Indians. Imbllfl-
quentl" annexed it to India as a province and administered as an integral 
nart of British India has created a situation with regard to Indians ~  

there which no Legislature or Government can ignore without doing seri-
ous injustice to them. 

I may concede that the British Government was pe!"haps right in 
Reparating Burma from British India by the Government of Burma Act. 
1935. in response to the public opinion of the Burmese people. None in 
t,his House can deny the right of the people of Burma to decide on thp. 
issue of separation in the manner they thought fit, But in effecting ~ 

ration neither they nor the British Government could hl\ve been in ('ouitv 
just,ified in not recognising and preserving in tact the rights of the Tnniam; 
settled itl Burma before the new order came into existence. ThOBe ~ 

do not become foreigners or aliens by the mere fact that Burma is now 
made a se'Parate country. Those Indians already settled t,here are 'Hi 

inteQ'l'al part of t,he pO'Pulation of Burmll and are entitled to the SRme 
t,reatment in regard to going out from and coming into Burma as the 
Burmans themselves mav have under the general Jaws of Burma. Any 
clal1se of any law ~ condition of any AQ'l'eement which R ~ the;r 
position from the rest of the Burmans is an Rct, of unjustifiable discrimi-
nation. 

It is urged -with great force hy some that the provisions 19 And 20 
enahling certain Tnd.ians to estl\blish their claim to ann acouire RllrmR 
domicile are based on the assum'Ption that the Indians Rlready f;ettled in 
BU!'ma on or before t.he date of the Indo-Burma AQ'reement hRve no 
statlls as the citizens of Burma and that. they can. on fulfilment of ~  
~  get it if they so choose. It mean's. according to them. thRt the 
Agreement is given 3 retrospective effect inasmuch RS it affects t.he ~  

of citizenshi'P of those who were in BurmR and hAd already enioyed the 
statull of t,he citizen of Burma. without heing required to go throUl!h AllY 
process of law to acquire domicile. Similarly the clause relating to the ''Privi-
ledged immigrants' is another attempt to create a cIasR for a favoured 
treRtment as against the large number of the IndianR who will not be Cllming 
l!nder thRt class alJd who will he styled as unprivileged immigrant.s. R"en 
the ,'Privileged immigrants have a ~  'Precarious status. They R ~ liable 
t.o lose it by absence from Burma for more than 12 months. It IS clear 
from the representations received. thflt this condition is resented mOl!t 
hitterly. In the (,Ase of the I';o-called unprivileged immiQ'rants ~  
settled in Rurma the" 10l';e th"ir ri!!ht to re-entry and thev will be t.rc·nted 
as new entrants or immigrant.s. 'T'hi", restl'ict.il)n viTt,lInlly ~  to n 
confinement of this large elass of Indilms permRnentJ-v to Burma wIthol1t 
interruption for anv interwll. He has no Jihertv of mnvpment p,ven on Itnv 
reflF;l)nnhle O ~  ~  on t.he ppnnlty of ~ T  hil'; right tl) ent.t'r 
!Bunna ancl !'Arn his livelihootl there. Th!'rt' is no provision mad., nnfthIinl! 
him to get the statu!! of n privileged immigrfmt. ~  any tim(. in fllture. 
Thil'; class is most unjustly treAted in the Agreement. 

The right of an autonomouR State toO determine the Com'Position of hl!r 
-population recognil'!ed bl the Imperial ~  does ,not in any way ., 
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conflict with the contentions of the Indian residents for recognition as 
Burmans. The p.overnment of India's attention has also been categol'ically 
drawn to Article ~ of the Agreement which prohibits an Indian from 
marrying or cohabiting with a Burmese woman. The protest is based on 
the ground that of all the alien population, Indians have been singled out 
for this ban on marriage. It is discriminatory and derogatory to the hon-
our of the Indians. . 

The definition of dependants in the Agreement has also been objected 
to as it does not take into account a large class of relatives who owing 
to the joint family system prevailing among the Hindus and certain 
classes of non-Hindus also have to depend oll' the manager of the family 
for their maintenance. The scale of fees prescribed for A and B permits 
is consid-ered as too high and not merely raised to get the fund required 
to defray the administrat·ive expenses for regulation of immigration iI,to 
Burma . 

There is a point which relates to those who are called upon to-take B 
permits. The permit can be renewed only for'9 years. All those who f..re 
engaged in trade and business contend that tbis condition will virtually 
render it impossible for them to get persons from India to go to Burma 
t{) work there in various capacities. The class of persons who are tim:> 
imported from India is indispensable for the success of any business. No 
Indian can spend the nine years of his life in the prime of youth in 
Burma only to find that he is not admitted to any job in' his country of 
origin later on account of his age and other difficulties. The oonclition 
will have very adverse effect on the existing business interests of the 
Indians in Burma. It is asserted that. it has alreadv made its evil effcete: 
felt. There are objections even to clam;es relatiri'g' to registration and 
literacy-test. 

ThuR, I have summari!'1ed before this H01lRe the ~ ohjection;; rnis-
ed again!'lt t,his Agreement. bv M~ R who haye taken part in this ~  

as well as b'V institutions who have suhmitted -their rep!'eBentatkms. Be-
sides this, i have tried to summarisE' the principal objections raised on 
merits against this Agreement in this stat,ement. T am also awn,re of the 

~ to the mnllllPr in whirh this ApTcelllpnt WfiR eonclnded. Non-
association of non-offif,ial Indians with thE' Tndian Delegation. ~ 

tation with Provincial Governments who were conce!'T1ed in the problem of 
immigration into Burma and non-publicAtion of the ioint reTlQrt hefore it 
was m'1d" final arf> some of fhE' importAnt ~ poidNl 01lt in the "arioll" 
representations submitted to the Government of India. 

While T do not ~  t,o sav anvthing-t.o minimifle the imporlance ·)f the 
obiections. I may be ~  to' flay thAt. t.he Government of Tndia Dele-
!!'atjon had consultations with. the Standing Rmi<rration Committee before 
the commencement and After the completion of the negotiationR with the 
Government of BurmA. The Standing 'Emi!!'l'fltion ('ommittee is a io;nt 
committee of the two Housefl. SimilRrlv. in BurmA the IndiRn Delegation 
WM in c('nRtflnt tOllch ,,·ith fin (In 11()r" COTnmittf'" of the Tndi'lnc: ~R  

in Burma· and had the benefit of ~  advice while the negotiations were 
going on. It is t!'ue that the Provincial Governme.nts AS such were not 
officially consulted. The Govern'ment, of India arE' fully Aware of the strong 
feeling 'of the Indians Against ,tl1is A!!'l'eement. Soon aft€r public opinion 
began to assert itself against: this Aw-eement, they have invited the n,f,t,r,,!,,-
t.ion of thE' Secfeblry of StAtE' t.() it flnd urged thnt the Agreement Will 
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have to be revised Oll certain important points or some method will have 
to be devised to meet the objections and make it acceptable to the jJt.ople 
of India. 

'l'he question has been engaging theattelltion of theSecretsry of State, 
The Goverllluent of India have ,also urged on tire Secretary of State that 
he should postpone the promulgation of the Order in Council till suitable 
modifications or adjustments are effected,..by the Ulutl,lal consent of the ~  
Governments in the terllls of the Agreement so as to make it unobjection-
able and acceptable to the Indian people. 

The Goverlllllent of India hope that thE\ Goverpment of Burllla will 
be willing to ext.end its co-up_ ration to the GovernIl1ent of Indi9. to remove 
the points of difnculty which hlive ur;sell lind wh:ch have seriously jeopar-
dlsed the chalices of its acceptance by the Inciian public without modifica-
tion of sVllIe of its tenus. There ~ 1II1 oLligati'm hoth on the Government 
vi Illdia aud the Gvverllluellt vf Burum t,o mutually consult each other 
under clause 27 for solviug the ~ (hatma), uriHe. Our difficulties 
are real; there lIlay be sanilar diflit-ulties for the Governlllent of Burma 
also which it shall be our duty to cons;der and solve. The only way to 
solve them is for the two Governments to meet together and ~  
views with a determination to aCC'Ol!lJlIodate each other without sacrifice 
o'{ principle or breach of the pledges given L,y fhe Mi,?h;ters, If the two 
meet in this spirit and COllIe to It solution, the Agreement may with the 
SUI-mel:!ted Ulvdifications be promulgated as an Order in Council. The 
Uvverllluent of India has been working to achieve this end and expe<ot 
that the people of India will co-operate wiLhthem in their attempt to get 
tbe lleeessary adjustments, I hope th<\t the two 8isier countrim; which 
have HO nHluy·ties to Lilld thelll together, cultural, religious and even 
political, will certainly not fail to ("ome to an amicable understanding with 
regard to this agreement honourable to the people of India and the people 
(,f Burma. I am an optimist, I think that our efforts will not be fruit-
less, but if it be foulld that our reasonable dllmands are not at all consider-
t;d by the Government of Burma,-which I do not th.illk will bappen-I 
can, in that extreme case, approach the House if it be in Session, or the 
t;tanding Emigration Committee to take advice for the step which should 
be taken, It serves no useful purpose to speak of it or even to think of it 
today, The nature of the step will' be largely governed by the considera-
tions of the international situation which, as Honourable Members know, 
has been changing rapidly every day. ,_ : ' 

l, ;1 

, One thing morf) and I will conelude. The GoverDUtent of India shall 
not fail in their primary duty to the people of India in dealing with the 
problems relating to their brothers and ~ under any circum-
stances. 

" " ~  "f -: '_ ~  . '- -"','. 
Sir, the Govemment of India have seen'the llesolu"tion as well as the 

amendment, and have decided to leave the quesFolI for decision to thl' 
House. The Government Members will remain iu,different if it, comes to 
voting at all. -, But the Government assure the' Rou'se that they will send 
the decision as well as the proceedings of this H1)use to the Secretary of 
Rtate with s)lch, recommendations as they think neeessary to serve ,the 
purpose which they Tlave in mind, with u view to bringing about the neces-
8ary modifications to llJeet the l'equirements of the Indian people and make 
the, agreement acceptable. ,<, 

11' 2 

• 
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Sir Cowasji Jebangir: What is the attitude' of the Government of 
India? 

The,Honourable Mr. K. S. bey: The Government of India will re-
present the views of the House to the Secretary of State with such recom-
mendations as are necessary to persuade the Government of Burma to 
make the necessary modifications in the Agreement. 

Sir Abdul Balim Ghuznavi: Wili the Government Members vote? 

The Honourable Mr. lI. S. hey: They will not vote. They will 
remain neutral. 

Sir Abdul Harm Ghuznavi: What about us? 

The Honourable Mr. M. S. Aney: You can vote as you like. 

Sir Abdul Halim Ghuznavi: When I heard Illy Honourable friend, 
Mr. Chapman-Mortimer, with crocodile tears in his eyes, accusing us that 
we should not have criticised the Honourable Member who has executed 
this Agreement, I could understand him because he has made it abtmdant-
ly clear in h:s spee'c'h that as far as his Party is concerned they are satis-
fied with this Agreement. 

lIr. T. Chapman-Mortimer: No one has said that. 

Sir Abdul Halim Ghuznavi: No one has said in so ~  words. But 
every Member has said in his heart of hearts that they care a tuppence 

~  this Agreement. 

Members of the European Group: No, no. 

Slr Abdul Halim GhuBnavi: That is my refldin!:\" it may not be your 
reading. 

lIr. J. D. Boyle (Bombay: European): How do you read anybody 
else's heart? 

Sir Abdul H&lim Gbuznavi: Because I am an astrologer! I have not 
yet been able to understand my Honourable friend, Sir Henry Gidney, 
who also shed crocodile tears. I want to know from him whether he shed 
his tears as an Anglo-Indian or as an Indian. 

Lieut.-Colonel Sir Henry Gidney: I have ver.v bad eyes, but I do not 
shed any crocodile tears. 

Sir Abdul H&lim Ghuznavi: The case which was made out bv Mr. 
Bozman has Rupported my Ref;olution: What did he say? He said that 
Sir Girja Shankar Rajpai had the fullest authority to do whatever he liked 
in Burma. Then what we thought waR not correct; he did that solelv on 
hill own reRponsibility. That puts the case worse. . 

~ Sir Henry Gidney: You are shedding cobra tears I 
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Sir Abdul Balim Ghliznavi: My Honourable friend, Mr. Bozman, was 
making a serious charge that the newspapers fabricated a statement-the 
statement which Sir Girja Shankar Bajpai gave to the Associated Press in 
Calcutta.. 

Mr. G. S. Bozman: I made no such charge. 

Sir Abdul lI&lim Ghusnav,i: He said, "Don't read statements which 
appear in the press, the press says many things." That is to say, the 
statement that appeared in the press vrns not correet or was not Rent or 
was not made by Sir Girja Shankar Bajpai. Surely, the allegation that 
th(· statement which appeared in the press was not made by Sir Girja 
Shankar is not correct. ~  Sir, my Honourable friend, had to defend 
!:lir Girja Hhankar Bajpai and had to say that he did not maKe t.hat state-
ment. He had no alternative because, what Sir Girja Shankar had said 
there, he did just the contrary in Burnla. Therefore, he had to disown 
the statement which he had made in Calcut.ta. 

Lieut.-Colonel Sir Benry GidneJ: TI'en ~  think he is a liar? 

Sir Abdul H&lim Ghuznavt: My Honourable friends of the European 
Group reminded us that if we did not agree to this Agreement, the Gov-
ernment of Burma has power to legislate. No. 

Mr. T. Ohapman-Mortimer: Yes. 

Sir Abdul ~~  Ghuznavt: The Government of Burmll have not the 
power to legislate, there is a safeguard, and I wiII read that out to the 
HOllse. That safeguard would protect Uti'. They dare not go to the Burma 
Assembly with such a Bill. Mr. Butler assured the House of Commons: 

"I think the fear that has been felt on this score by Indians who wish to enter 
Burma may be quietened in view of the cOlltenta of paragraph a> of the Instru-
ment of Instructions." 

That paragraph 20 is the safeguard. Sir Thomas Inskip said: 
"Apart from that, there is the provision in paragraph 20 of the InRtrnment that 

the Governor, before exercising ~ discretionary power of leave to introduce, .hall 
consult the Governor General of India. .. . 

He cannot admit that Bill including thie Agreement. ~ he consults 
the Governor General of India, and the Governor Ger,eral of India would 
protect the Indians: 

"That is not an inconsiderable safeguard. Then there is the provision uRder 
seetion 36, f.ub·section (1) of the Act which provides that no measure affecting 
;mmigration into Burma shall be introduced without the previous sanction of .. h. 
Governor. " 

There is another safeguard. The Governor dllre not give the sanction 
without consulting the Governor General. It gO€'A further. The Governor 
is to act in his discretion and that mealls rlirect responsibility to the Sec-
retary of State and to Parliament. Those safeguards taken together really 
affect the purpose which is behind the amendment moved bv the noble 
l.ord, Lord Winterton, the Member for Horsham, so as to giv'e protection 
for undesirable immigrants. Sir, I close my speech in this debate in the 
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'liope'that the Honourable Members sitting on the Treasury Benches of 
ioo Expanded Council which now eontains Ii lar5er number of Indians 
than Europeans, will take into serious consideration the feeling prevailing 
in the minds of Indians from Ol1e end of India to the other that this 
Agreement is a humiliating agreement. I trust they will do all in their 
power to see that this Agreement is drastically altered or a fresh negotia-
.tion opened. I hope I have not appealed in vain. I trust and hope that 
,the luembcrs ofl the' expanded Executive Council will 1 ake into considera-
tiOJi lhe SeriOIlf'IlCBS I)f the silll:d:')11 Ihnl; is sfnring ill the fflee of Indians. 

,  " Ml'. Akhil Chandra Datta: May I l:elllind the Honourable the Leader 
'''f the House that I have not received the ~  reply Lo Illy question, 
~  the !J-overnlllellt of BurIllH, wheu they Illoved ill the first 
. ~  propOlwd ~  olllyw,ith rcg"rd to unsk,lled labour" 

The Honourable Mr. M. S. hey: There are two things which I want 
to bring tv the llotiec of the House in this eonnecticn. The (ioverllTllent of 
Burma', waittJed:the GOverament of India to issue a statement or rather to 
make aI), flllllounCCllIent to the effed that there is nced for regulating im-
migration of unskilled labour, That wa>: under the consideration of the 
Government of lndili at that time and later on that wus dropped. So far 
as the present Agreement is concerned, when ~  renewed their invita-
tion, they only wanted to proceed Oil the bm:is of th", recoillmendations of 
the Baxter Committee about whi<.:h we h:1ve had u good deal of discussion 
here. Whether the recolllmendation of the B:1xLr COllJlllittee is restricted 
·to the scope of unskilled labour or not is H point which f leave to the 
Members to decide. In the second reference that thev made and the 
inviiiation which they sent to the Government of India' for the sake of 
negotiating an agreement there was' no restri<.:t:on put by them HS regards 
,this matter. " 

Secondly, I forgot to make another request. I \runted to appeal to my 
Honourable friend, Mr, Akhd Clwndra Datta, pointing out the advisability 
of withdrawing his amendl11ent in view of the fact that it is premature to 
t.ake,that amclJ.dment into consideration at this particular time. 

Kr. Prelident (The Honourable Sir .-\bdur Rahim): I 8hllll first put 
, the amendment moved by Sir' lIenr), Gidney. If that is carried, then I 
'shall put the amendment of Mr. Akhil ~  Datta. Then his atnend-
IIlent would be that it should be added not to the Hesolution hutto the 
umendment of Sir Henrv Gidnev. . '" -:. 

The Chair will now put the amendment moved by Sir Henry Gidney. 
"fhe question is:' ' -

. ,'.'That 'for the original Resolution the f(}llowillg he substituted: 

"'Thilt this Assembly being of the opwion that \,he provisions' of the Indo-Burma 
hnmigratiro ~  are a violation of the a.8urances g:ven in Parliament with 
J'f';!I>rd to the status of Ind'ans ill Bmma and their right of entry into Burma after 
it . .s Feparation from India,' inllsmuch as they render nugahry the protection which 
'Parliament undoubtedly undt'rtook to givE' ill ~  m&tters in Part V of the G(}vem-
nillnt of Burma .Act and the Instrument of btstructions t(} the Governor of Burma 
,)III('ommends to blie Govem\ll' qeneral in Council to reque8t the 8ecret.a.ry, of StaU: 
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lIot to implement the Agreement by Order in Council unless and until satisfactory 
modifications are s('cured which will carry out, to the full, the Psrliamentary 
assurances and remove such provisions as are discriminatory and humiliating to the 
people of India." 

The motion was adopted. 

Mr. President (The Honourable 8:1' Abdur Rahim): Now, I shall put 
the amendment moved by Mr. Akhil Chandra Datta: 

.. That at the end of the amendment which hilS becn accepted by the HouBe, the 
following be added; 

"That this Assembly further recommends to the Governol' General in Council 
thll t in the event of the Government of Burma not agreeing to a revision of the 
Indo-Burma Immigration Agreement 80 as to ensure the right of hee entry to all 
Indians except surplus ullskilled labour to t.he slltisfact.ion of Indian op:nion, the 
Government of Ind.a should give immediate notice of the termination of the Trade 
Agreement concluded last February in order to sufegual'd the fundamental rights of 
Indians residing in 01' having connectbns with Burma." 

Mr. Akhil Ohandra Datta: In yiew of the ohservations mAde by the 
Leader of the House that he will ~  the pORition, I ~ leave of the 
House to withdraw t.he amendment. 

The nmendlllent was. by leave of the Assembly, withdrawn. 

The Assemhly t.hen Adjollm(·d till F.levell of the Clod{ on Wednesday, 
the 5th November, 1941. 

• 
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